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. The Lok Sabha met at Eleven of the
e Clock

[MR. SPEAKER in. the Chair]
;- OBITUARY REFERENCE

MR. SPEAKER: Honourable Mem-
bers, as we meet today after an
interval of mearly 2% months, I have

- to inform the House of the sad demise
- of three of our former colleagues,
pamely, Shri P. Kunhiraman, Dr. A.
Ramaswami Mudaliar and Shri T. Nagi
Reddy.
!“ Al ! - -
P Shri P. Kunhiraman was a Member
of. .the Constituent Assembly -and
{ ./Provisional Parliament during the
E‘ years 1946—52. An eminent lawyer,
: he took: part in the country's freedom
- struggle and suffered imprisonment in
. 1942. - As- a social worker and trade

number of educational institutions and
Employees’ Unions. He played an
mportant role in the local affairs of
licherry and held several offices in
local bodies there. He passed
‘at Tellicherry on the 18th June,
the age of 81.

aswami Mudaliar was at
v administrator, politician,
; ~and industrialist and,
: ..prominent position in all
walks of life-he was associated with
dia- and abroad. A man with a
long and distinguished parlia-
ntary career, he was first elected

nionist, he was associated with a ~

_to the Madras Legislative Council in

1921 and was its Member till 1926.
Later, he was a Member of the Council
of State in 1930, of the Central
Legislative Assembly during 1930—34"
and 1939—47, ‘of the Constituent
Assembly during 1947-48 and of Rajya
Sabha from 1952 to 1962. A man of
versatile ability, he was Dewan of the
former Mysore State during the years
1946—49; honorary editor of Justice,
an organ of the Justice Party, from
1927 to 1935, founder-President of the
Council of Scientific and Industrial
Research and Vice-Chancellor of the
University of - Travancore during
1951-—58. He was the first Indian to
have the distinction of having been
appointed a member of the Imperial
War Cabinet and Pacific War Council’
during 1942.43. He was Supply
Member of the Governor-General's
Executive Council from 1943 to 1946
and was also in charge of Planning
and Development. In whatever field
he worked, he earned great name for
his ability and efficiency. He held"
several assignmentg in UNO and was
also associated with various inter-
national conferences. He was the
leader of the Indian delegations to the
Brifish Commonwealth Relations Con-
ference held in Toronto in 1933 and’
the United Nations Conference held in
San Fransisco in 1945. He led the
Indian Food delegation to the United

* Kingdom and USA in 1946. He served

as President of the United Nations

Economic and Social ngpcil ‘in
1946-47 and was its genior Vice--

‘President during 1950-51. For This
meritorious  services to the countz:y',
he was awarded Padma Vibhushan ir
1970. i
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He passed awny at Madras on the
17th July, 1976 at the age of 89. In
hig death, the countiry has loat one of
the most wversatile and distinguished
figures.

Shri T. Negl Reddy was elected to
the Second Lok Sabha in 1957 frem
Anantapuy Constituency of Andhra
"Pradesh but he ceased to be a member
of Lok Sabha in 1962 on his election
to the Andhra Pradesh Legislative
Assembly. He had also been a Member
~of the Madras Legislature during
1952—54 and wag leader of the Legis-
lature Communist Party He was aiso
“leader of the Opposition in the Andhra
Legislature. A seasoned politiclan and
a man fully devoted to the ideals he
¢herished, Shri Nagi Reddy passed
sway on the 28th July, 1976, in a
hospital :n Hyderabad.

We deeply mourn the losg of these
fnends and T am sure the House wall
join me in conveying our condolence!
to the bereaved families

The House may stand in silence for
a short while to express 1ts sorrow,

The Members then stood in silence for
a ghort while

INTRODUCTION OF MINISTER

THE PRIME MINISTER, MINISTER
“OF PLANNING, MINISTER OF ATO-
MIC ENERGY. MINISTER OF ELEC.
“TRONICS AND MINISTER OF SPACE
(BHRIMATI INDIRA GANDHI): Sir,
I have pleasure in introducing to you
and through you to the House our new
colleague, Shri Syed Mir Quasim,
Minister of Civil Supplies and Co-
soperation,

AUGUST 10, 1076
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11,06 s,
ORAL ANSWERS TO QUESTIONS

mma‘mmm

*1. SHRI P. GANGA REDDY:
SHRI B. 6. BHAURA:' '

Wil the Minister of PETROLEUM
be pleased to state: -

{a) whether mw: propose te
ully take over Oil India Limited; and

(b) if so, the quantum of compensa-
tion proposed to be paid to its share-
holders? !

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): (a) and
(b). Negotiations for acquiring effective
control over O1l India Limited are in
Progress.

SHRI P. GANGA REDDY: May I
know from the hon Minister the stage
of the negotiations and also the time
when a decision will be taken®

SHRI K D MALAVIYA Al I can
say 1s that negotiathions are going on
with BOC It ig a basic partner in the
OIL and they are negotiating on their
behalf We shall try to finalise the
arrangemenis very soon

SHRI P GANGA REDDY May I
know whether it would not be advis-
able for our country to get them as
partners and take advanced technology
from them in the matters of off-shore
exploration®

SHRI K. D. MALAVIYA- I have
already mentioned that we are trying
to acquire effective control over OIL
and that should be sufficient for the
time being.

SHRI B S. BHAURA: After taking
over Ofl India Limited, what will be
the siatus of the agency that takes it
over? Will it be a second public
undertaking or will it be part of the
ONGC?
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SHRI K. D. MALAVIYA: It is a
little premature to commit the govern.
ment on any of these aspects.

SHRI CHINTAMANI PANIGRAHI:
May I know what the hon, Minister
mmeans when he says ‘effective control’
because there alsy we have majority
shares in Off India or it Is 49. Does
the hon. Minister want to tell us that
the government wants to have majo-
rity share? The hon. Minister must
be aware that a few employees of Oil
India take the highest salary and
perquisites and among four or five of
themn they take about 4-5 lakhs of
rupees annually. Could the hon.
Minister give the House an jdea of
what ‘effective control' mesns?

SHRI K. D. MALAVIYA : At present
we are 50 : 50 partners with OIL,
equal partners. It creates problems
for having effective control over the
OIL. The intention of the government
is to have eflective control with a
view to see thal the company which
emergeg out as a result of our agree.

ment is ghle to carry on oil exploration,
production, etc. and all that goes into
it very effectively under the control
of the governmen{ consisient with the
policy that is pursued by the govern-
ment.

SHRI RAJA KULKARNI: Do our
negotiations for taking over Of) India
depend upon the conclusion of nego-
tiations with the Assam Oil Company
or its teking over, since BOC are also
concerned with that company?

SHRI K. D. MALAVIYA: Negotia-
tions with Burma Oil Company have
to be held in order to have effective
conirol over it because the Assam Oil
Company is an eflective partner in
this whole concern. Thevefore, the
Burma 0Oil Company have to come into
it so far as negotiations are concermed.
1282 LS5-3.

SRAVANA 19, 1808 (SAKA)

Oral Answers 6

Deaths due to poisoning by Miscreants
in Trains

*3. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of deaths found to
be due to poisoning by the miscreants
in the trains especially in the S. E.
Railway during the last one year; and

(b) what specific sieps Government
have taken against these miscreants?

T s # 39§ (it w21 faz):
(%) "% (w). o% faaxor awr9ew qT
wfrrmar g

faw

(¥) zfawr g WF a3 2-6-
1976 ¥ faw fa¥ oyt & wroor A
qF aret A g g 4

(=) (1) X sl Y o R

freamt wE/eT W
ey wwr wT frarelt
g

(ii) wfer @ oA ATST
e wifg & wreaw
¥ WNwY & WK
mfeqt ¥ fesat ¥, vt
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qT AR T AT |
#AST, foelt qur  we
fdm amEt ¥ Aifew
AL ATIAAT T AATAAL
AW EFI AT FQ qNA

wafefaa safaai & Ao

AT W A A TEGE T
£l

SHRI ARJUN SETHI: The Hon,
Minister has mentioned in his state-
ment that registration. and investiga~

. tion of such cases is the respensibility
of the State Governments which they
; discharge through the ageney.of the
Government Railway Police by way
of escorting passenger trains, etc.
"May I know from the Hon’ble Minis-
- ter whether he is satisfied in so far as
-‘effective controls between the R.P.F.
and the State Government Police are
concerned in dealing with the mis-
creants who are making the journey
quite impossible? If nof, what mea=
sures have been taken by the Railway
Ministry to make the railway journey
safe ang comfortable?

it g fag : woEa W, g
o AR = #R feerEs aw Tl
FZ §Fd & fF 29 399 agee §, T4
FTE T WA ot ¥ gemtEt wR
faar o gfem 3 se=iferr
S7 §9 ¥ A AT B § | A W
g f5 ma §oawe AR I S 94
gar g, 98 qgf A TSA HIHIT &I
gfe Tfeeez Ft & 7 3 37 9
§ TR FET | A3 A2 BH
99 T T A

SHRI ARJUN SETHI: Sir, the
Hon'ble Minister has stated that death
of oniy one passenger due to poison-
ing had occurred on the South-
Eastern Railway. May I know from
the Hon'ble Minister whether, due to
tha negligence on the part of the Rail-

r—
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e

way staff especially in the South:

Eastern Railway, this death had oc- '
. curred?

If so, what measures Gov-
ernment had taken against those staff
who were responsible for -thig death?

At TEr fag @l 2T s 6%
TF AT A @ qrE § i aE oy ¢
ST aHTT A gfee & grar gasr
ST g% & AR OF et oSy oy @
g, fSma% e & Saer g fawr g o

- TF HIIHT [HT AT gAT § AR s

NS o ST WK & 1 3w qE Al
# gaar &1 %% TFATE | O S 3q9y
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yo
(d). A statement is laid oh the Table
of the House,

STATEMENT
(a) Approximately gooo applications,

) The bez of appointments

(bnude i: ummuo:rs ) . ;
Izarnagar . . . . 252
Lucknow . . . . 178
Varanass . . . . 8z
Samastipur - . 78
Headquarters . i . 415

Total .

{Q) Yes, Sir.
S8.C.
(d) Izatnagar . 27
Lucdknow . . 20

Varanasi o 7

.14 ’El

Samastipur . 21
Headquarters . 44

Towl . 119 [

! KA MR w0 § @@
FrFr Agar g, X fr Al @ ¥
fagcr & fear ¥ f¢ sonor 9,000
WIAIA-97 A0S THG + GF &7 I
¥ o %o T W far wdy, &Y Fardrare
¥R fedtorr-are 0 gl #r of €
Iy wrrar wigs Foa ar faay T war
fams ®TW 9,000 ¥ § 1102 W
frqer for w ? fow fgm @ wenie
ag fagfesai g ?

ot T wA P : wIw
frr g o fds /T & oF W9
¥ foadft wa§ aev § 3IAm
20 <frwr q@e QrATEd B TEA-
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SHRI DINEN BHATTACHARYYA:
In the Minister's statemen: it is men-
tioned that something hag been done
in the case of the loyal employees.
Does 1t mean that the other employees
are not loyal? What is their stand?
Secondly, has employment been given
to the song angd relatives of these loyal
employecg who helped the govern-
ment to break the strike, denying the
claims of the bona fide persons who
hagd otherwise qualified themselves for
employment?

SHRI MOHD SHAFI QURESHI:
The defimition of loyal employres is
those employees who saved the coun-
iry from gomng towards chaos and
confusion Angd they did not listen to
the dictates of those un-social ele-
ments who were out to destroy the
economy of the country. Those peo-
ple who have been found to be guilty
of participating in the :llegal stnke
and jndulging in sabotage and violence
wall have no place in the Railways.

Agencies of Cooking Gas produced by
Caltex and Hindustan Petroleum

Corporation

*7 SHR] K. SURYANARAYANA:
Will the Minister of PETROLEUM be
pleased to state,

(a) whether the wholesale agencies
for cooking gas produced by M/s Cal-
tex India Limited and M/s Hindustan
Petroleum Corporation is under the
monopoly of only two or three con-
cerns in the country from the very
beginping; and

(b) if s0, the rate per ton at which
the wholesalers lift LPG in bulk from
the refineries; the rate per ton at
which the wholesalers sell the cylin-
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deérs to the retail agents; and the rate
per ton paid by the consumers to the
retail agents?

THE MINISTER OF PETROLEUM
(SHR] K. D. MALAVIYA): (a) and
(b). A statement giving the required
iInformation is placed on the Table of
the House,

Statemaent

(a) M/s. Caltex market cooking gas
partly through a network of distribu-
tors engaged by them directly and
partly through two main concessio-
naries, Hindustan Petroleum Cor-
poration also market their production
of cooking gas through two main
distributorg except for a small quan-
tity marketed directly for industnal
consumers,

{b) The marketing company lifts
the domestic cooking gas at Rs 1221.96
per M.T. (inclusive of th- excise duty
of Rs. 250 per M.T.), from the refinery
(at Bombay). In addition, the refinery
recovers Rs. 30 per M.T. for bulk
Joading or Rs. 80 per M.T, for filling
in cylinders. as the case may be.

The basic ceiling selling price ex-
storage point of the il marketing
company at Bombay is Rs. 1482.65 per
M.T. This includes the marketing and
profit margin of Rs. 16069 per MT.
This is shareq between the marketing
company and the wholesale agent
like Kosan Gas, according to the faci-
iities provided by each.

Adding the elements of transporta-
tion charge and the retailers comis-
sion of Rs. 8.37 per cylinder (irres-
pective of size), the retail selling
price per cylinder of 14.2 Kg. at Bom-~
bay is Rs. 25.33 (exclusive of sales
tax). This works out to Rs. 1784 per
M.T.

The retailers margin of Rs. 3.37
per cylinder is shared by the distribu-
tor, agent or the sub-agent according
to the facilities and serviceg provided
by each.

SHRI K SURYANARAYANA: In
the statement it iz said that the mar-
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keting company lifts the domestic
cooking gas at Rs. 1221.96 per MT.
including Rs. 250 towards excise duty.
Thcy are selling at Rs, 1482.65; and
t' » consumer price per MT is Rs.
_1734. The margin to the wholesaler
!s very high; and taey are not allow-
Ing a reasonable margin  to their
agents in the towns. They are

.':._lso not giving sufficfent quan-
tity; and there is shortage
of gas, either at the refinery

or in the distribution system. The
consumers are suffering very much in
Andhrg Pradesh. 1 do not know
about the other States. The Govern-
ment's policy now is to avord middle
men for all these things. Just zg in
the case of distribution of petrol. will
the Government consider not allowing
so much of margin but only a small
margin at least duning the Emer-
gency? If the Government's policy
1s not in favour af tne continuance of
the sole selling agency will they consi-
der this? And for selling r~ocoking
gas, no particular skill is required.
Will the Government allow the conti-
nuance of monopoly on the part of
Hindustan Petroleum and Caltex?
Cooking gas is ome of the important
consumer items. Thi;z is my first
supplemmentary. My information is
that Burmah Shell anfd other compa-
nies are giving 3 Commission of Rs.
3.37 per cylinder of 15 Kg. while this
Company is giving in Andhra Pradesh
only Rs. 2.75 per cylinder. The state-
ment says that for the entire country
it is Rs. 337, which is not a foct. I
want to bring this to the notice of the
Minister. In the mean while, T want
to suggest that the Government should
abolish intermediaries.

SHRI K, D. MALAVIYA: A. T have
been able tv understand, the hon.
Member’s question i< mainly concern-
ed with Caltex and HPC. With Caltex
negotiations are going on. For both
the refineries the distribution of LPG
has been going on under their own
arrangement and control. As 800n as
an agreement is reached between Cal-
tex and the Government of India. we
are sure that it will modify the entire



complexities
involved, which I can expluin to the
hon, Member, it he wants.

8o far gas HPC is concerned, pre-
viously jt was Esso Oil Company.
Their entire production of cooking gas
was handled by two companies Kosan
Gas and J. K. Gas, Srinagar. They
are also marketing a small quantity of
gas directly to the industrial consu-
mers. The agreement between Kosan
Gag Company and Esso is going to
end in September 1977. Simi-
larly, the agreement with JK gas
will end in 1978. So, both these
agreements which have been reached
by Esso will be terminated in 1977-78.
We are right now examining ag to how
to handle these two, whether we can
eventually take them over by paying
compensation, or mike some modified
arrangement so that we may be able
to take an overall view of the distri-
bution of LPG so far as public sector
companies are concerned. with IOC
and Bharat Refinerzes and HPC and
Caltex when they are taken over soon.

SHRI K. SURYANARAYANA : So
far ag Andhra Pradesh is concerned,
the retail dealers of this particulsr
company have submitted a memo-
randum. May I know the points men-
tioned in the memorandum and the
action taken by the Government on
that memorandum?

MR, SPEAKER: He cannot ask for
the details contained in a memoran-
dum during the Question Hour.

SHRI PARIPOORNANAND PAIN-
ULI: May I know whether he would
congider giving retail distribution
agencies to the National Consumers
Cooperative Federation or some simi-
lar organisation in the Co-operative

sector?
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SHRI K. D. MALAVIVA;
the dstribution systern, which 1 oo
being handled by the private oil com=
panies iz taken over or controlled
effectively, we shall gertainly like to

to handlka the distribution system. But
the cooperatives have also to recognise
the fact that there are technical pro-
blems involved in it and that they bave
to come up to the standard so that wé
can readily give it to them.

SHRI M. RAM GOPAL REDDY:
The hon. Minister in his statement
mentioned that for every metric tonne
the Company is making a profit of Rs.
180. What is the total amount which
they are earning by way of profits?
Have their balance sheet been studied
and understood by the Ministry?

SHRI K. D, MALAVIYA: The total
margin for marketing, profit and All-
g in cylinders allowad is Rs. 260.69
per metric tonne, In the case of I0C
and BRL, which are public sector dis-
tribution umts, this margin accrues to
them n full, because they d» not have
many intermedianes In the case of
HPC and Caltex, tney have no facili-
ties for filling and marketing.

Therefore, they have lo fing out
some  other filling and mar-
keting agencies, and they have
to share this commission of
Rs. 260.69 with those people, The
commission for retail distribution—
Rs. 3.37 per cylinder irrespective of
the size of the cylinder— is again
shared by the agent with the sub-
agents. So, there are three or four
intermediaries betwecen the refineries
and the sub-agents, Some of them
have technical problems, gome have
loading and re-loading problems. I
can give you the figures.

MR. SPEAKER: You have given
enough information.
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SHRI R. 8. PANDEY: The hon.
Minister just now stated that there
are oertain technical problems mnd
there is the guestion of compensation,
but Mr. Malaviya is competent enough
to remove them. And why compensa-
tion? BSo far ag the distribution of
domentic gas ig it should
ba made availbale to each and every-
body without any obstruction or
monopuly and without the loot thas
is going on. It is high time that you
took a decision and removed all the
hurdles,

MR. SPEAKER: It is a suggestion
for action.

wf, 1974 * grarw F wyrv AR Wk
wwwifEt A wdre

*z, W} TEWATC MUEWT ¢ WA@Y
o HAY g TAR A FUv Fa fx

(%) =ar awe 7 =, 1974
AT A WA A ¥ ST KD
¥ wHAAIET Y FTH 9T ATOW T A
w1 forg frar § aar s wfe <@
¥, AT

(w) 3 wm 9T aow T A
oy I £ ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRIL MOHD. SHAFI QURESHI):
(a) and (b). No Sir, a fresh review
hag been ordered in respect of all
caseg of removals dismissals in which
appeals have been rejected by the
Railway Board and provided:

(i) they have not been found
guilty of sabotage, viclence
or intimidation; ang

(ii) no court cese is peading.
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SHRI VASANT SATHE: There
are some employees who were absent
drom their office in Bombay on 15-5-74.
They were not on strike. There was
a Bombay bund called by certhin
political forces within the railway, end
therefore, the railway had announced
on 14-5-74, that trains would not
operate on 15-5-74. Therefore, on
15-5-74, the employess could not
atteng their office. You have treated
those employees as if they were on
strike on 16-5-74. Even those em-
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ployees whi were present on 14-5-74
coulg not atteng their office on
15-3-74. There are instances where
such employees have been treated as
if they were on strike. No leave had
been granted to them with the result
that it has caused a break jn their ser-
vice, There have been petitions in
the court. Would you kindly consider
this matter which deserves considera-
tion on the face of it ang to justice
to those cmplovees? .

SHRT MOHD. SHAFI QURESHI:
As it was stated earlier in this Houase,
the break in the service of the railway
employces has been condoned except
in the case of those employees whose
cases are pending in the court. There
were cases where the employees could
not come to work because of intimida-
tion and other acts of viclence by the
strikers. These cases are being con-
videred. There is no break in gervice
in the case of those employees who are
in a position to prove that they were
prevented from coming to their work
or they bhad actually gone on leave.

SHR] VASANT SATHE: 1In this
case, the railway itsel? had stated on
14-5-74 that the trains would not ope-
rate on 15-5-74. That is the reason
why the employees coulg not attend
their office. How cun you differen-
tiate on that? I have a letter before
e from the raillway administration.
1 will show you. It is mentioned in
this letter that the railway adminis-
tration will not zive this cuncession
to them

SHRI MOHD. SHAFI QURESHIL:
1f the 1ailway had stated that thing
on a particular date and the emplo-
yees were not in a position to come to
their work, this can be considered.

SHRI KRISHNA CHANDRA HAL-
DER: In reply to a question of Mr.
Banerjee, the senior Minister had
stateg that no retrenched employees
woulg be reinstated so long 8p thuy
belong to the opposition trade union.
(Interruptions),
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SHRI 8. M. BANERJEE: That was
just a good humour.

MR, SPEAKER: Do not have your
questions on that.

SHRI KRISHNA CHANDRA HAL-
DER: 1 want to know the break-up
of the retrencheq Railway Employees
of the different railways like South-
Eastern railway, North.Eastern.
Eastern, South. eic. from the hon.
Minister?

MR. SPEAKER: Do you have the
break-up?

SHRI MOHD. SHAFI QURESHI:
First of all, I would like to clear one
point which the Hon, Member has
‘raised, that the Minister had said that
because these people belonged to the
Opposition. ...

MR. SPEAKER: No, he has not put
that question; please don't try to
clarify.

SHRI MOHD, SHAF! QURESHI:
Regarding the break-up of the em-
ployees. 1 don't have it with me: 1
will give it to the Hon. Member later.

Y TR THR arew - W A
T AT ¥ AEAAT wAEy A A ;U7 AT
Fzr ¥ fw @ wAard Ay fgar, a3-5r8
FATTITUNTIR T FW T agr AR ¥
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av arigs fAar FETr | FAC TEAT AT
amiy f5 g8 A7 * wANbAT w1
afas 3 fAmrwar 3 ? Axrang ¥ 7
gq A7z w0 TE AW 4T A F w7
# Afww Iaar arfar 77 F=oar o w2
3 wirre arfawfEt @ geaedT 97 T
g 7Er 31 g5 e A wAed 2 ¥
faz suraedT ST T AE FT AATHA
Et s wqF |7 aF T8 Wi el
fordin zaaarer T €1 & A1 faa 9%
TR G & ok K AL &,
w1 wd 7 § IR Frw 9T ;lYA
& forar s ?

SRAVANA 19, 1898 (SAKA)

Oral Answerg a6

it waemafe frodt : a, &
QF T ¥ TAT NEAT §, T Fq
&1 § fr Gezrar /X amdR ¥ 9riw
gt A &, i ¥ arhy T ¥
Ia%T Fifew a9 @ § Ffew oo
A7 arw g ot gw wawd & fr 3 11
17 AT GI7 T ¥ F AT qTw
YT AT E, WA AT & A% Py
do21r WIT AAAR F FFy T E ey
@ § gfning ¥ @ -an e
SR IWAT A E

SIfiRl INDRAJIT GUPTA: Al the
earlier appeals were wiped out with
one stroke by this new theory of
‘hard core’. Of course your officers
don’t like the Union people and we

know very well that all these become
hard core cases.

Anyway, my question is this, 1 have
with me a copy of the letter addressed
by Shri N. Krishnamurthy, Secretary
for Railway Board, dated 4th June,
to the Secretary of the National Coun-
cil, JCM Staff. He has given some
figures therein, Of course, there is
some discrepency between these and
the figures given by Mr, Qureshi, but
I am not bothering about that just
now. He says that 199 appeals have
been rejected and 105 appeals are
under consideration. Am I to under-
stand from the ra2ply given to the
original question, that both these
categories of cases, i.’. appeal; which
have been rejected and appeals which
are under consideration, will continue
to be reviewed afresh?

Secondly, Mr. Krishnamurthy's
letter says that the number of em-
ployees against whom court/police
cases are pending is 522. But I
have understood the Minister to say
that there are no court cases, These
are not cases in which criminal char-
ges are involved. There are two cate-
gories here: these in which criminal
charges are involved—which number
397—and - those in which criminal
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charges are not involved. Mr. Krishna-
murthy says that the second type of
cases of Employees agalnst whom
cases are pending are 522 I
would like to know how ,long these
cases are to be dragged on and whe-
ther the Government has adviseg the
State Governments concernd to see
that the maximum number of these
cases are withdrawn. What is  the
pogition in this regard?

SHRI MOHD. SHAFI QURESHI:
As 1 have glready stated in reply to
the original question, the appeals are
being considered and wherever jt is
found that the -ases need not stand,
their withdrawl will be accepted by
the Administration.

Regarding the figures givea by the
Hon, Member, he has said that 169
appeals were rejected. This may be
true at that particular point of time.
But caseg of appeal go {rom one stage
to another. Apn employee has got the
right of appeal in three stages—from
the local io the zonal level, from the
zonal to the Central level &nd then
to the President of India. So, the
number of caseg can vary from time to
lime.

SHRI DINESH CHANDRA GO-
SWAMI: There have been 8 number
of cases where the railway employees
were not in g position to be on duty on
a particular day because of some
other strike or some other happening
in the State. For example in Assam
the railway employees could mnot
attend because a students’ strike was
in operation on that particular day.
Afterwards, these very people, who
could not attend office on that parti-
cular day, have helpeg the railway ad-
ministratjon jn keeping the wheela
moving. There, gpecial consideration
is necessary. In spite of the fact that
the Minister has assured that it will
not be considered as break in gervice,
uptil now to action has been taken.
May T know whether Government has
sent directions to the General Mana-
gers and if so, whether the General
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Managers have condonsd that break
and if not, whether the matter wil}
be taken up with them.

SHRI MOHD. SHAFI QURESHI:
In almost all the cases where an em-~
pPloyee could not attend to orw be-
cause of certain other obstruction, the
break in service i being condoned
and he is being considereqd to have
been on leave on that particular day.
There have been cases where the em-
ployee came on the first day of the
strike ang on the second day of the
strike but could not come on the thirq
day and re-absent for another two
days. These cases have also been
considered ang the contcession is being
given to them: they will be treated
to have been on leave on those days.

SHRI SAMAR MUKHERJEFE: It hag
been reported to me that a large num-
ber of court cases have gone
in favour of the workers but
all those ©people have not yet
been taken back. My question
to the Minister is whether all those
employees,in whoge cases the judg-
ment has been given by the courts in
favour of the workeers, have been
taken back in their jobs or not and
if not, the reason therefor,

SHRI MOHD. SHAFI QURESHI:
Except the cases where the Railways
have gone in appeal aganst the judg-
ment of the lower court, the other
people have been taken back.

Oil in Deeper Continental Shelf
+
*9, SHRI MOHD SHAFI QURESHI:
SHRI 5. M. BANERJEE:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether oil has been found in
India’s largest offshore area in Deeper
Continental shelf; and

(b) it so, the facts thereof?
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THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a)
and (b). Oifl indications have been
obtained iIn a well drilled on a
structure in the Deeper Continental
Shelf area, South-West of Bombay
High. Additional wells are propos.
-d to be drilled there to determine its

oll potential.

N qugre wewelt  ofET ATEE,
THT AW & WX | AT FISH GL&FTC &Y
aTE A g W &, 3w & 57 wowre
JAMTE AT W qWIE ¥, ;W Ak
} wtrar fafreex amgw, o A Iy
| wgad ®1 wo faar &, & wawar
graai A agaawnr gl &) W
fax & 378 @aw A 3 WA
RAT ArgaT § | Sfww F ATHAT AT
s #t O Wrxr w1 € §, g Frafed
& 9T fowee fassr & st faear RE -
¥T WY IA¥ A H{ XFAGT F wYq-
#Y7 & 57fqa1 g5 fa 1fadr & =m0 7%
Wr e savEr 5 agr, (5% avef
gE ¥ art § sn gifww, 37 w7 w4y
qaraar frar a1 g § W7 w40 owe-
YEwew §—arw Aa7,9qwL 7 foaar
¥ fawa wdw AT T3 FFIfaaT w)
fyaar qaraxr vt fwar smoar

oY %o Wo wrevlry : frdr wwqAY
Y YATHC TG A FT A} AN A frowa
aft wT R & 1 TWA FI3 I N
IATAT §, A wGAT wgTr AT WAy
fygor ¥ET W § W Qomt & fewra
ANAAE T TU T wH TN
AT 1 ¢F @ & AR g gua feay
7T falr gq § WX qw agror wiaw QU
Iy d wiwT w1 R wEw
et Wre s agre W AR W
fag #8& | TA § 97 57 o7«
v Tx W w§7 fo w¥r aml® )
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SHRI S. M. BANERJES: I am ex-
tremely happy to hear the statement
of tha hon. Minister. But some appre-
hension has been expressed in the
newspapers:

“However, there has been so far
no luck from three other basins—
Bengal, Orissa, Kutch and Cauvery-
where foreign driling companies re-
ceived production sharing contracts
for exploration ang production.”

& qoaT wrgaT § 6 W1 wried g
@ § I F WA T AW WG w
T ¥ fo =1 &7 fos Frar g—1
g Y A Farer W wifaw Y @Y
& oYz Tgr 9T FmarET gfaw A gt
t?

st Wo WMo wrenltw : ¥ WTE FATT
NI F56 A &7 F(74T FA T Gl
9 ‘A’ § Wt qIrw ® WK
‘e qoe 25" T8 7 | AR’
F a1 AT Qfer AT FZ8 7 ¢F FA0
wET—Afew T H #a= "I A% 7di
ey, Afes o T ww faat
o IT FT UL e FF1 GAT §, sH/I@
¥ stz ¥ g fwar w3 fs o §
1 WG LT 740 | WAL & AGT WEAT
i A FH wT w17 fofrey wn w A
F @1x7 fr g5 *m w1 ot @O &
®T3T wq ar #a feaqr e, ¥iw
wHiwT w 26 I=ix § fr g qar
TG § WET AX T AATW BT Wew 7EN
s wifgd

SHRI PRIYA RARJAN DAS
MUNSI: May I know from the hon.
Minister whether it iz a fact that three
years ago, & Committee of the OQil
and Naturnl Gaz Commission found
some 0il reserves near the area of
Shivnathpur of South 24-Parganas of
West Bengal, along the horder of
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Bihar-Bengal and Sunderbans and that
there was some dispute among the
Committee for drilling? I would also
like to know, whether it is a fact that
after recent digging of one well in
Bihar-Bengal border area for drilling
oil reserves, the ONGC has expressed
its incapability for drilling more for not
having sufficient equipment, They
had r=poried this before the rains
started but the equipment has not
reached there as yet. !

SHRI K. D. MALAVIYA: Taking
the last point first, It is a fact that
the drills that are requireq for fhe
depth that we are contemplating to drill
have not arrived and these are likely
to arrive in a couple of months, We
have 1c get these drills from outside
and we cannoy get these off the shelf.
Wea have to negotiate for them.

With regard to the geologica] pros-
pects of this areg or that area in
he whole zene the geologists have
alternative wviews about it, The in-
ternational combpanies have also a
view and ONGC have alsg a vi,ew.
Both of us consult each other and
then take a decision. It is a very cost-
ly job, and we always do not go and
take a decision quickly. Although
sometimes we do not get oil in a hole,
we do not reject the area, Decades
after the failure, sometimes we get oil
and gas,

This is an interesting area which
spreads nct only in the Sunderbans,
but heyond in the South also. The
ONGC is stiil consulting among them-
selves as also with the international
companies, what to do and in what
way we should formulate our pro-
posals in order to intensify our pro-
gramme,

SHRI B. V. NAIK: We have to pay
exhorkitant rates for oil in  foreign
exchange. In view of this and in view
of the huge and very good oil finds
in the Bombay High area ang Bas-
sein, without being parochial either
about Kaveri or Sunderbans area be-
cause of geographica) considerations,

| .
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may I know that since technology in
regard to the oil drilling in the ofi-
shore is our higgest bottleneck, whe-
ther it is possible for this country to
be self-sufficient in technology in a
near foreseeable date or we will have
to depend on others and, therefore,
take necessary steps to enfer into con-
tracts with technologically advanced
countries. Further, I would like to
know, whether we have any options.
It so, what are w2 doing regarding
gelf-reliance? If not, what are we
doing .in regard to entering into con-
tracts for further prospecting in re-
gard to entering into contracts for
western area? -

SHRI K. D. MALAVIYA: = As far
as harware of the offshore drilling
like drilling ships, drills etc., are con-
cerned 1 am afraid, we will have to
wait for some more time to own the
technology anq to manufacture these.
We have to depend on others for
some more time. The House will be
happy to learn that the Mazagaon
Dock has already undertaking g part
of the responsibility of construction of
platforms required for off-shore drill-
ing ofter the oil fields have been dis-
covered. We are gradually trying to
achieve all the know-how which is
required for exploration and produc-
tion. We hope that in another 3 to 5
years, we can become the masters
of this technology so far as off-shore
drilling is concerned.

Supply of Oil Products by USSE

#10. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether the USSR have agreed
to supply 1.3 million tonnes of oil pro=-
ducts to our country during 1976; and

(b) if so, the terms and conditions
for the supply thereof?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) A contract has been signed by
the Indian Oil Corporation Limited
with the Soviet exporting agency, un-
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der which import of 800,000 Metric
Tonnes of Kerosene and 500,000 Me-
tric Tonnes of High Spered Diesel is
to be made by Indian Oll Corporation
during the calendar year 1976.

(b) It will not be in the publie in-
terest to disclose this information.

SHRI JAGANNATH MISHRA: In
view of fhe answer given by the hon.
Minister, I will not like to go deep
into the matter except one point, |
want 1o know whether the payment
will be made in rupee and if so, what
will be the foreign exchange saved?

SENI K. D MALAVIYA: The
foreign exchange <aving is quite ap-
precizble, There is a trade agree-
ment between USSR and India and
ur o1 that agreement exchange of
cor andilrrs is don2 in rupees and
we Lave a ol of foreign exchange.

WRITTEN ANSWERS TO QUESTION

Survey for Oil in Gujarat Siate

. SHRI ARVIND M. PATEL:
SIIRI VEKARIA:

Will the Mmister of PETROLEUM
be pleased to state:

(a) whether any fresh survey has
been made by Government during the
year 1875-76 to locate oil in Gujarat
State;

(b) it so, the results thereof; and

(c) whether it was done entirely by
India or in collaboration with some
other countries? -

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Sir.

(b) The data obtained is being pro
cessed and studied,

(c) It was done entirely by India.
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Fixation of Pooled Prices of Drugs by
IDPL

*4, SI:R1 BIHALJIBHAI PARMAR:
Wil the Minister of CHEMICALS
AND FERTILIZERS bLe pleased to
state:

{a) for how many items of bulk
drugs the pooled prices of quis11 Drugs
and Pharmaccuticals are in force;

(b) whethe, IDPL is maizing huge
money under the pooling arrangement
as the pouled prices were fixed on the
duclared paiees of IDPL and  subse-
quently quantity of impuits has alsa
increased; and

(e) what are the profits of IDPL on
distributionn of ecnal.ced bulk  drugs
alone during last three years, year-
wise?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETIIl): (1) Pooizd prices for six
bulk drags which are manufactyred
by IDPL anl also imported arc in
force at present,

tb) and (¢). The poolen pricus are
fixeq on the basis of the weighted
average of imported prices and inde-
genous prices both of whick are fixed
by the BICP. If any surplus or de-
ficit arises because of changes in the
quantum of import or quantum of
indigenous production, such surpluses
and deficits are adjusteq in the follow=-
Ing period. For the period 1974-75
and 1975-78, IDPL has reported g de-
ficit of Rs, 29 lakhs on the total pool
operation,

As proportionate surpluses amount-
ing to about Rs, 27 lakhs were indi-
cated from 1st April 1976 to 31st July,
1976 in regarg to the pooling opera~
tion of four bulk drugs, viz.. Analgin,
Phenobarbitone, Amidopyrine and
Vitamin B2, pooled prices have been
further reduced in the case of Analgin
from Rs. 175.02 per kg. to 155.30 per
kg. and of Phenobarbitone from:
Rs, 276.11 to Rs, 172.81 per kg.
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Sole Seliing Agency System

*5. SHRI P. M, MEHTA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) how many cases of review for
-gole selling agency system were under-
taken by Company Law Board during
the nine months period ending 30th
-June, 1076;

(b) in how many cases they allowed
appointment of sole selling agents;
and

(c¢) whether the Company Law
Board 18 considering a proposal to ban
the sole selling agencies in all the in-
dustries?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
H. R. GOKHALE): (a) 160 cases.

(b) 104 cases.

(c) There is no proposal to ban the
sole selling agency system in all the
industries. However, the Company
Law Board will consider the desir-
ability of issuing a notification, if in
any particular industry, the conditions
stipulated in sub-section (1) of section
294AA of the Companies Act, 1956
are satisfled,

Production of Crude frem Bombay
High

*11. SHRI Y. ESWARA REDDY:
SHRI N. K. SANGHI:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether the regular production
of crude oil from Bombay High has
-since started;

(b) it so, since when and the present
average daily production; and

(c) the names of refineries where
this cruds has been refined so far?
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THE MINISTER OF PETBO-
LEUM (SHRI K. D. MALAVIYA):

(a) Yes, Sir,

(b) Since 21-5-1878. The dally pro-
duction potential is around ten #shou-
sand barrels,

(c) Bharat Refineries Ltd. Trom-
bay, Bombay. :

Take-over of Caltex

*12, SHRI P. GANGADERB: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether talks have been going
on for the take-over of Indian assets
of the U.S, owned Caltex Company;
and

(b) if so, whether talks have bogg-
ed down on the quantum of compensa-
tion?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Sir,

(b) It is not in public interest to
divulge any details of negotiations at
this stage.

Take-over of Equity Heldings of
Exxon

*13. SHRI S. A MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether Government have
proposal under consideration to take
over the remaining equity holdings of
the U.S. Company, Exxon in the Hin.
:dmmdl’etrolem Corporation Limit-

; an

(b) it s0, the steps taken in this
direction?
THE MINISTER OF PETRO-

LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Bir,
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(b) It is wot in public interest to
divulge the details,

Hindustan Lever Limited

=14, SHRI CHANDRA SHEKHAR
SINGH:

SHRI C. K. CHANDRAFPAN:

Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a)} whether Government have taken
& decision to ask for explanation from
Hindustan Lever Limited under MRTP
Act for flouting Government's direc-
tions for diluting its foreign equity
holdings and carrying on restrictive
trade practices with impunity; and

dgb) if s0, the salient features there-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) No, Sir.

(b) Does not arise.

Oil Explorstion and Development
Programmes

*15. SHRI DHAMANKAR: Wil the
Minister of PETROLEUM be pleased
to stale:

(a) what steps are being taken for
the implementation of oil exploration
and development programmes and for
modernisation of exploration equip-
ment and technology; and

(b) what are the broad features of
the Plan outlay for the on.shore and
off-shore exploration and development
Programmes?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) sod (b). A statement giving
the requisite information iz Iald on
the tuble of the Sabha,

1282 LS-2.

Statement

(a) The various steps taken/being
taken are:

(1) extension of exploration work
to almost all sedimentary
bagins of India on land and
to the extent possible in off-
shore, wherever possibility of
finding hydrocarbons exist,
on geological etc., considera-
tions;

(ii) maximum utilisation of the
existing production wells;

(iii) wider application of second-
ary recovery methods;

(iv) increasc in exploratory and
development drilling besides
intensification of geological
and geophysical services;

(v) the Instituta of Petroleum
Exploration which is the re-
search and development wing
of the ONGC, has been re-
organised into five divisions,
namely,— Exploration. Re=
search and Development,
Basin Studies, Computer Ser-
vices and instrumentation.
The Commission also has a
Design Institute for Project
Engineering of production fa-
cilities. Action is in hand for
setting up an Institute of Re-
servoir Studies at Ahmedabad
and an Institute of Drilling
Technology at Dehra Dun;

(v1) with a view to produce maxi-
mum quantity of crude oil
quickest possible, a program-
me has been evolveg to
identify and develop indige-
nous capabilities for the
manufacture of various major
material inputs required for
a lerge exploration and deve-
lopment programme;

(vli) in an attempt {o achieve
self-reliance in inputs, the
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Commission itself has under-
taken the mmanufacture of
work-over rigs of 530 tonnes
capacity in its Central Work.
shop at Baroda. It has also
succeeded in involving sister
public sector undertakings
and private enterprise in the
development of indigenous
capabilities for manufactur-
ing certain major equipments
like drilling rigs, pumps, cas-
ings and drill pipes, seismo-
graphs and other equipment
required for seismic work and
well logging equipment; and

(viii) The Oil India Limiteg (OIL)
is doing its own seilsmic data
processing, computerised well
log interpretation and tran-
sient pressure and P, V. T.
analyses This company 1s
preparing its own surface and
sub-surface geological maps
and the Palynological studies
for age determination are be-
ing made by OIL with colla-
boration of Birbal Sahm In-
stitute of Paleobotany

(b) The V Five VYear Plan outlay
of the ONGC is of the order of
Rs. 1056.13 crores (Rs. 414.13 crores
on on.shore exploration and develop-
ment, Rs. 599.90 crores for off-shore ex.
ploration and development, Rs. 38.60
crores for overseas operations and
Rs. 2.50 crores for research institutes).

The V Five Year Plan of the Oil
India Limmted is of the order of
Rs. 18146 crores inclusive of the
company’s plan to expand its pipeline
capacity to uplift a total of 2.25 mil-
lion tonnes per annum of ONGC
crude,

o
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Nogotiations with ESS0O Management
on Compenmtion

*16. SHRIMAT] PARVATHI
SHNAN:

SHRI N, E, HORO:

Will the Minister of PETROLEUM
be pleased to state:

KRI-

(a) at what stage are the negotia-
tions between Government and ESSO,.
the foreign owned oil company;

(b) whether the negotiations have
practically broken down due to the
disagreement of ESSO’s management
in relation to the terms of compensa-
tion; and

(c) if so, the facts thereof?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to
(c}). By ESSO (Acqusition of under-
takings in India) Act, 1974, Govern-
ment of India have already acquired
74 per cent equity shares in the for-
mer ESSQO now Hindustan Petroleum
Corporation Limited Government are-
now considering the guestion of ac-
quiring the remaming 26 per cent and
it 1s not in pubhc interest to divulge
any other details.

Delay in Drilfing Operation in Tripura

*17. SHRI BIREN DUTTA: Will the
Minister of PETROLEUM be pleased
to state.

(a) whether there ‘has been a sat
back in dnilling operations in Tripura
due to delay in transporting two rigs
and other heavy materials;

(b) if so, the reasons therefor; and

(c) what action has been taken by
Government for their apeedy transpor.
tation?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to
(). The Informvation ts being col-
lected and will be laid on the Table
of the House.
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Report on Trade Union Membership at
" Abhmedabad Project of DANGC

*18. SHRI RAJA KULKARNI: will
the Minister of PETROLEUM be
pleased to state:

(a) when dig Oil and Natural Gas
Commission receive report from the
Ministry of Labour on Trade TUnion
Membership verification at Ahmeda-
bad project and which majority umon
has been recommended for recogni-
tion; and

(b) has such recognition been grant-
ed to the majonty union in pursuance
of the Labour Ministry's recommenda-
tion?

THE MINISTER OF PETROLEUM
(SHRYI K D. MALAVIYA): (a) Re-
port from the Ministry of Labour
recomumending recognition of ONGC
Employees Union (INTUC)., Ahmeda-
bog was received by the ONGC on
June 4, 1978

(b) Yes, Sir.

Expansion of Namrup Fertiliser Plant

*19. SHRI BISHWANARAYAN
SHASTRI: Will the Minister of CHE-
MICALS AND FERTILIZERS be pleas.
ed to slate:

(a) whether there ir a proposa! for
further expansion of the Namrup Ter-
tiliser Plant; and

(b) if so, the salient features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). Baged on the
projected availability of natural gas
from the Lakwa and Gealeki oil-fields,
FCI has been asked to prepare a feasi-
bility report for a fertilizer project.
The feasibility report is under pre-
parations by FCI.

42

Committee on Stepy to Justice

within the reach of the

*20. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether Government Lave
formed any Committee wunder the
Chairmanship of Justice P. N. Bhag-
wati for considering steps to bring
Justice within the reach of the poor;
and

(b) if so, the terms of reference of
the Committee and the names of its
members?

THE MINISTER OF LAW, JUSTICEK
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE) (a) Yes, Sir.

{b) The terms of reference of the
Committee under the Chairmanship of
Shri Justice P. N, Bhagwati ang with
Shry Justice V R. Krishna Iyer a=z
Member are.—

(i) to consider the question of
making legal aid and advice avail-
able to the weaker sections of the
community;

(ii) to assess the extent and nature
of unmet legal need for such
economically under-privileged per-
sons &and to determine the most
effective methods of providing
legal servicer to them;

(1ii) to assess the value and ewn .
tiveness of legal aid schemes pre-
sently functioning in the country;

(iv) to make recommendations for
establishing and operating a com-
prehengive ang dynamic lega) ser-
vice programme for effective imple-
mentation of the socio-economic
measures taken or to be taken by
the Government, including formula-
tion of scheme or schemes for legal
services;
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(v) to draw up legal service pro-
gramme in all the States on a uni-
form basis;

{vi) to draw up guidelines outlin-
ing the ways in which non-profes-
siopals or professionals in fields other
than law could be utilised for the
implementation of the gocio-econo-
mic programme; and

(vil) to make recommendations on
such other connected questions as
may be referreq to it by the Central
Government.

Enhancement of Commission ef
Petrol Dealers

1. SHRI MOHINDER SINGH GILL:
SHRI BHAGIRATH BHANWAR:

Will the Mimister of PETROLEUM
be pleased to state:

(a) whether a decision has been taken
to increase the commission on the sale
of diesel and petrol;

(b) the main reasons therefor;

{e) whether a decision has alsc been
taken to realise the increased eommis-
sion from consumers;, and

(d) whether prices of petrol and
diesel are likely to go up as a result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b} As recommended by the Oil
Prices Commttee, Government intro-
dueed with effect {rom 1-7-76, the shd-
ing scale of commission to make out.
lety of low and medium throughput
economically viable, at the same time
containing the high profits of the high
throughout cutiets. On an average,
for motor spirit and Rs, 40/KL for
high speed diesa] oil.
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(¢) and (d). Prior to 1.7-78, in addi-
tion to the commission of Rs. 41.80/KL
and Rs. 17.60/EL on motor gpirit apd
high speed diesel oil respectively, the
dealers were charging a service charge
on motor gpirit and high speed diesel
ol] upto Rs. 40/50 per KL. Thischarge
varied from region to regien. With
the introduction of the sliding scale
of commission, now the service charges
are not being recovered by the dealers

The impact of the revision om the
ultimate selling priceg to the consu.
mers, depends upon the elsment of
service charge recovered by the dealers
earlier. At most of the places, the
prices have remained unchanged or.
have decreasedq marginally, but In
some placeg there are marginal in-
creases also.
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Conversion of Quilon.Trivandrup
Metre Gauge Ling into Broag Gauge
3. SHRI C. JANARDHANAN:
SHRIMATI BHARGAV1
THANKAPPAN:

Wil the Minister of RAILWAYS be
pleaseg to state!
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(a) what is the stage of the conver-
glon work of Quilen-Trivandrum
metre gruge line into broad gauge line;

(b) when is it expected to be opened
for regular traffic; and

{c) the estimated cost of this line
and the actual expenditure incurred so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Overall progress
made on the Trivandrum-Ernakulam
Conversion Project is 92 per cent.

(b) The Quilon-Trivandrum section
is expecied to be opened for traffic
shortly.

{¢) The latest cost of the whole pro-
ject may be about Rs. 16 crores (ap-
prox). Expenditure incurred upto
31.3-76 ig Rs. 12.2 crores.

Profits eamned and amount nemitted by
Foreign Controlled Drug Firms

4 SHRI SOMNATH CHATTER-
JEE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) total current paid up capital of
(1) Pfizer & Co. (2) Glaxo labora-
tory; (3) Anglo-French Drug House
(4) Parke Davis & Co. and (5) Ciba
& Co.; and

{b) total gross profils earned und
iotal amount remitted by each of the
above companies, Year-wise during the
last three years”

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). A statement
showing the total current paid up
capital, total gross profits earned and
total amount remitted by (1) Ms
Pfizer; (2) M/s. Glaxo: (3) M/s.
Anglo French; (4) Psrke Davis and
(5) M/s. Clba and Co., year-wise,
during the last three years is attached.

Statement
St Name of Total Gross Profi: during Rem.ttances during
No. Party current 1973 1974 1975
paid up 1973 1974 1975
Capital (in lakhs Rs.) (in Rs. lakhs)
(sn Rs.
lakhs)
5 2 3 4 ]
1. Mys, Pizer
L.
Bombay ss8-10 588 450 saz 68-63 3431 15 60
*37°44 *59-8s
2. Mis. Glaxo
Labs, Lud,
Bombay 799°82 28649  324°8B5  357°73 107 33 61
1972-73) (1973-74) (1974-75) (1972-73) K(1973-74)  (1974-75)
3. Mis. Parke
Davis (India)
Limited,
Bombay - 210°00 15484 144° 69 192° 50 22-7% Nil Nil
4. Ms Ciba
Gewygy of Indua
Ltd., Bombay 617-50 253-45 462-91 347:60 2354 n-77 2133
5 M/s. A~xlo
Frnch Drug
Co. (India
L, Bom o'10 10'69 434 o 59 0" 59 059
*¥{(1973174)
Will be remitted after the 1 of the Government.

¥4At the end of the year -7 4«
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Overbridges in Kerala

5. SHRI VAYALAR RAVI: Will the
Minister of RAILWAYS be pleased to
state-

(a) the total number of Railway over-
bridges sanctioned in Kerala during
the last 3 years;

(b) the total amount allotted for
the purpose; and

(c) whether 1t includes t{he ’over-
bridge at Varkale?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Proposals for the
<construction of road over/under brid-
ges are sponsored by the State Govern-
ment/Local authority concerned. No
firm proposals together with the under-
taking to share cost gs per extent rul-
es, were received from the State Go
vernment for taking up any road over/
under bridges in the State, No such
bndges were, theirefore, sanctioned dur.
ing the last three years, i.e., from
1973-74 to 1975-76.

(b) Does not anse in view of the re-
ply to part (a) above

(¢) In view of the reply to part (a)
above, over bridge at Varkala proper
15 not a sanctioned work in the Rail
way'’s programme, However, 1t may be
stated that an overbridge is under con.
struction between Varkala and Akathu-
mun stations about 1} km from Var-
kala. About BD per cent of the work
on this bridge has already been com-
pleted,

State Government have a proposal
for replacing the level crossing at km
788/13-14 at Varkala by a road over
bridge in the Fifth Five Year Plan.
Finalised proposal plans ang estimates
are awaited from the State Govern-
ment. On receipt of the same, fur-
ther action would be taken by the
Railway to include the work in their
‘Works Programme, subject to avail-
ability of funds.
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Bench of Kerala High Court at
Trivandrum

7. SHRIMATI BHARGAVI THAN-
KAPPAN- Will the Mimster of LAW,
JUSTICE AND CAMPANY AFFAIRS
e pleased to state whether Govern-
ment have decided about the setuing
up of a separate bench of Kerala High
Court at Trivandrum?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE),;

Not yet. Necessary consultation has
required under section 5i(2) of the
States Reorganisation Act, 1938 ig still
not complete.

“Unit Trains” to carry ooal on
Indian Raliways

8. Dr. K L. RAO Will the Minister
of RAILWAYS be pleased to state:

(a) whether “Unit trains” are used in
western countries to increase the effi-
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ﬂ;ncymdredmlhetlmoe!wnﬂ
in the supply of coal to thermal power
wtations; and

(b) whether Indian Rallways propose
1o make an attempt to introduce “Unit
trains” in some regions for carrying
coal {rom places like the Godavari Coal
fields to Madras?

THE DEPUTY MININSTER IN THE
MINISTRY OF RAILWAYE (S8HRI
BUTA SINGH):

(a) Yes.

(b) On the Indian Railways a modi-
fled system to suit Indian conditions
is already in vogue in so far as trans-
port of coal to power houses 1s concern-
ed as loading is organised in block
rekes. Uit {rain working is also in
vogue for Obra Power House from
Singrauli Coal Fields.

Concessions to students to see places
by prestigiogs trains

10. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS he pleased {o state:

(a) whether any proposal has heen
made to give concessions to students
at least once in a year to see places In
Rajdhani Express, Tay Express and
other prestigioug trains; and

(b) if so, reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH):

{a) No.
«b) Does nat arise.
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Dacoiti=s on soburban Railway
Stations in Bombay

12. SHRI VASANT SATHE: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether dacoits have recently
attackeg suburban Railway Stations
in Bombay and looted the Railway
property;

(b) if so, the facts of the imcidents;
and

(¢) what special] steps have been
taken to check recurrence of such
attacks and to safeguard the railway
property?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) Yes, two such cases have been
reported from Sion and Chunabhatti
railway stations on the Bombay Sub-
urban section of Central Railway.
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Ab). (i) On 15-8-76 at sbout 0045 hrs.
Assistant Station Master of Bion Rail-
way Station of Bombay Suburban main
line was sitting in his office along with
5 other railway employees, One out-
sider entared his office and threatened
al] the staff at the point of knife and
decamped with station cash amounting
to Rs. 67,096.70. Of this a sum of Rs.
50,000/-have been recovered and or-
naments worth Rs. 4,500/-purchased
from the looted cash have also been
recovered from the arrested persons.
The case ig still under investigation by
the Greater Bombay Police.

(ii) On 16-7-76 at about 0015 hours
one outsider who disclosed his name
ag Pakiya entered the office of the
Clerk.in.Charge Chunabhatii railway
station of Harbour line Bombay Sub-
urban Section and demanded money at
the point of a knife and decamped with
station cash worth Rs. 82025 after as-
saulting the Assistant Clerk-in-Charge
Shri R, R. Singh on head with knife's
handle. Government Railway Police
have registered thig case. So far there
have been no recovery of looted cash
and arrests.

{c) (1) Government Railway Police
arrangements in Bombay suburban
section have been strengthened with
the deployment of additional State Re-
serve Police staff.

(i) R. P. F. supervisory staft have
been directed to make frequent visits
during night time at the stations in
their jurisdiction.

(iii) The question of reducing heavy
accumulation of cash at the end of 24
hours by way of arranging two clea-
rance per day instead of one at present
ig under consideration.

Contmet for construction of Raflways
in Iran

13. SHRI R. K. SINHA: Will the
Minigter of RAILWAYS be pleased to
state whether the Rail India Technical
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and Economic Services of the Railwxy
Boarg had undertaken 3 preliminary
survey of the 500 kilometer pection in
Iran?

THE DEFUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

The Rai] India Technical & Econo.
mic Services Ltd, a Public Secctor
Undertaking, under the aegis of the
Ministry of Railways, have recently
carried out preliminary feasibility-cum.
cost study of a new railway Uine in Iran
which is approximately 326 Kms, in

length.

Rallway accident at Gudur

14, SHRI M. KALYANASUNDA-
RAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether in June, 10768 g goods
train met with an accident at Gudur
on South Central Railway;

(b) if so, the facts thereof; and

(¢) whether any enquiry was made
to find out the cause of the accident;
and if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise.

Shunting yard to link Titanium
Dioxide Pigments Ore Project with
Quilon-Ernakujam Railway

15. SHRI M. K. KRISHNAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether Government propose
to lay a shunting yard linking the
Titanium Dioxide Pigments Ore pro-
ject with Quilon-Ernakulam Railway;
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Rallwrys eamningy In post emergency
period

i6. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether there has been rise In
the earninggs of Railways in the post
emergency period: and

(b) if so, the total earnings from
July, 1078 to June, 19767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Total earnings for period from
July, 1878 to May. 1976 (Month upto
which accounts have been closed) is
Rs. 1,715.21 crores,

Supply of raw materials to Small
Scale Manufaciurers of Drugs

17. SHRI HARI SINGH: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the small scale sector
meanufacturers of drugs are facing
acute crises due to short supply of
raw materials—indigenous, imported
or canalised; and

(b) if so. what steps Government
propose to take to meet that shortage?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). No, Sir, Import
licenceg for non.canalised raw mate-
rials are being directly allowed to the
Small Scale sector on the basis of
their past consumption plug a growth
factor of 20 per cent. Allotment of ca-
nalised raw materials is being provi-
ded to the small scale sector on the
following basis.

(i) Small Scale units having a turn-
over of not exceeding Rs. one crol
per annum to the extent of best of
past two years' consumption plus
per cent towurds growth.

8f3

(ii) Small Scale units with a turn-
aver of Rs. one crore and above fo the~
extent of best of past two years' con-
sumption plus 45 per cent towards
growth.

(iii) All small seale units in West
Bengal 50 per cent extra over the best.
of past two years’ consumption,

The import plan for canalised Taw
meterials is worked out after taking
into consideration the requirements of
individual units as Indicated by the
State Drug Controllers. The import
plan is reviewed periodically during
the year so as to provide additional im.
ports wherever necessary,

In regard to indigenously produced
bulk drugs we are generally prescri-
bing a condition for making available-
30 per cent—15 per cent of their pro-
duction to non-associated formulators.
These Small Scale Units draw their re.
quirement of indigenous bulk drugs
from these manufacturers.

Railway Booking Agencies

13. SHRI R. P. DAS: Will the Minis.
ter of RAILWAYS be pleased to state:.

(a) the number of Railway Book-
ing Agencies run by contractors or
by other private establishments on
concessional basis;

(b) the rate of commission and al--

lowances granted to these agencies;
and

(c) the total amount of earnings
from these Railway Booking Agen.
cies during the last three years?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) The number of City Booking
Apgencieg run by contractors or by
other private establishments on com.-
mission basis is 46.

(b) The City Booking Agents are
generally paid commission at a rate:
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varying from 2 to 2} per cent on the
sale proceedg of tickets. The commis-
sion iz payable on the value of tickets
for the jourmey portion covered on
local railway only.

(¢) The earnings from these agencies
during the last three years is furnish-
ed below.

1973-74; Rs, 350.74 lakhs.
1874-75: Rs. 375.44 o
1975-76: Rs. 437.92 "

Jhanjharpur-Loukahabazar and Sakri-
Hasanpur Railway Lines

19. SHRI BHOGENDRA JHA: Wil
the Minister of RAILWAYS be pleased
1o refer to the reply given to the Un-
starred Question No. 555 on 13th Jan-
uary, 1976 regarding extension of broad
gauge line from Samastipur to Raxaul
via Darbhanga and state:

(a) whether final location engi-
neering survey for preparmg revised
estimate for converting Samastipur-
Darbhanga metre gauge line on the
North Eastern Railway into broad
gauge line has since been completed;

{b) if so. facts thereabout including
schedule for the commencement and
completion of construction;

(¢) whether Government of Bihar
have since agreed to meet the cost of
earthwork and land for Jhaenjharpur-
Loukahabazar and Sakri-Hasanpur
lines; and

{(d) if so, the exact date for rum-
ning of train on the former and
starting of construction on latter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Final
Location Engineering Survey has been
compiated and the survey reports and
projecy, estimate are under compilation.
The schedule for commencement and
complefion will be drawn up after the
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project estimate is received from the
?;ﬂ“y Administration ang sancflon.

(¢) and (d). The QJovernment of
Bihar have conveyed their acceptance
for bearing the cost of land only for
Jhanjharpur-Laukahabazar line. The
construction work is progressing fast
and shall be ready for opening in
November 18768. The exact date is, .
however, vet to be Axed. The Govern-
ment of Bihar have 5o far not conveyed
their acceptance for bearing the cost of
land and earthwork for Hasanpur-
Sakri line. The guestion of taking up
work on this line will be considered
after the willingness of the Govern-
ment of Bihar for participation in the
construction of thig line is received.

Enforcement of the Prevention of
Foog Adulteration Aet in Rallway

Catering

20. SHR1 ANNASAHEB GOTKHIN-
DE. Will the Minister of RAILWAYS
be pleased to state:

(a) whether the enforcement autho-
vities of various State Governments
and local guthoritieg under the Pre-
vention of Food Adulteration Act are
in any way handicapped while en-
forcing the provisions of the said Act
su far as the catering establishments
situated on the railway premises are
concerned; und

(b) if so, how the implementation
of the said Act on the railway pre-
mises 1s safeguarded by the railway
administration 1tself?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The provisiong of
the Prevention of Food Adulteration
Act are enforced in the Rallway pre-
miseg through a regular machinery of
Rallway Fooq Inspectors constituted
under the provisions of the Aet. In
addition, the Central Food Sguad can
take and has also taken samples from
the Railwlay premises.

(b) Doeg not arise.
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21. 8HRI H, N. MUKERJEE.
SHR! INDRAJIT GUPTA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether in the process of a major
reorganisation of the Qil and Natural
Gas Commission, Government proposec
to shift the Headquartiers of the Cen-
iral region from Calcutta; and

(b) if =0, the reasons and facls there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI):

fa) and (b). ONGC's onshore opera-
tions are divided into three Regions.
namely Western, Easltern and Central
Western Region comprises the State of
Gujarat and the Eastern Region con-
sistg of Assam and certain north
eastern States. Central Region com
prises the rest of the country and s
work Is split between Calcutta and
Dehra Dun. The geo-scientific work of
the entire Central Region alongwith
ihe drilling operations of the West
Bengul. Tripura and the Andaman Is.
landg are looked after from Calcutta
and the rest of the work of the Central
Region is done from Dehra Dun.
There is no proposal at present with
the Government to make any change
in this set-up for the Ceniral Region.

Oll expleration by O. & N.G.C.

22, SHRI R. N. BARMAN: Will the
Minister of PETROLEUM be pleased
to state:

hat progress has gince been
oll in Burdwan Dis-

(a) w
to locade
and Bakultals in West Bengal;

made
trict

(b) whether the oftshore Basin of
Bay of Bengal has been abandoned for
the purpose of search for oil; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID): (a)
ONGC has carried out detailed seis-
mic surveys in Burdwan and 24-par-
ganas districts in West Bengal. As a
result of these surveys, three locations
one at Bakultala in district 24-par-
ganas, and two at Galsi in Burdwan
district have been released for dril-
ling

CNGC has completed the drilling
of a well at Bakultala. Presence of
oil or gas has not been indicated in this
well. The drilling operations in the
Galsi area are expected to be started
by about October, 1976.

(b) No. Sir.

({c) Does not arise.

Onthore exploration by O©Oand NGC

23. SHRI D. D. DESAIL:
SHRI S. R. DAMANI.

Wiil the Minister of PETROLEUM
be pleased to state:

(2 whether the Oil and Natural Gas
Commission hag decided to give
greater importance to onsiwore explo-
ration 1n the coming months;

{b) it s0. whether the Oil and Natu-
ral Gas Commission js reorientiag its
Plan budget accordingly;

(¢} whether offshore drilling will also
contlinue side by side, and

{d) if so0, the names of places where
work is in progress and the new sites
selected for further operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir. Without relenting in its
efforts offshore.
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(b) Yes, Sir.
{¢) Yes, Sir.

(d) Drilling work is in progress in
Bombay High, Bassein North and on
a ‘fault closure’ east of Bombay High.
The operafions are likely to be ex-
tended to the area South of Bombay
High and also taken up in Cauvery
offshore basin.

Railways know-how for Malaysia

2. SHRI R. 8. PANDEY: Will the
Ministe: of RAILWAYS be pleased
to state-

(a) whether Malaysia has sought
Railway know-how from our country;
and

(b) if so, Government's reaction
thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Damage to drilling platforms of
O&NGC due to Cyclone

28. SHRIMATI ROZA DESH-
PANDE: Will the Minister of PETRO-
LEUM be pleased to state.

{a) whether the ofishore platforms
and driiling vessels of the Oil and
Natural Gas Commission had been
damaged by a cyclone off the West
Coast durmg the current monsoon
season, and

(b) 1f so. the {acts therenf”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b) Before the cyclone that hit
Bombay High area on 2nd June, 1976,
four drnilhing rigs were operating inclu-
ding ONGC's jack-up platform namely
Sagar Samrat One well-cum-pro-
duction platforrn and g flare jacket
had also been installed, Thers was
no damage to the well.cum-produc-
tion platform or flare jacket or any
of the drilling vessels as such by the
cyclone. There was, however, some
damage to some equipments/moorings
installed thereon.
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Producticn of Fertilisers

27. BHRI 8. B. DAMANL: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

{a) the actual production figures of
fertilizery during last Year and the
target set lor the current year,

(h) the figures of carried forward
stock at the commencement of the cur-
rent year; and

(c) how much imports will be neces-
sary to meet the demand during this

year and the arrangements made there.
for?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. (.
SETHI): (a):—

—

Nitrogen Phosphate

( 'o00 tonnes)

Actual productic n
1975-76 . 1535 320

Target for 1976-77 1950 482

S e mm mmw e ——— s i s

(b} Stock as on 1-4-1976

Nitrogen FPhosphate

e e gy

e et -

( 'o00 tommes)
Indigenous stocks . 202 (3%
Ponl stock ofimported
fertilizers . . 33% 206

(c) Adequate urrangements have
been made for impqst of fertilizers to
meet the shortfall between the esti-
mateq requirements ang total avail-
thility of fertilizers including the indi-
genous jroduction and the stocks
svailable at the commencemnt of the
curretit year.

Effect of smoke of Mathura Reflpery
on Taj Maha]

28. SHRI ANANTRAO PATIL: Will
the Minister of PETROLEUM be
pleased to state whether experts In
India and from abroad have expres-
sed their opinion that the smoke or
gas of Mathura Refinery will not have
adverse effect on the white Marble
of Taj Mahal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): The
pozsibility of asmoke or gas of the
Mathura Refinery adversely affecting
the monuments at Agra and Mathura
has been under very close examina-
tion in the Ministry of Petroleum and
Indian Of] Corporation. Investigations
and studies have been entrusted to
various Indian and foreign organisa-
tions and these are continuing. On the
busis of data made available go far as
a result of these investigations and
studies, jt appears that the contribu-
tion by the Refinery to the atmosphe-
riec pollution even under the most
adverse meteorological conditions
would be minimum gt Agra which is
about 40 K M. away from the Refinery
and at such a low level as would not
causc any concern about its effect on
the white marble of Taj Mahal

Incentives to Drug Imylustiry
29. SHRI K. M. ‘MADHUKAR"
SHR1 M. KATHAMUTHU :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether a package of incentives
has been formulated for the drugs and
pharmaceuticals indusiry; and

{b) if so, the salicnt features thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) No, Sir.

(b) Doeg not arise,
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Regional Companies to Markei Ol
Products

30. SHRI INDRAJIT GUPTA:
SHRI C. K, CHANDRAPPAN

Will the Minister of PETROLEUM
be pleased to state:

{a) whether Government have taken
a decision to establish regional com-
panies to market oil products; and

(%) 1f so, the broad features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): «a)
No, Sir.

(b) Does not arise.

Taking over by Goverament of two
Chemical Units in West Bengal

32. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
CHEMICALS AND FERTILIZERS

be pleased to state whether Govern.
ment are considering to take-over two
sick and closed Chemical and Phar-
maceutical units 1in West Bengnl name-
1y Martin Harris and Paul Loman?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): Yes, Sir,

Accident to Kamrup Express near
New Jalpaiguri Station

33 SHRI DINESH JOARDER: Wwill
the Minister of RAILWAYS be pleas-
ed td state:

{a) the total number of people killed
ang Injured due to the acuident to
Kamrup Express near New Jalpaiguri
Station on the 11th May, 1976.

(b) the causes of the accident, and
{c) whether any enquiry has been in-
stituted?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) One person was
killeg and sleven received miror in-
juries due to the derailment of Kam-
rup Express at New Jalpaiguri Sta-
tion on 11th May, 1978.

(b) and (¢). The actident has been
inquired into by the Additional Com-
missioner of Railway Sefety, North
Eastern Circle, Gorakhpur, whose re-
port is awaited.

Promotion of SC/S8T working =
Class I, IT and III posts in Central
Railway

34. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleased to stale-

{a) the number of persons belonging
to Scheduled Castes ang Scheduled
Trihes presently working in Clas T,
Class II and Class III, sepurately, in
the Central Railway, and

(b)) how many from each class were
promoted in Central Railway during
14976 to equulize the SC and ST percent.
ages”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGII): (a)

Scheduled Scheduled
Castes Tribes

Class I 19 1

Class IT 47 B
Temporary Officers 5 Nl
Class JII 9330 1519

- = o -

(b) Reservation quota for Schedul-
ed Castes and Scheduled Tribes is
calculateg on the number of vacancies
to be filled in a recruitmant year and
is not relateq to the total strength of
officers/staff in a ¢adre. The number
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of Beheduled Castes/Scheduled Tribes
promoted during the period from
1-1-76 to 30-8-T8 is as under;

Sch. Sch.
Castes Tribes
ClassII1to Class T . 1 B
Temporars officer
promoted to Class I 1 -
Class HI to Class II. 4 Nil
Class ITI1 i . 421 153

“Malaviya Committee recommendations
regarding reorganisation of O and

35. SHRI D. K. PANDA:
SHEI M, KATHAMUTHLU .

Will the Minister of PETROLEUM
be please ! 10 state:

(a) whether the Malaviva Committee
had made iome recommendations re-
garding the reorganisation and stireng-
thening of the Oil and Natural Gas
Commiss.on; and

(b) if &, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD: (a)
Yes, Sir.

(b) The Committee, inter-alia has
recommerded that: (i) the status of
the ONGC be raised to that of a high-
leyel policy making body; (i) a new
Departmcnt of ©Oil  Exploration be
created as an implementing agency
for the Commission's policy as ap-
proveq by the Minister; ang (iil) a
new Corporation called “Qil and Gas
Corporation of India” be created to
undertake the operational functions
now being performed by the ONGC.

A<

Abnormal price of American Drgs
in India

36. SHRI SAROJ MUKHERJEE:
SHRI RAJDEO SINGH:
SHRI SAMAR MUKHERJEE:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn tp the news
item appcared in a Bombay Weekly
dated 3rd July, 1978 about the ab-
normal price of American drugs
India whereas the same are being sold
to UK. at a much lesser price;

(b) if so, the facte thereof; and

(c) steps Government propose to

take to stop such exploitation by
foreign drug firms?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) to c). Government have
seen the news item appearing in one
of the Bombay Weekly which appears
to have been based upon a paper
presented at a Seminar held at India
International Centre on 26th to 28th
April, 1976. The news item states
that India has imported Vitamin C
from U.S.A. at $10 per Kg. and Tetra-
cycline at $100 to $240 per Kg.. while
similar products have been sold to
Britain at lower prices.

These statements are baseless and
false. Since the last three years, no
imports of Vitamin C have taken place
from the USA. Vitamin C has been
purchased in 1973 from West Ger-
many, Switzerlang and Japan at prices
ranging from $4.67 to $4.70 per Kg. and
in 1974 from West Germany and
Switzerlang at prices ranging from
$6.7 to $7 per Kg. In the case of Tet-
racycline hydrochloride, no imporis
have been made from the U.S.A at
al] for the last three years. All im-
ports are from East European count-
ries during this period,
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The imports gre being arranged by
the State Trading Corporation of
Indig (New State Chemicals and
Pharmaceuticaly Corporation of India)
at the most competitive prices preva-
lent in the international market on
the date of purchase and on the basis
of tendars floated to major suppliers in
the world.

With effect from 1975-768 there are
po furteur imports of Vitamin C.
and with effect from 1878-77 there
are no imports of Tetracycline plann«
ed.

Indiag Technical Consultangy for
Sudaness Rallways

37. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Sudan has sought
Indian techmcal consultancy for
Budanese Railways;

(b) if so, whether this technical
.consultancy is required 1n standardis-
ing their locomotives, wagons and
~coaches;

(¢} if so, the salient
thereof; and

features

(d) whether any other country has
-sought this type of services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise,

(@) Yes, by Tanzania, Ghana, Nige-
ria, Zaire, Iran and Syria.

Appeoval to Forelgn Drug Firms fer
increasing productien

38, SHRI K. 8. CHAVDA: Will the
‘Miniiter of CHEMICALS AND FER-
TILIZERS be pleaseq to state:
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(a) how many foreign firms with
more than 38 per cent foreign equily.
have obtained approval of Govern-
ment in their industrial licemce appil-
cations for installing capital goods
for increasing production capacity of
formulations during last three years;

{b) how many of them have imstal-
led new machineries for formulations
in unauthorised manner; and

(¢} what action Government pro-
pose to take against such unauthoris.
efﬁ“upansion of production capa-~
cities? .

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR! P. C.
SETHI): (a) 13 drug manufacturing
companies with more than 26 per cent
foreign equity were granted industrial
licenceg for the manufacture of bulk
drugs and formulations based there-
upon and 6 such companies were
granted Ind. Lic. for formulations
during the period 1-4-73 to 381-3-78.
Licences are being issued for specific
production capacities and mnot in
terms of equipment and machinery.
Firmg are expected to install =quip-
ment and machinery for the licensed
production capacity, However no
specific sanction is required for the
purchase of indigenous capital goods,
but imported capital goods require
import heences. Such import licences
are only 1ssuad in ver:fieation of the
industrial lhicences and Indigenous
availability.

(b) and (c). Some cases regarding
excess production over and above
licensed capacity have come to the
notice of the Hathi Committee as well
as the Government. The Hathu Com-~
mitfee has made recommendations to
regularise such cesey which desarve
regularisation on merits. The matler
is receiving active consideration of the
Government
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Redistribuilon of Wagon Bullding
orders

39, SHRI SAMAR MUXKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the alle-
gation that the recent redistribution
of wagon building orders by the
Railway Ministry has led to confu-
sion and lay-ofts or forcible retire-
ment; and

(b) what action has been taken by
Government to stop the lay-offs and
forcible retirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Neither there
has been any redistribution of wagon
building orders by the Ministry of

Railways nor has any such allegation
been received.

(b) Does not arise,
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Manufacture of Formulations without
Industria] Licence

41. SHRI SOMCHAND SOLANKI:
Will the Minster of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether S K.F., E. Merck, Sara-
bhei, Suhnd Caigy and Glaxo are
manufacturing number of formula-
tions without industrial licences and
Government's approvals, if 50, facis
thereof;

(b) what action was taken by
Government against unauthorised
manufacture of Doloe Nurobion and
Eskalm; and

(c) whether these companies never
stopped the production of such items?

SETHI): (a) to (c). No instance of
manufacture without industria)] licence
or Government’'s eapproval by M/s
Sarabhai, M/s Suhrid Geigy and
M/s Glaxo has come to the notice of
the Govt.

M/s E. Merck have been found it
be manufacturing a formulation, Delo-
Neurchion, a combination of Anslgin
and Vitamins Bl, B6é and B12 without
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an industrial licence. An inter-
Ministerial Study Group examined
the case. The party has since applied
for grant of ap industrial licence for
this item to regularise this activity
which is under consideration,

As regards manufacture of Eskay-
cillin by M/s S, K. F., they were found
to be producing this formulation
based on bulk Ampicillin without
licence since September, 1873. The
case has been examined and it has
been decided that the production of
Eskaycillin Capsules so far made may
be regulariseg subjcet to the condition
that they will henceforth discontinue
the manufacture of Ampicillin For-
mulation. Action has been taken
accordingly. It has been confirmed
by Karnataka State Drug authorities
that this company has stopped manu-
facture of Eskaycillin.

Pressure gauges for domestic gas
Cylinders

42, SARDAR SWARAN SINGH
SOKHI: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether Government propose to
invite tenders from the intending
bidders for supply of pressure gauges
for domestic gas cylinders to check
the thermal of the gas;

(b) whether Government have
given directions to dealers to delver
domestic gas cylinders showing the
weight of the cylinder; and

(c) what is the procedure for
checking the filled gas cylinder to
find out whether it contains the re-
quisite quantity or mnot?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI:) (a) No,
Sir. The question of fitting pressure
gauge to the Liguided Petroleum Gas

eylinder hag been con-
sidereg bug it has not been found
is because L.P.G. is in
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thae liguid phase inside the cylinder,
and so long as any lquid is 1ift in the
cylinder, the pressure will remain
more or less the same. Hence these
gaus2s cannot indicate wvariations in
the quantity of L.P.GG. containeq in the
cylinder,

(b)As per Packaged Commodities
(Regulation) Order, 1975, the net
welght of gas contained in the L.P.G.
cylinder is written on its neek label
Further, the weight of the cylinder s
also indicated on the body of the
eylinder.

(c) It is possible to find out the
guantity of gas contained in the cylin-
der by weighing the cylinder first and
deducting the tare weight (i.e. weight
of the empty cylinder) therefrom.

Malil/Express trains on Howrah-
Delhi/New Delhi electric track

43. SHRI TRIDIB CHAUDHURI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the electrification of
the entire railway track from Howrah
to Delhi/New Delhi has been com-
pleted;

(b) if so, from which date 3t is
proposed to run passenger, mail and
express trains by electric traction
between Howrah and Delhi/New
Delhi; and

(¢) which of mail and express
traing would be run on electricity
between these two stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The electrifica-
tion of the tracks between Ghaziabad
and Delhi (Main Line) is yet to be
compieted.

(b) and (c). After electrification of

put on electric traction with effect
from 3-8-1978:



73 Written Answers SRAVANA 19, 1808 (SAKA) Written Answers 74

86 Dnj8s Up Assam Mail

155 Upf156 Dn Tinsukia Mail
81 Up/82 Dn
103 Up/104 Dn
161 Up/162 Dn Tatar apar Express.

A.C. Express.

Final Survey for Mangajore-Bombay
Raillway Line

45. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

(a) the stage at which the final
survey of Mangalore-Bombay raillway
line stands; and

(b) whether the laying of this line
on the Western Coast of the country
has assumed greater importance m
view of the naval exercise of the
foreign countries in the Arabian Sea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Surveys have al-
ready been completeq for the cons-
truction of the proposed rail link
from Apta to Dasgaon ang gre in pro-
gress from Dasgaon to Mangalore. It
is also proposed to carry out Engineer-
mmg-cum-traffic and financial apprai-
sal of Apta-Dasgaon rail link during
the current financial year. The pro-
posal for the rail link from Apta to
Mangalore has already been included
in the HNst of New rail links sent to
the Planning Commission, for being
iaken up during the Fifth Five Year
Plan for the development of back-
ward @areas, subject to additional
funds being made available by them.

(b) No.

Drug pricing scheme ia respect of

(a) whether the drug pricing
scheme suggested by the Hathi Com-
mittee was found wunworkable re~
garding formulations; and

(b) it so, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The recommen-
dations of the Hathi Committee on
the Pricing of drugs and pharmaceut:-
cals are under advanced stage of the
considcration of the Government and
a final decision is likely to be taken
shortly.

Proposal to extemnyl suburban train
facllities from Burdwan lo Chiita-

ranjan

47. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RATL-
WAYS be pleaseq to state whether
Government have any proposal to
extend the suburban train facilities
from Burdwan to Chittaranjan con-
necting Asansol-Raniganj in Eastern
Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No.

Earnataka Government propesal for
New Rail construction works

48. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government of Karna-
taka has recently submitted a list of
a dozen new rail construction works
to the Railway Ministry for being
taken up;

(b) if so, what are those projects
and what is the total capital outlay
involved for all the projects; and
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(e) the reaction
thereto?

of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BDTA SINGH): (a) The State Gov-
ernment of Karnataka have been gub-
?itting proposals for certain new

nes

(b) and (c¢). The Government of
the State of Karnalaka have been
submitting the (ollowing proposals
whose present position is given
below:

(1) Hubli-Karwar (BG) 19129
kms. Cnst Rs. 34 8 crores

(2) Talguppa-Honavar (BG) 79.28
kms Cost Rs. 32 crores

(3) Rayadurg-Chitradurg (MG)
9465 kms. Cost Rs. 642 crores

Surveys have been completed and
examination of the survey reports has
revealed that the lines are not remu-
nerative and are not likely to attract
sufficient traffic. It has, therefore,
been decideq not to pursye these pro-
posals at present.

(4) Kottur-Harihar (MG) 118.77
kms. Cost Rs. 8.13 crores.

Surveys have been completed and
the reports are under examination.
A decision will be taken after the
examination is completed?

(5) Chamarajanagar-Satyamang
alam (MG).

Earlier survey reports for this line
upto Coimbatore (length 162 kms.—
Cost Rs. 18 crores) have revealed that
the line is financially mnot wviable.
There is, therefore, no proposal for
taking up this project at present.

(6) Bellary—Gulbarga via Sirgu-
guppa, Sindhancor, Lingasa-,
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gur, Sholapur and Surpur—
300 kms. Cost Rs. 89.00 crores

(7) Miraj—Gulbarga ¢z Bijapur
275 kms Cost Rs. 36,00 crores

(8) Kudchi—Raichur 315 kms.
Cost Rs. 42 croreg

Due to paucity of funds and in the
absence of any major development
industi:al or otherwise, it will not be
possible fo undertake construclion of
the proposed lines at present.

In addition to the above mentioned
proposals, the following new rail line
projects have already been approved
in thy State of Karanataka and they
are in progress

(1) Hassan-Mangalore (MG)—
Length 189 kms Cost Rs. 42
Crores.

(n) Tornagallu-Mudukulapenta
(BG) Length 24 kms. Cost
Rs 3.30 crores

Reiluction in Crude 0il imported by
Burmah Shell and Caltex

49, SHRI YAMUNA PRASApD MAN-
DAL. Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether there has been substan-
tial reduction 1n the crude oil brought
in by Burmah Shell and Caltex Com-
panies during 1875; and

(b) if so the reasonz therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRL
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) Within the limited foreign ex-
change availability foyr import of
crude, the major portion of India's
crude oil requirements during 1978
was arranged in terms of contracts
entered into by the Indian Ofl Corpo-
ration with the National Oil Com-
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panies of Iran, Iraq, Saudi Arabia and
UAE. Supplies to Madras Hefineries
Limited anq Hindustan Petroleum
Corporation Limited were covered in
terms of contracts with NIOC/AMO-
CO of Iran and EXXON recspectively.
These factors led to a substantial
reduction in the crude oil brought in
by Burmah Shell and Caltex during
1975. . '

O&NGC Plan for massive oil search

50. SHR1 RAM PRAKASH: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether the Oi: and Natural
Gas Commission has chalked out a
plan for a massive oil search in the
country; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). The ONGC has chalked out
a fairly ambitioug plan for oil search
in the country. Its broad features
are;—

(i) to extend its exploration work
to almost all sedimentary
basins of India on land and
to the extent possible in off-
shore wherever possibility of
finding hydrocarbong on geo-
logical etc. considerations
exist;

(ii) quick development of the dis-
coveraed oilfields;

(iil) maximum utilisation of the
existing production wells; and

(iv) wider application of the
secondary recovery methods.

Merger of Foreign Companies with
¥OC after Take over

51, SHRI P. NARASIMHA REDDY:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether after the take-over of
the foreijgn Oil Companies operating
in the ecountry, Governmen: have
taken or intend taking steps to merge
them with the Indian Oil Company to
achieve efficiency and economy and
avoid costly and wastefu] over heads;
and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
ang (b). After all the existing oil
companies have come into the public
sector, restructuring of the oil indus-
try may become nocessary in grder to
cnsure optimum utilisation of the
existing facilities and to maintain a
high standard of service to the consu-
mers. A final view would be taken
after the negotiations with Caltex and
Assam Oil Company are completed.

Finding of Oil near Bombay

52. SHRI K. MALLANNA: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether o0il has been found i
some more wells near Bombay; and

(b) whether prospects of striking
oil have brightened in this belt?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). Oil has been found in a well
on' the ‘fault’ structure between the
Bombay High and the Bassein fleld.
Indications of oll have also been ob-
tained in a structure mouthwest of
Bombay High. It is therefore reqson-
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able to expect that oil reserves exist
in areas to the East and South West
of Bombay High.

Use of Hindi in Bailways in Hindi
speaking States

53. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased
to state: whether any scheme for
encouraging use of Hindi in offi-
cial communication such as notices.
communiques and orders in Hindi
Speaking States 1s under considera-
tion of the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): In accordance with
the Section 3(3) of the Officia] Langu-
age (Amendment) Act, 1967, use of
Hindi in addition to English jn official
documents such as notices, communi-
ques, orders etc. is obligatory.

In order to encourage the staff to
do their work in Hindi, a number of
schemes have been introduced by the
Ministry of Railways. They are
“Hindi Essay and Elocution Competi-
tions”, “Hindi Noting and Drafting
Competitions™, “Cash Awards
Scheme”, “Inter-Railway Raj Bhasha
Shield”, ang “Inter Divisional Raj
Bhagha Shield”. The “Hindi Essay
and Elocution Competition” and
“Hindi Noting and Drafting Compe-
tetions”™ are organised at Divisional
as well as All India levels and win-
ners are awarded first, second and
third prizes of; Rs. 200, Rs. 150 and
Rs. 100 respectively. The other
competitors are given merit certifi-
cates. Besides, a scheme of granting
cash gwards to staff ang officers doing
maximum work through Hindi has
alap been introduced in railway officeg
Toenied in Himii sposking arces.
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Lowering of voting age

54. SHRI D.B.CHANDRA GOWDA:
Will the Minister of LAW, JUBTICE
AND COMPANY AFFAIRS be pleased
to state:

(2) whether Government have
obtained the views of State Govern-
ments regarding lowering of voting
age;

(b) if so, the salient features of the
response from each State; and

(¢) whether Government have taken
a decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMAD): (a) The
view of w majority of the State
Governments/and Union Territory
Administrations in the matter have
been received

(b) A statement containing the gist
of replies received from the State
Governments and Union territory
Administrations 1s laid on the Takle
of the Sabha. [Place ia Library. See
No. LT 10898/76].

(c) No, Sir.

Standard contents of Railway Bed-
Rolls

55. SHRI R. P. YADAV: Will the
Munister of RAILWAYS be pleased to
state:

(a) whether the standard contents
of the Railway bed-rolls differ from
one zonal railway to Other zonal rail-
way;

(b) whether different traing are
having different contents of bed-rolls;
and

(c) if sa, whether the charges are
ulso different?

“°THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEX
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BUTA SINGH): (a) No. bed-rolls
supplied to different class of passen-
gers have been standardised. How-
ever certain items differ on some zonal
rallways due to varying cllmatic con-
ditions.

(b) and (c). No. Contents of bed-
rolls have been standardised accord-
ing to the class of travel and the
charges fixed per bed-roll also vary
accordingly.
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(&) #ar g ANt Far-afgai &
Yqrqbar s Ar o § ; AR

() sT sFTT WY AW & o A
FouAY 1vfage § uF afafors o=
¥ w7 & 374917 W H 9 W 5w
IRIA 5@ gy & AT AAT FAE
g wfedl =1 qeAw #7% §
7 firgr @ oY afx @, &1 4% fasg
FTHTT 7 AT FTAATET ¥ g ?

fafu, v @it worht w1t Wwrem
# ot (st dwax wowr) : (¥)
MT (7). A/A Jo Fte HATTM
r w=@t wgie fafeee « Aav
afgal are w=x wiadet & fAdieor qof
F TR 7y § 1 fad|w § 9 W
781 & & Fs ag sy wfaae &
affafoas &5 & &7 & F14 A F
qt,

(=) *=4T & 30 7, 1972,
1973, 1974 WT 1975 # Ry
¥ war wQfwg #d =AY IR
¥ qre g wEr for o 4 1972
WX 1973 & g § 47 7H & far
doene gra wfwadw s Y
T & a9T 1974 WX 1975 & W
# wF Nfew ard e 7 1

Ko o warew gy wwelt
$8. off PO W YW : 0 WT

ficfur, mm s el wrd A Feo
aYo WwraTH T WY TTT WY
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a% wfayfrgawy & ark § 6 aaaQ,
1976 & warcifeT Yo 57 4 &
I F gopw F g 30 T HA W@
fir :

(%) = et gra s it
7 anfan feamy & forr w1 FEand
€ g

(=) afz zr, av fredr aafwdl
®) ¥q 7% fret afw aow W
qr

(m) o7 #0 ¥ Sfevrg qaw
T F FEIE AT UG g 7

fufa, =ma i weod wnd sanw
# g (ot WA wow) : (F) @
(7). &o Fo o WATAR q® FETAI
qiz¥z fafwze & Fay zfedt  Aav
wiverat & a¢ woc 7 foar war §
fF @ F=A 7 Awar A swr afwar
T T 1 Aafy, fRdww A gar
971  f& Fo WMo qurTm goE FFAY
e &F, w1 wEeR  wiefyaw
¥ weara or fafads w=sfy 7@ &,
{ T @ wwr nfgar wiw A7 E,
wr: €@ fevg @, s wfafags,
1956 ¥ SFadq FIAAET 3T I TAH
T4 grm

State/Union Territory without
Rallways

59. SHRI Y, ESWARA REDDY:
Will the Mumster of RAILWAYS be
pleased to state

{a) whether there is any State or
Unfon territory in the country without
aitways;

r
1

(b) if #0, the facts and reasons
ievefor; and

sidering any proposal to provide rail-
way facilities in thesa States/Union
territories in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment i laid on the Table of the
Sabha [Placed in Library. See No.
LT-10009/76].

60. Yo FHATORY qT#q :
w1 X gAY 9g ;AT W O HG
fir :

(%) ¥ wrow & fafow @971 §
W argAt & Frfor & fadr wor w3w
HETT % WeAT8 § TWATH A SIRTIRY
% OF Adt 78 71g7 ¥ Fawlo 97 qrary
Wrmfivr &, %<

(@) afx gr & w g% @ F
grefens Avamm Wit gy g1 A
IRAY aiare Feafa wyT & 7

W@ wwrea ¥ ot (¥ v
feg) : (%) fr @

() @& =g & foy wrfeqs
gifaifor o aratora H¥aw safa
qT g ) 5w ¢ fiE 4939, 1976 A%
LA FT FTT U & WA )

Feffierr Fraiw wor aht o
weefirdt ¥ fereg Y i Wt

61. Te wWelMTTREW ofdn
wr  fafe, g st weoft wd 5
g8 wary ¥t gar w3t fs
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(%) wmr woere ¥ owfews
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fararew

fafer, i ot woft wd sxrem
#§ At (ot deaw wwr) (%)
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ITATT N4t WTEART X W Aw 5w
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T arar wxifaqi ¥ g s € £
zx w7 aofar & faferard smare
warh 7 foor 2% % 9 35% g
ar faav § Ry 75 §

F¥qAT FT ATH

e,

fror /3 % nTow ge fRrgR- wiw TR WY

T STV ST TIoT

1. Ao 72X wATRA™
wrde fae T fe=dl

(1) &2 gQaT T FTITX 18—-12-1975
(2) qaTfawa geagqrea |

(3) sararf-at ¥ feghevar &

faasg« ST |

(4) fam 71 ¥ sgrogsx vy

FHRT #7TF & GISqT T7A7 )

(5) =afeagi = i, fs=2 =1

2. fo Feo Fo mawAfam,

Far wir & %1 faafas
FIAT |

(1) eNfasa &2 & fATEm & 19-5-1976

faz &ia wgIr FJINIT oT90

FZA 0

(2) feaver T fax aviafal
Ft faghe 3 faggai #iwifa-
T AT )

(3) faawwr & falvay donr §
qfass a0y % wiar

FET !

(4) faa<vi 7 vqr falwma g
AT T B FT vy

RIAT
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weqefY %7 ATH

frer ot ® wrOaqe frea-  aiw W WY
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T T FATY

3. ®o YIHECT sAFRIA
wrgaz fafaiz |

(1) Eeifaws ¥ & feft &
foaoei & fad oot W
FEAT |

19—-5—-19786

(2) wfafsr g5 ggrm &
fad swifaars

4. Fo wrm EdAasA fio
e

(1) fagwer & faq @a ¥z
BHTAT |

9-6=~1976

(2) wesgrafat #r frafer &
frae=t ®r srfaams 747 1

(3) gwtafsa gz warem

(4) wra=x sarorfceaT o

(5) saazfewar & faug & fRagx
|/A(AT A

(6) gawwar *wifyex 7 g7
Y FErg )

HERr ¥ Ho € g9 wg1fAan qrzae Mz aur 7o Fo Fo THRIaR ®

fagg wnw: 9 ®iE, 1976 G4( 28—7-76 F1 ‘TR FACF &3 HrAY’ & wXwr i@
faf &1 suv afoar weg 1 Zfafawa frataret ¥ frsg wrsi o soofzat

ST R

Final Decision on EuttiPuram-Guruv-
yoor Raill Link

62. SHRI C. JANARDHANAN: Wwill
the Minister of RAILWAYS be please-
ed to state:

(a) whether a decision has been
taken on the survey report of the
Kuttipuram-Guruvyecor rail link; and

(b) it s0, the particulars thereol
and by when the construction is likely
to be started?

(b) The survey report is under ex-
amination. A final decision will be
taken as soon as the examination of
the report 18 completed and would de-
pend wupon the avallgbility of re-
BOUICES,

Consiruction of Rail Link between
Cochin ang Alleppy

83. SHRI C. JANARDHANAN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the survey of the Rail

MINISTRY OF RAILWAYS (SHRI link between Cochin and Alleppy Eas

BUTA SINGH): (a) Na
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(b) if go, the sallent features of the
repori received thereon: and

‘(¢) i 8o, the salient features of the
said line is expected to be started
during the year 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. Field work
has been completed.

‘(b) and (c). Report is awaited
from the General Manager (Constn.)
Bangalore.

Supply of Kerosene Oil to Gujarat

65. SHRI P.M. MEHTA: Will the
Minister of PETROLEUM be pleased
to state :

(a) whether Gujarat State has been
facing acute shortage of kerosene oil
during the last three months;

(b) if so, what are the maia reasons

for the short supply ot keroseme oil to
the State;

(c) whether due to the recent cyc-
lonic storm, the Gujarat State bhad
asked for more supply of kerosenc oil
but the Central Government had not
fulfilled their demand; and

(d) if so, what was the actual de-
mand of the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,
Sir.

(b) Does not arise.

(¢) No demand for additional kero-
sene gllocation due to cyclomic storm
was received from the Government of
Gujarat.

(d) Does not arise.

Outlay for Oil Exploration in 1976-77

86. SHRI P. M. MEHTA:
SHRI XK. MALLANNA:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether an outlay of Rs 267
crorea for oil exploration and deve-
lopment has been provided for
1976-77;

(b) whether out of this, Rs 20
crores has been earmarked for set-
ting up two institutes in the country;
i# so, which are the States where
these institutes will be set up;

(c) whether the developments of

wells in Gujarat will also be under-
taken; and

(d) by what time India is confident
of being self-sufficient in 0il?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAIIMAN ANSARI): (a) Yes,
Sir;

(b) A provision of Rs. 2 crores only
has been earmarked during 1976-77,
for an Institute of Reservoir studies at
Ahmedabad in Gujarat and an Instiute
of Drilling Technology at Dehradun in
Uttar Pradesh.

(c) ONGC has been drilling deve-
lopment wells for producing crude oil
and gas in Gujarat for a long time and
this work is continuing,

(d) If ig difficult to predict this.

Cowxt Decisionp on Reinstaiement of
Railway Embioyees

67. SHRI RAMAVATAR SHASTRI]:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of employees who
wére removed from servioe as a me-
sult of 1974 Raeilway Strike and who
have filed their cases in the different
High Courts.
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(b) the number of employees who
hed the court verdicts in their favour,
rajilway wise;

(c) whether all such employees
have been taken back to duty; and

(d) if not, how many are yet to be
iaken back and the reasons for not

dmplementing the decisions of the
Courts?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):
(a) 918
(b) Ra.lssay Ne,
Eastern Ralway . . . 14
North Eastern Rmilway . . I
Noretheast Frontier Railway 13
Southern Rallway ; . 4
South Eastern Railway . ar
Western Rallway . . : =2
Toral . . . . 192

(c) and (d). 102 employees were
taken back to duty, ¢f whom 8 have
been placed under suspension for tak-
ing further action and 14 have again
been dismissed from service. The
Jjudgments permitteq further action
being taken against these individuale,

In the case of 23 employees, appeals
have already been filed against the
judgments. The question pof hlling
appeals in respect of the remaining
B7 employees is under active consi-
deration.

qares & fod Al € AN
68. st vt wew @fwx ¢ W@
@ Wt T T W G €

(¥) v aTer ¥ ReA WX
ora ¥ Ty A g ¥ W,
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Reduction in A.CC. First Class Fare

72. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased to state.

(a) whether due to reduction in the
fares of Rajdhan: Express Chair car,
the number of passengers for these
seats hag increased; and

(b) if so, whether there is any pro-
posal to reduce the A.C.C. First class
fare to attract more passenger?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA. SINGH): (a) Yes.

(b) Alongwith A. C. Chsir Car
fares, A. C. First Class fares have also
been reduced with effect from 1-5-1876.
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Swadeshi Drive on Rallways

78. SHRI R. K. SINHA: Wil the
Minister of RAILWAYS be pleaged to
state:

(e) whether his Ministry had
launched @ Swadeshi drive on the
Railways in August 1875 in pursuance
and

=

(b) the objects of this drive, where

was this put into operation and the
results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI:
BUTA SINGH): (a) and (b). In
pursuance of the 20-Point Esonomic
Programme, a vigorous Swadeshi
Drive was launched by the Ministry
of Railways in August, 1975 to eli-
minate dependence on imports in the
three Production Units as well as on
the Zonal Railways who are import-
ing components for diesel and electric
locomotives and coaching stock. As a

of the 20-Point Economic Programme;
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result of this drive, it has been possi-
ble to take off from the import list ax
many as 181 items valued at Bs 5.17
crores per annum.

Introduction of Fast Trains

74. SHRI R. K, SINHA: Wil .the
Minister of RAILWAYS be pleased to
state:

(a) the fast trains introduced this
year and the sections on which these
trains are running; and

(b) the salient features of the pro-
posal under consideration of Govern-
ment to introduce more fast trains in
the couniry and the sections on which
these trains are proposed to be run
and the extent of time saving in each
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(@) T' e following ror-suburbar fast trains have been introduced or their runs extended during

the yeor 10=5-76 ard upfo 1-8-1976 i—

1. New trains introduced :—

Broad Gauge.

-

Puri- Renigurta Express.

LI S I

Howrah-Ahmedabad Expeess (weekly)
Tatanagar-Amritsar Express ( 4 days in a week)
Bilaspur-Bhopal Chattisgarh Express.,
Bombay-Manmad Panchvati Express (triweekly).
Samastipur-Muzaffarpur Express (biweekly)

Bombay-Eranakulam/Mangalore-Jayanti Janta Express (iweckly)
Ahm~dabad-Varanasi Express (2 days in a week)

and between Ahm: dabad-TFaizabad on § days a week.
9. Howrah-New Bongaigoan Janta Bxpress (Biweekly)
10. Allahabad-Meerut city Sangam Express.

11. Muri- Hatia Express (4 days a week).

13. Bombay-Vadodra Express.
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ts. Howreh-Puri Jagennath Bxpress.
14. Nizamuddin Secunderabsd Jayanti Janata Express (biweekly),
15. Dhanbad-Musaffarpur Express.

Metre Gauge
1. Lucknow-Sitapur Diesel Car Express.

2. Jaipur-Merta Road Express.

3. Gorkhpur-Lucknow Shan-c-Avadh Express (triweekly),
4. Gorakhpur-Varanasi Purvanchal Express.

§. Nizamabad-Manmad Ellora Express.

6. Secunderabad-Tirupati/Bangalore Express.

7. N:w Bongaigaon-Murkongselek Arunachal Express,

8. Madurai-Bodinayakkanur Express.

9. Tirunelveli-Tiruchendur Express.

Narrow Gauge
1. Gondia-Jabalpur Express.

List of traius extended.

Tramm numker Section on which extended
Broad Gauge

1. Madras-Delhi Janata Express . . Delhi-Jammu Tawi. |

2. Madras-Tatanagar Express - - Tatanagar-Bokaro Steel city,

3. Delhi-Samastipur biwcekly Jaynati Janata Samstipur-Mzaffarpur.

4. Secunderabad-Viayawada Golconda Ex-

press. Vijayawada-Gunrur.
5. Bombay-Punc Express. . . « Pune-Sholapur,
6. Howrah-Lucknow Express. Lucknow-Amritsar,
7. Kalks-Amntsar Mail . . . « Amritsar-Pathankot,
Dethi-Chandausi Express . . . Chandausi-Bareilly
9. Delhi-Lucknow Express . . « Lucknow-Varanasj.
Metre Gauge

. Siliguri-Kesganj Vaishali Exp. . . Kasganj-Agra For,

2. Madrs-Virudhunagar Janata Exp.
282 LS8, .

102
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(b) No 121,122 (triweekly) Tamil
Nadu Express traix hes been intro-
ducad between Madras and New Delhi
from 7-8-197¢ This tramn has only
four intermediate stoppages ang saves
about 8-9 hours' journey time between
these two stations

It is also proposed to run two pairs
of fast Express trains—ona between
Howrah and Tatanagar and the other
between Howrah ang Asansol from
15-8-1876

Thefts and Pilferage of Goods

75 SHRI P GANGA REDDY Wil
the Minister of RAILWAYS be pleas-
ed io state

(g) the number of cases of theft and
value ot goods pilfered on the Rail-
ways since 1st February, 1978, and

(b) steps proposed to curb such
activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) 5672 cases of
theft/pilferage of booked consignment
were registered under Indian Pena)
Code and Railway Property (Unlaw-
ful Possession) Act during ist Feb-
ruary, 1976 to 30th 'une 1976 and
goods (booked consignmert) worth
Rs. 2500.4%4/ was stolen/p.lMered

{b) The following Bteps have been
taken for prevention of crime on
Railways —

1 Important goods trains are peing
escorted by Armed RPF staff

2 Cnminal intellgence 1is collected
by the CIB staff of the Divimons to
apprehend the ecriminals and to re-
cover the stolen property

3 Periodical vigorous drives are
conducted against the criminals and
recelvers of stolen property in coope
ration with State and Government
Pelice.
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4. Replacement checks by RPF staff
have been started in the :!'lnll

5 Action is taken to detain kviown
recelvers of stolen property and habi.
tual criminals under MISA and other
Acts through the State Police authori-
ties

68 More Dog squads are being rafs-
ed for patroling on all vulnerable
yards and other installations

Qonstruction of Jakhapura Banspani
Rall Link in Orissa

76 SHRI ARJUN SETHI Will the
Minister of RAILWAYS be pleased to
state

(a) whetber final engineering-cuin-
traffic survey has been made in case
of Jakhapura~-Banspam rail lmk,
Ornasasa.

(b) if so, whether any work pro-
gramme has been undertaken for the
construction of the rai] link, and

{c) if s0, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to () Final
Location Survey for the construction
of this ine has recentlv been com.
pleted and the reports are under exa-
mination Provision of Rs. one crore
hag been made in the Budget for 1876~
77 {for the construction of this Iine and
construction work will be taken up
shortly The programme for con-
struction of the line would depend
upon the availability of funds in future
years

Submission of Produciion Returms by
Foreign Drug Flrmas

77 SBHR1 BHALJIBHAI PARMAR-
Wil the Mnister of CHEMICALS
AND FERTILIZERS be pleased to
state.
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(8) how many foreign firms heve
mpt yet submitted fo DGTD.. their
production returns sbout ex-factory
vilue of production for bulk drugs

and {fotmulations;

{b) since how long each of these
firms have defaulted in submitting
the returng and whether returns, it
any submitted include production
item-wise or industrial licence-wise;
and FIN

(¢) whether some of the firms re-
fuseq to furnish ex-factory value of
md;:cﬂmmdothndmﬂ.um

THE MINISTER OF CHEMICALS
AND !‘EBTIIJZE.‘RS (SHRI P. C.
SETHI): (a) to (¢). All the foreign
firms born an  DGTD roll are sub-
mitting production return regularly
to DGTD. However, DGTD has 1in-
formed that ome foreign firm which
was taken on the rolis of DGTD after
being granted a COB Licence in
November, 19873 had delayed submis-
sion of returns and DGTD had issued
necessary notice on them.

Issue of Indusirial Licences to Foreign
Drug Firms

78. SHR] BHALJIBHAI PARMAR:
Will the Minister »f CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) how many industrial] licences
were issued to foreign drug manu-
facturing firms with more than 26
per cent foreign equity with a con-
dition that dilution of foreign equity
would be undertaken within a speci-
fied period; and

(b) in how many cases the com-
panies have neither diluted the for-
eign ‘equity nor executed export
bong and complied with other con-
ditionsy

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). The reduction
in the foreign equity holdings of

forelgn drug manufacturing irms is
effected by two policies of the Gov-
ernment: .

(A) By Section 20 of the Foreign
Exchange Regulation Act. Under this
Section drugs and pharmaceuticals
appears in Appendix I and hence the
foreign companieg gre required to re-
duce their foreign equity holdings o
74 per cent. The guestion of whether
the general FERA regulations should
be applied to the drug industry is
under the separate examination of the
Covernment and hence all FERA ap-
plication cases have been withheld
for the time being till final decision iz
taken by Government on Hafbi Com-
mittee recommendations.

(B) By thg Scheme of diluticn of
foreign equity announced by the Gov-
ermment in February, 1872. This ap~
plies to companies having foreign
equity exceeding 31 per cent who are
applying for expansion based on addi-
tional capital investment. The dilu-
tion formula is as follows:—

40%, of the estimated In the case of compa-
zgst of expansion .  nieswith foreign hol-

dings exceediog 75%
N do. 60%
3-113% but mot  exceeding
75%
25°%, do. do 51%

but not exceeding
60%

A statement indicating particulars of
jndustrial licences granied during thse
last three years indicating the position
regarding dilution and export obliga-
tion is laid on the Table of the House.
[Placed in Library. See No, LT-11000/
76].

Proposal to resiructure Oll Industry
79, SHR]1 P. M. MEHTA:

SHRI JAGANNATH MISHRA~Y
SHRI P. GANGADEB:
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SHR] 8. A. MURUGANAN-
THAM:

SHRI B. S, BHAURA:
SHR] D. K. PANDA:
SHRI VASANT SATHE:

SHRI JAMUNA PRASAD
MANDAL:

SHRI MOHINDER SINGH
GILL:

Will the Minister of PETROLEUM
be pleased to state;

(a) whether Governmest are consi-
dering certain measures to restruc-
ture oil industry in the country;

(b) whether his Ministry has since
formulateq certain proposals in this
regard;

(c) if so0, the salient features there-
of; and

(d) whether the oil companies
have also been consulted in the mat-

ter, and if so, what are their reac-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(d). After all the existing oil com-
panies have come into the public gec-
tor, some restructuring of the oil com-
panies may be come necessary in or-
der to derive optimum utilisation of
the existing facilities and to maintain
& high standard of service to the con-
sumers. Discussions have been in-
itiated with the qil companies. A
final view would be taken after the
negotiations with Caltex and Assam
Oil Company are completed.

otmi oy § PWwmM  wrewrn

8 0. = WiATNY QO qTAN : T
¥Wiwan welr ag wary N Far =@
fw.
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Bypothecation of Platform of Paina
.
84. BRI RAMAVATAR SHASTRI:
SHRI ESWARA REDDY:
Will the Minister of RAILWAYS
be pleased to-state:

(a) whether Fatny railway platform
had been hypethecatsit to telke a 3dan

from the Urban Cooperative Bank
and the value of the platform shown
is Rs, 7.5 lakhs; and

(b) it s0, the facty thereof and
actiof{ taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Spudding of Wells by O&NGC

85 SHRI P. GANGADEB: will
the Mmister of PETROLEUM be plea-
sed to siate:

(a) whether the Oil and Naturai
Gas Commission are planning spudd-
ing of large number -of wells in
different States of the country;

(b) if so, which are the States ear-
marked for this purpose; and

(c) what is the geological report
on the exploration of the deep sedi-
ments to find oil bearing regions in
Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) Apart from continuing explora-
tory drilling in Assam,K Gujarat, Naga-
land, J&K. Meghalaya, Tripura, Raj-
asthan and West Bengal etc., the
ONGC has also plans to do explora-
tory drilung in Himachal Pradesh,
Uttar Pradesh and Andhra Pradesh.

‘(e) No structure favourable for
accumulation of Hydro-carbons worth

testing by drilling has s0 far been
discovered in Orissa.

Nogotiationg for Take-over of Assam
Ol Company

86. SHRI P, GANGADEB
B. A m}nmm-
THAM:

[ SHRI B. S, BHAURA:
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Wili the Minister of PETROLEUM
be pleased to state!

(a) whether any mnegotistions have
been going om for the take-over of
Indian assets of the Assam Oil Com-
pany operating in India;

(b) whether any inter Ministerial
Committee has been set up to ex-
pedite the taking over of this Com-
pany; and

(c) if so. the progress achieved in
this regard?

THE DEPUTY MINISTER 1N THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (u) and
(b). Yes, Sir.

(c) It is not public interest to divulge
at this stage the progress and further
details,

Introduction of n-hmu--\?lur Shuttle
Service

87. SHRI DHAMANKAR: Wil the
Minister of RAILWAYS be pleased to
state:

{a) whether the agriculturists and
social workers of Dahanu and ncigh-
bouring placegs on the Western Rail-
way have represented and urged
upon his Ministry to mtroduce Daha-
nulVirar shuttle service to facilitate
speedy transporiation of their food
and agricultural products to Bombay;

(b) whether the representation has
been considered and necessity of
starting the shuttle gervice examin-
ed; and

{c) whether any decision has been
taken to start the shuttle service, if
so0 when is it likely to be implement-
d? %

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yed
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88. SHRI DHAMANKAR: Will the
Minister of PETROLEUM be pleased
to state what steps are being taken or
have been taken for working op the
problems relating to augmentation of
production of crude oil from existing
oil fields as also for carrying out appli-
ed research on various aspects of dri-
Lling tools and equipments?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): The
steps being taken to augment produc-
tion of crude oll from existing oil fields
include secondary recovery measures.
pressure maintenance and drilling of
more wells. The Oi and Natural Gas
Commisssion has manufactured some
workover rigs mn its workshop at
Baroda. BHEL. has taken up the
manufacture of deep drilling rigs
Some categories of drilling bits and
casing pipes are also being manufac-
tured in India. The indigenous
manufacture of drill-pipes has also
been programmed

Completion of Bhatinda and Panipat
Fertilizers Projects

89. SHRI DHAMANKAR: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) when are the Bhatinda and
Panipat Fertilizer Projects schedul-
ed top be completed ang commercial
production of Ammonia and Urea ex-
pected to commence;

(b) what ig the estimated cost of
these two projects and how much
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foreign exchange ip anticipated to be

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P.C
SPTHI): (a) The Bhatinda project is
expectad to be completed in October
1977 and commence corynercial pro-
duction in January 1978 while the
Panipat project is expected to be com-
pleted in April 1978 and commence
commercial production in July 1978.

(b) The cost of each project Iz esti-
mated at about Rs. 174 crores, At full
production level and at prevailing in-
ternational prices, the productjon of
urea by these two plantg will result in
a saving of foreign exchange of over
Rs, 120 crores,

(¢) NFL's engineering contractors
viz. Engineers India Limited a2 Gov-
ernment of India Undertaking and
Toyo Engineering Corporation of
Japan are, under their respective con-
tracts with NFL, bound to ensure
completion of the projects within the
stipulated time schedule; the contracts
also provide for substantial penalties
for failure to adhere to the agreed
time schedule. Progress of imple-
mentation of the project is being
monitored by NFL as well as by the
Ministry to ensure that slippages are
avoided.

M/s. Engineers India Limited, who
are the Indian contractors for the twwo
projects, have entered into an agree-
ment for technical assistance with
M/s. Veba Chemie of West Germany
who have considerable exprience In
setting up and operating a fuel oil
based ammonia-urea plant. Under the
agresment, Veba Chemie will provided
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technical consultancy services for the
design, erection and operation of both
the plants, specialist assistance for
pre.commissioning and start up and
training for NFL and EIL technical
personnel. The congultancy agreement
involves the payment of about Rs.50

Driiling Operations in Baramura
and Subalsingpara

80, SHRI BIREN DUTTA: Wil
the Minister of PETROLEUM be
pleased to state the progress so far
made jn the drilling operations in
Baramura and Subalsingpara oil
wells in Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): Dril-
ling ang testing of one well in Bara-
mura area has been completed.
Presence of gag in commercial gquan-
tity has been indicated in this well
Drilling of a wel] each i Baramu:a
and Subalsingpura 15 currently in
progress, As on 4th August, 1976
the wells have been drilled to 1046
and 2371 metres respectively.

Automatic warning system in
Western Railway

81. SHRI RAJA KULKARNI: Wl
the Minister of RAILWAYS b pleased
to state the progress made in the
project of installation of automatic
warning system for Western, Railway
in Bombay as a part pf optimisation
of local train gervices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The Survey Report
and project estimate js under finaji-
sation.
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Laying of Pipeline from Moran te
. Gidiayy

82, SHRI BISWANARAYAN SHAS-
TRL: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether work ig in progregg for
another pipeline from Moran
to Gauhati for pumping the crude:

{b) what is the total estimated cost
and when is it going to be completed;
and

(c) in case the answer to part (a)
above be in the negative, how do Go-
vernment propose to carry the addi-
tional crude from the oil field area
to the refineries in Gauhati amd be.

yond?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Oil
India Limited is at present, engaged
in laying a 212 Kms. 16” diameter
loop Pipelines for transportation of
crude from Jorhat to Bongaigaon in
Assam,

(b) The total estimated cost is
Rs. 38 crores. The target date for
completion is April, 1877.

{c) Does not arise,

Rail Heads for Statex and Union ter-
ritories in Eastern region

93. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether the survey for provid-
ing Rail heads to the States and the
Unjon Territories in the Eastern Re-
glon has been completed and the pro-
ject report prepared; and

(b) if so, the salient features there-

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (
BUTA SINGH): (a) and@ (b). '
tern Region consists of the Ftates of
Orissa, West Bengal and Bihar which
are glready connected by rail links.
Perhupa the intention of the Hpn'ble
Member is to obtain information in
respect of the Stateg in the North
Eastern Region A statement imdi-
cating the position is laid on the
Table of the House. [Placed in ILdib-
rary. See No. LT-11001/76].

Report of one man commission for
improvisg the Health Sérvices

84. SHRI NARSINGH NARAIN
PANDEY: Will the Mnlaster of
RAILWAYS be pleaseg to state:

(a) whether one man Commission
under the Chairmanship of Dr, D. N,
Sharma, Ex-Director, Public Health
Services, UP. was appainted by the
Railways for the purposes of improv-
ing the health services and their re-
arganisation in the Reailways;

(b) whether its report wag submit.
ted in the last week of June; and

(c) if g0, the main recommendations
thereof and the action taken there-
on, if any?

THE DEPUTY MINISTEB IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

(b) Yes.

(c) The main recommendations in-
clude;

(1) Better health facilitieg gt the
health unit level.

(2) Better casualty gervice and
suggestiong to improve utilisation of
hospital services.

(3) Suggestiong to improve Public
Health and sanitation work on rail-
way stations and colonies,

(4) Better promotional prospeets
for medical and para-mediia] " em-~
ployees.
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{$) Developing specialist services at
selected hospitals.

(6) Suggestions for bettar health
sdministration at places of confluence
of two or more zonal Railways.

{7) Raising of retiring age for
doctors, who are necessarily recruited
iate due to long course of study, qua-
lifications and experience, to 60 years
as most of them do not quality for
full pension.

The recommendations are under
consideration.

Reorganisation of Fertilisers Ltd. in
various places

85. SHRI NARSINGH NARAIN
PANDEY: Will the Mimster of
CHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether Government are thin-
king to reorganise the Fertilisers Li-
mited in various zones and sectors, it
80, the reasons therefor;

(b) whether any exercise in this
respect was made by any Departmen-
tal Coramittee and if so, the findings
thereof; and

(c) whether Government are also
considering about its after-effects on
the services before taking this step?

THE MINISTER OF CHEMICALS

(a) to (e). The pmpotal
for the reorganisation of the Fertilizer
Corporation of India was under the
consideration of Government. But a
rethinking on the subject jg also
under progress. The final decision is
Yyet to be taken afier weighing all the
pros and cons of the matter.

Frosh Selsmic Survey of area East of
Naherkatys Fielg

96. SHRI M. RAM GOPAL RED-

DY: Will the Minister ¢ PETRO-

LEUM be pleased to state;

(a) whether the Ofl ana Natural
Gas Commission proposes to conduct
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a fresh seismlc survey of the area
east of Nahorkatya field; ang

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUL] (SHRI
ZIAUR RAHMAN ANSARI): (a)

No, 8ir.
(b) Does not arise,
Rail link for Udhampur Town

97. SHRI B. S BHAURA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a survey has already
been completed to provide a railway
link for Udhampur town from Pathan-
kot or Jammu; and

(b) it so, the broad feature there-
of and by when the construction work
on thig line is expected to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes.

(b) The Reconnaissance Engineer-
ing-cum-Trafic Survey for the exten-
sion of a BG railway Lne from Jammu
Tawi to Udhampur carried out during
1973-74 revealed that the project hav-
ing a length of 56 kms. would cost
Rs. 40.48 crores at the price level of
1973-74 and was not found to be
viable on financial considerations (re-
turn being 0.5 per cent in the 6th and
11th year of opening of the line),
Due to unremuneralive nature of the
project and the very lLimited awvaila-
bility of resources, it is not proposed
to take up the project at present.

Marketing of spuricng lubricants in
Deihi

8. BHRI HARI SINGH:
SHRI SARJOO PANDEY:
Will the Minister of PETROLEUM
be pleased to state:
(a) whether the Managing Director
of Indian Oil Cclrpontions Market-
h; Divislon ha. recently given warn-
ing against the marketing of spurious
lubricanty in Delhi;

{b) if so, the facty thereof; and
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(e) steps, Government propose to
take to check the gale of spurious
dubricants in the markets of Delhi®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANBARI): (a)
ang (b). Indian Oil Corporation re-
gularly holds meetings with major
consumers for sorting out mutual pro-
blems. In a conference of the steel
plant officials organised by IOC on
10th July, 1976, the Managing Direc-
for of 1I0C's Marketing Division had
commented on the supply of spurious
dubricants 1n the market. He had ex-
pressed his fear that such products
without research back-up and quality
standards may furn qut to be costlier
1o the consumer in the long run.

(c) Government have initiated fol-
low up action on the measures recom-
mended by an expert panel set up by
the Government to look into the pro-
blem of adulteration/misuse of lubri-
cants and suggest comprehensive mea-
sures to prevent adulteration. Sepa-
rately Government have issued a
scheme of discipline in regard to dis-
tribution of lubricants which is re-
quired to be implemented by all the
major oil companies. O©Oil companies
have been directed to mount deter-
mined and energetic effort by way of
repetitlve surprise checks on their re-
tail cwutlets/agents with a view to
eradicate such practices as misuse/
adulteration. The oil companies have
also been asked to increasingly take
up dirtet sales to consumers,

Pacoity on Agra Lucknow Express

99. SHRI HARI SINGH' Will the
Minister of RAILWAYS be pleased to
state:

{a) whether some passengers of the
Lucknow bound Agra-Lucknow Ex-
press irere robbed and a passenger
wag killed by dacoits near Kaim
Ganj stfation on 26th June, 1878; and
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(b) if so, what fresh steps Govern.
ment propose to take to check erim-
eg in treins?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRAI
BUTA SINGH): (a) Yes, on the
night of 25/26th June, 1878 3 armed
miscreants robbed passengers travel-
ling in 2nd class coach of 14 Dn.
Agra-Lucknow Express between Ganj-
dundwara and Kaim, Ganj railway
stations of North-Eastern Railway.
One passenger who = refused to part
with his golden ring was attacked
with a knife causing him serious in-
juries as a result of which he died.

(b) (i) Two persons have been
arrested on 23rd July, 1976.

(i1) At the request of the Uttar
Pradesh administration, the Govern-
ment Railway Police strength has
been supplemented by placing sub
unitg of the Railway Protection Spe-
cial Force under their command to
enable a larger number of trains to
be escorted.

(iii) Armed Police escorls arc pro-
vided in night passenger trains by the
Government for Security of passen-
gers and to check the incidence of
murder and loot in passenger trains.
Checks are conducted by supervisory
officials to keep the escorts alert.

1.0.C. Programme to curtail consump-
tion of Petrolemm

100. SHRI HARI SINGH:
SHRI R. S. PANDEY:

Will the Minister o2 PETROLEUM
be pleased to state:

(a) whether the Indian Oil Corpo-
ration has recently drawn up a mul-
ti-faced programme to bring about
5 per cent curtailment in the con-
sumption of petroleum in the country;
and

(b) if so, the broad features of the
programme?
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tion of Petroleum Products, set up un~
der the Oil Industry Development
Board, hag formed & Petroleumn Conser-
vation Action Group under the chair-
manship of Ghairman, Indian Oil Cor-
poration Ltd. This Group, with the
help of a fund of Ra. 3.8 crores made
available by the Oil Industry Develop~
ment Board has drawn up a multi-
faced programme aimed at curtail-
ment of consumption of petroleum
products by ensuring more efficient
utilisation of petroleum products in
selected fields.

(b) The boaid features of the pro-
gramme drawn up by the Petroleum
Conservation Action Group for the
conservation and curtailment of con-
sumption of petroleum products in
selected fleldg are-:

(i) Monitoring the programme of
Implementation of the fuel effi-
clency recommendations made earlier
) 1974 and 1975 by the team (con-
sisting of representatives of Direc-
torate General of Technical Deve-
lopment, Indian Ojl Corporation and
National Productivity Council) in
respect of 309 industrial units end
for improving the quality and
design of fuel combustion equip-
ments and recording instruments
with assistance trom the manu-
facturers of these items.

(ii) Teking up fresh field studies
tn cover mnew industrial units and
industry in respect of Furance Oil
and other petroleum productg like
High Speed ang Light Diesel Oils,
Kerosene, Lubricants, and Liquified
Petroleum Gas more efficient utilisa-
ion of the same,

(ifi) Research and Development
activities for improving the efficiency
of burners, kerosene stoves, diesel
engines, etc.

iv) Standardisalion of Furnaces,
Kilns, etc, to bring down multiplicity

“

in shape, size, design etc., which lead
to wasteful consumption of fuel.

(v) Imparting practical training in
fuel  efficiency and conservation
measures to plant executives, super-
visors and operators of trucks and
public transports and maintenanace
staff etc., and also training young
engineering graduates in fuel effi-
ciency science for ultimate absorp-
tion in industry/oil industry/re-
search centres.

(vl) Dissemination of technical in-
formation through manuals, news-
letters, documentary filmg etc.
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Concentration of Economic Power

102 sHR1 SOMNATH CHATTER-
JEE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it has beep alleged that
concentration of economic power in
the hands of the large industrial
houses in the private sector 18 growing
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mhnplha!mow
of MRTP Aet: and

(b) it so, the facks thereo! and
action taken with regard thereto?

THE DEPUTY MINISTER IN THRE
MINISRY OF LAW, JUBTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)‘ (a) and (b). The
Question appearstorefertoa general
misapprehension that the  assets,
of large industrial houses have been
growing depite the provi-
gions contained in the MR.T.P Act
i1t may be clarifled that the objective
of the MRT.P. Act 18 not to preveat
the growth of undertakings registered
under the Act as such, but is hmited
to ensuring that concentration of eco-
nomic power to the common detriment
ig avoided It is only such of the pro.
posals from large industrial houses
for substantial expension, as well as
for setfing up mew undertakings, as
re 1n accordance with the industrial
licensing policy that have been appro
ved by the Government taking into
account the matters to be considered
under section 28 of the MRTP Act
and also generally the interest of the
country Such approvals may mnor-
mally be expected %o result in some
growth of assets

!ll‘l.‘

Supply of kerosene oil to States

103 SHRI SOMNATH CHATTER-
JEE Will the Minister of PETROL-

EUM be pleaseq to state
(a) the gquantity of kercsene oil

supplied to each State, during 1974,

1976 and in the 6 months of 1876,

(b) demand for kerosene in each
State during the same periods,

(c) controlled price of kerosene as -

m 1973 and June 1876; and

{d) what steps if any, are bemg
taken to enhance supply of kerosene
to the Stateg and also to reduce iis

Price?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (s) and
(b): The required information is given
in the Statement laid on the Table

the House. [Placed in Library.
ee No. LT-11002/78].

(¢) The basic ceilling selling prices
of Kerosene Oil at oil companies’ sto-
rage point ex-Bombay as on 1-1-1973
and 1.6-1976 are given below:—

Date Price Ex~- (Rs./Kilo

Bombay litre)
(exclusive
of sales tax,
local
taxes.)
1-1-1973. Rs. s40-51
1-6-1976 Rs. 1084-24

The above prices were fixed by the
Central Government. The actual re-
tail prices of Kerosene are fixed by
the State Govenments/Union Territory
Authornities concerned under the Kero-
sene (Fixation of Ceilling Prices) Or.
der, 1970.

(d) Following 1ihe oil crisis, cuts
were made in the allocation of Kero-
sene Qil to¢ the States and Union
Territories. However, the cuts were
relaxed from November, 1974. The
policy of relaxed allocations has been
followed throughout 1975 and during
current year, with special emphasis on
umproving availability in rural areas.
Demands for Kerosene received from
different States/Union  Territories
have been met adeguately and no
serious shortage of Kerosene has been
reported in any area. Requests for

additional allocation of Kerosene on -

special occasions, received from State
Governments and Union Territory
Administrations were considered and
additional allocations made wherever
necessary. The steep increase in the
price of crude oil has made increases
in the prices of petroleum products,

including Kerosene, ineviable, Even

the price of crude has gone

up about five fold since 1973, the

ceilling selling price of Kerosene has
been kept at a low level

of drugs

W production
in during 1974.15

104. SHRI SOMNATH CHATTER-
JEE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{(a) total value of drugs consumed
in India and respective shares of im.
port and indigenous production in
this total during the years 1974 and
1975;

(b) total value of drugs produced
by foreign drug firms operating in
India during the years 1974 and 1975;

(c) total value of drugs produced
by public sector drug firmg during the
years 1974 and 1975 and steps taken or
are being taken to improve their
working conditions; and

(d) hcensed capacity, installed
capacity and actual production of wach
snti-biotic drug by each Public Sec-
l:gr_r firm during the years 1974 and
1975?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) It hag been estimated
that the total output of formulations
during the years 1974 and 1975 had
been of the order of Rs. 400 crores ang
460 crores respectively. These formu-
lation have been produceq from ime,
ported and indigenous bulk drug. In-
formation about the quantum of im-
porteg and indigenous bulk drug con-
sumed is being collecteq and wil} be
laid on the Table of the House as
soon ag possible,

(b) Information 1s being collected and
will be laid on the Table of the House.

{c) The sales turn.over of drugs
produced by Hindustan Antibiotics
Limited during the years 1974-75 and
1875-76 wag Rs. 6.63 croreg and Rs.
9.45 crores respectively. Severa]l time
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bound measures have been taken to
enhance production and productivity.
The company has introduced an new
high yeilding Streptomycin Strain and
carried out necessary adjustments in
the process whereby it hgs been possi-
ble to successtully establish this strain
and technology in the plant, easuring
uninterrupted production and utiliz-
ing of capacity, Similarly, the com-
pany hag entered into an agreement
with M/S Toyo Jozo Co. Limited of
Japan in January, 1976 for

ment of g5 new high yielding strain
and technology for Penicillinn  The
technical experts of the Japanese Col-
laborators have been working at
H.AL. since April, 1976 and the initial
results are extremely promising,

The sales turnover of drugs pro-
duced by IDPL during 1974-75 and
1975-76 has been Rs. 45.84 crores and
Rs, 58.69 crores respectively. IDPL has
been maintaining a growth rate of

AUGUST 10, 1076
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steps have been/are being taken to in=
crease production and to improve the
warking of different units of the
undertaking.

(1) Efforts are being made to pro.
cure improved straing and latest te-
chnology from abroad.

(2) Emphasis is being laig on
R&D activities to make vigorous -
efforts for improvement of techno-
logy, import substitution ang deve-
:c::;:nt of technology for new pro-

(3) Many new products are being
introduced.

(4) Improvement
alisation of equipment
done,

(d) A statement showing licensed
capacity, installed capacity and actual
production of antibiotics drugs by
HAL and IDPL during the years

and ration-
is being

more than 30 per cent. Following 1974-75 and 1875-76 is attached.
Statement
SL Product Licenced Capacity Annual Installed Actual Production
No. Capacity —_—
1974-75 1975-76
1 2 3 4 5 6
IDPL
1. Potassium Penicillin 32,200 4130°58 12471
(Saleable)
2. Sodyum Penicillin 18,600 53,000 37323" 52 20370
3. Procaine Penicillin* 51,150 52,000 17552° 42 10403
4. Streptomycin Sulphate 61,200 85,000 45606* 72 43646
Tetracycline:
(i) Hydrochloride 25,000 13,500 68248+ 29 21786
(ii) Pure Base - 23,250 10,300 7265° 52 4163
6. Oxy-Tetracyclime 23,250 25,000 4146165 27321
7. Nystatin - . 9,300 46,800 Nil. 963
Griscofulvin . 5,580 —_— 135°45 Nil
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1 Penicilin Bulk_

2 Sweptomycin Bulk

3 Hamycin Bulk 250 Kgs
4 Neomyc n Sulphate 2000 Kgs
§ Ampicillin Bulk s Tonnes

84 MMU

84 MMU 6283 MMU 64:78 MMU

80—90 Tonnes 80—go Tonnes 6337 Tonnes 61°79 Tonnes

250 Kgs o279 Kgs Nil
500 Kgs Nt N:it
s Tonnes 195 Kgt 439 Kgs.

Tropica] Metre Gauge Raillways

105. SHRI H, N. MUKHERJEE; Will
the Minister of RAILWAYS he pleas-
ed to state: .

(a) whether India has been asked
to prepare a report on tropical metre
gauge railways world over; and

(b) if so, the salient features there-
of?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Indian Railways in their capacity
as a member of the Group omn “Trop-
jcal Metre Gauge Railways"” set up
by the International Union of Rail-
ways for Sharing of Railway Knowl-
edge, have been asked hy the Group
to prepare & report on technical com-
patibility of Metre Gauge Raflways
in Asia, Africa and South America.
The object is to explore technical
feasibility of the movement of inter-
national traffic and to standardise eq-
uipment on intercontinental basis.

1282 LB—€.

Cases in High Coarts

106. SHRI R. N. BARMAN: Wil] the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
state;

(a) the present number of cases
pending in High Ceurts in the country;

(b) whether steps have been taken
to liquidate the arrears; and

(c) whether Government are con.

sidering structural changes ig our
legal system whereby such accumula-
tions do not recur and fighting cases
in High Courts and Supreme Court
does not become the prerogative of
the rich only?
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) A statement
is attached.

(b) and (c). Proposed constitutional
changes will have their impact oa the
workload of the High Courts. The
recommendations of the High Court
Arrears Committee Lave been cem-
manded to the State Governments and
the High Courts.
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STATEMENT

1 Allababad High Court .

2. Andhra Pradesh High Court . .
Bombav High Court . .
Calcutta High Court . . .
Dzl H gh Court

Gauhati High Court . . .
Gujarat High Court

Ilimachal Prad:sh High Court
Jammu & Kastmer

10. Kamataka Higl. Court

11 Kcrala High Court

12 Madhbya Pradesh High Court,

13 Madras High Court . ) -
14. Onssa High Court

15. Pama High Court . - .
16. Purjab & Haryana Higt Court

17. Ryasthan High Court .

18, Sikkim High Court . . i .

LI N

Menace of Train Dacoities

107 SHRI R N BARMAN Wil the
Minuster of RAILWAYS be pleased to
state

(a) whether despite an alround pro=-
gress made by the Railways, the
menace of train dacoities has not been
tackled so far successfully,

{b) if s0, the number or trawn dacol-
ties during the last one year; and

(c) whether the travelling armed
police escorts have the orders to shoot
dacoits to death and 1f so, on how
many occasions the dacoits were
Killed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SIGH). (a) The incidence of
tram dacoities is showing a downward
trenq as a result of preventive meas-
wres adopteg by the State Police au-
thorities.

1,08,917 a8 oh  31-13-7%

. . 19837 as on  30-6-76
. 47,985 as oh 31-12-7§

. . 76,787 @s oh 30-6-76
23,364 a3 on 30-6-76

. . 6,472 a3 on 30-6-76
M 13,178 as on 30-6-76

. 3.2¢7 as on  3I-13-7§
2,90 as on  31-12-7$

. 16,175 as on 31-12-7§

. 44,056 as on 30-6-76

. 30,380 as on 30-6-76

. 41,627 as or 30-6-76

. 6,362 as on 30-6-76

. . 25,610 &as 31-13-75

30-6-76
30-6-76

on

. - 32,405 as on a31-12-75
: 15,271 as on
on

. . 25 as

((b) 85 cases of train dacoities occ-
urred from 1-7-75 to 30-8-76 on all
Railways,

(¢) Under provisions of the Law armed
polica escorts can only open fire in the
exercise of the might of private
defence. No dacoit was however,
nlled by the Police escorts during the
last one year.

Broad Gauge Rail Link between
Anand and Bhavaagar

108 SHRI DD DESAI Will the
Mimmsler of RAILWAYS be pleased
to state

(a) whether Railway Board is con-
sidering any plan for a broad gauge
rail hink between Anand and Bhave
nagar; and

(b) if so, the progress thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Final
focation engineering-cum-traffic sur-
veys are in progress for the construc-
tion of a new BG railway line from
Bhavnagar to Tarapore, a station on
Anapd-Cambay BG section of the
Western Railway. The Surveys are
expected to be completed by the end
of October, 1876. The proposal will be
further considered after results of the
surveys are known, and depending
uporn the availability of adequate
funds.

Reweighment of Coal Wagons

108. SHR1 D.D. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there was a demand
from the Gujarat Chamber of Com.
merce and Industry and Gujarat in-
dustrialists that there should be
reweighment of coal wagons at desti-
nation; and

(b) if so, what steps have been
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
BUTA SINGH): (a) Yes. Such a
demand was made by Gujarat Cham-
ber of Commerce and Industry, Ahe-
medabad in a meeting held with the
General Manager of Western Railway
on 22-3-1976.

{b) Necessary instruciions have
been issued by Western Railway to
allow delivery of coal consignments
on reweighment at destination on
merits of each case where shortage
is suspected,

Enhancemen{ of Royaily on Crude
produceqd in Gujarat

110. SHRI D.D. DESAI: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether a final-decigion on the
cnhancement .of royalty on crude oil
1o Gujarat has been taken; and

{h) if so, the facts thereof?

THE DEPUTY MINIISTER IN THE
MINISTRY OF PETROLEUM (SHRIX
ZIAUR RAHMAN ANSARI): (a) and
(b). The matter is still under consi-
deration.

Licence for productiop of PV.C,

by LP.CL,

111. SHRI D. D. DESAI: Will the
Minister of PETROLEUM be pleased to
state:

(a) whether Indian Petro-Chemical
Limited is proposed to be licensed for
production of PVC; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). The matier will be considered at
the appropriate time.

Flow of Passenger and Goods Trafic
on India-Pakisian Rali Service
112, SHRI N. K. SANGHI: Will the

Ministey of RAILWAYS be pleased to

state:

(a) the flow of passenger and goods
traffic that has been recorded so far
in the rail services between India and
Pakistan; and

(b) whether Government have
under consideration any proposal for
having a single ticket issued wupto
destination and whether any diffical-
ties are being encountered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
from 22.7.76 to 2-8-76 the flow of pas-
senger traffic between India and Pakis-
tan has been ag under:—

No. of Passengers
1. From India to Pakistan 1008
2. From Pakistan to Indim 845

No goodg traffic has moved so far.

(b) There is no proposal for issuing
single through tickets beitween the two
countries. Under the present system
no financial adjustment is involved bet-
ween the two countries in respect of
Goods angy Passenger booking and no
difficulty is being experienced in coo~-
tinuing the current practice.
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Commercial Expioitation of Crude
from Bombay High

113. SHRI N. K. SANGHI:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of PETROLEUM
be pleaged to state:

(a) the broad features about the
qQuality and quantity of crude from
Bombay High that will be marketed
during the next gix months; and

+  (b) whether in addition to ecrude,

lot of gas js also available from this
source and if so, how is it being uti-
lised?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI: (a)
Bombay High crude is of high quality
with API gravity of 38.1 to 384 and
hax 60 per cent light and middle dis-
tilates. It is free from sulphur.
During the next 6 months ahout 0.5
million tonnes of crude oil is expected
to be produced and marketed from
Bombay High Court.

(b) The present potential for produc.
tion of associateg gas is about 1,50,000
cubic metres per day. Some quanti-
ty of it is utilised offshore for genera-
ting power for the production platform
operations and the rest flared.

Rallwayg surplus for developmental
activitieg

114. SHRI N, X. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have
assesped the surplus that will be
ereated for the Railways for 1978.77;

(b) if so, the broad features thereof;

{c) whether the surplus would be
adequate enough to undertake deve-
Jopmental activities and if not, the
steps Government propose to take to
better the financial position of the
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Railways for their working and deve~
lopment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS <(SHRL
BUTA BINGH): (a) to (c). The
Railway Budget for 1876-77
by the Parliament in March, 1976,
envisages a surplus of Rs, 8.98 crores.
This surplus is not adequate to fully
finance the estimated expenditure of
Rs. 17.50 crored chargeable to Deave-
lopment Fund in 1976-77. The bal-
ance requirement of funds would be
met by obtaining a Joan from Gen-
eral Revenues as anticipated in the
Budget, Earnmgs during the 1st
three months of the current year
show a satisfactory trend but it is too
early to assess precisely the financial
results for the year, Steps are conti-
nuously being taken to increase earm-
ings and to control expenditure so
as to improve the financial pomtion
of the Raillways.

Decline in production of Hostalew

115. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether the production of Hos.
talen, a h.gh density polyethylene, has
gone down in the country;

(b) if so, what are the reasong and
facts thereof; and

{(c) the steps taken to incrense its
production?

The DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
production of HDPE in 1078 was
lower by about 1,600 tonnes compared
to 1974, Production during first balf
of 1876 is lower, on prorata baslh,
than full year production in 1978.

{b) The reasonz for lower produc-
tion are
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1) Jower aevallabllity of raw
material ethylene; and

(i) power cuts imposed by the
State of Maharashtra,

(c) Steps have been taken to aug-
ment availability of HDPE by im-
ports.

Non-Avallabiliity of Hostalen

116. SHRY VAYALAR RAVI. Will
the Minister of PETROLEUM be
pleased to state:

(a) whether Government are aware
that Hostanlen, a high density polye-
thylene is not available to the small
scale manufacturers;

(b) whether the same i< available
in blackmarket; and

{c) if so, the steps being taken for
its proper distiibution mat reasonable
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI). (a) to
(c). Shortages of high density polye-
thylene have been reported to the
Government by the consumers using
this as raw material. To alleviate the
shortage situation of this item the
Government has issued a public
notice in June, 1976 liberalizing the
import of the same. This measure
would also solve the question of dis-
tribution, as the actual users would
directly be able to effect the imports
through letters of authority. Guide-
Imes for allocation of locally pro-

duced Hostalen (HDPE) to con-
sumers have also been issued to the
producer of HDPE.

Capacity Utilization by Units of Fer-
tilizer Corporation of Iadia

117, SHRI S, R, DAMANI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the capacity utiization in the
units of the Fertihzer Corporatjon of
India m the first quarter of the cur-
rent year and how does it compare
with last year's working;

(b) whether offtake is regular or

there is accumulation of stock at the
production centres; and

(c) if there 1s accumulation of
stocks at the production centre, the
reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) A statement giving the
requisite information is laid on the
Table of the House, ’

(b) and (c¢) The total stock as on
1-7-1976 at the production centres of
the Fertilizer Corporation of India
was 16,000 tonnes of nitrogen and
4.900 tonnes of phosphate, The stocks
represent about two weeks of produc-
tion in case of nitrogen and six weeks
of production of phosphate at current
leve]l of operation of the units of the
Fertilizer Corporation of India and
is not considered abnormal.
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Statement
Production and capacity unlisation of theumits of the Fertiwer Corporarson of India.

(Figures in ‘000 tonnes)

:’t:g, April—june
Name of umts for o ty
April—June Production Unili
1976
1975 1976 1975 197%
(A) Nitvogen

(i) Sindn . . . 225 75 61 47°1 41°8
(ii) Nangal . . . 20-0 13°s 18-4 69 © 934
(1i1) Trombay . . 20-2 10-0 20+0 573 16
{1v) Gormakhpur . 26-5 9-6 189 48-0 718
(v) Namrup . . 12 10°9 11-% 937 107:6
{v1) Durgapur . i 38-0 9-3 10°8B 245 300
TortaL . 138-4 608 860 500 673

(B) Phrsphate
(1) Trombay . . 9'0' 5:6 99 62-2 110-0

Production of nitrogen and phos- Commercial Production 0of Oil

phate of FCI as a whole during the
first quarter of 1976-77 was higher
than that i the first quarter of
1975-76 by 414 per cent and 767 per
cent respectively The capacity utili-
sation during the first quarter of
1976-77 has also shown an mcrease of
17.3 per cent in nitrogen and 478 per
cent in phosphate over the corres-
ponding period of the previous year

N.B —(1) Capacity utihsation has
been worked out for the total nitro-
gen including industrial nitrogen

(ii) Capacity and production from
Namrup Expansion has not been n-
cluded in the figures for the first
quarter of 1976-77; the plant was
commiasioned in April, 1976 and is in
the process of stobilising production

118 SHRI S R. DAMANI Will the
Minister of PETROLEUM be pleased
to state:

(a) whether commeraal production
of o1] has :tarted in weveral off-shore
areas and, if so, since when and the
figures of daily production at each
place; and

(b) the progress of works connected
with full exploitation of the potential
at each site and for transporting the
crude to refining centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRL
ZIAUR RAHMAN ANSARI): (a) and
(b) Commercia] production of oil
from Bombay High field commenced
on May 21, 1078, and the present pro-
duction potential 15 about 10,000
barrels per day, A production poten-



t{s Written Answers SRAVANA 19, 1398 (SAKA) Written Answers 146

tisl of about- 40,000 barrels per day
is expected to be establisheg by about
thé end of thix year. The optimum
petential of thiz fleld ie estimdted to
be arcund 200,000 barrels per day
whith is expetted to be achieved m
the next three to four years,

A xingle buoy mooring system has
been installed near the production
platformn for transporting the crude
oil through tankers to the refinery

r

Mabarashtra Government Contribu-
tion for Konkan Rallway

119. SHRI ANANTRAO PATIL-
PROF. MADHU DANDAVATE

Will the Minister of RAILWAYS |we
pleased to state,

(a) whether he ha« expressed his
ability to procacl w. h the work of
Konkan Railway due to paucity of
funds;

(b) whether the State Government
of Maharashtra has shown its willing.
ness to contribute some amount to
undertake construction work of this
very vital railway line, and

(c) whether Government propose
to give priority to railway links in

backward areas under Twenty Point
Economic Programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a) Surveys have
already been completed for the
construction of the proposed rail hink
from Apta 1o Dasgaon and are in
progress from Dasgaon to Mangalore
It ig also proposed to carry out an
Engineering.cum-.traffic and financial
appraisal of Apta.Dasgaon rail link
during the current financial year. The
proposal for the rail link from Apta
to Mangalore has already been
included in the list of new rail links
sent to the Planning Commission, for
“eing taken up during the Fifth Five

Year Plan for the development of
backward areas subject to additional
funds being made avallable by them.

(b) The Maharashtra State Govern-
ment have already carried oul some
earthwork, as a drought relief mea-
sures, on the Apta-Dasgaon rail link.
The State Government will be suitably
addressed to participate in the
construction of fhis rail link as and
when it 13 decided to take it up for
construction A decision 1n this respect
can be taken afier the surveys are
completed and reports examined

{¢) It would be possible to take up
the construction of more new rail links
in backward areas only if the avail
ability of resources for them improves

Recommendation of Damile Committee
on Distribution of Petroleum Products

120 SHRI K M MADHUKAR: Will
the M-rister ~f PETROLEUM b~
pleused to stale,

(a) whether the Damle Committee
on distribution of petroleum products
has submitted its report to Govern-
ment; and

(b) 1f so, what are the main recom-
mendations of the Commuttee and Gov-
ernment’s decis;ons thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
Damle Committee on Distribution
System of Petroleum Products has
submitted its Report on the 1st July,
1976 to the Ministur of Petroleum.

(b) A statement giving the requisite
jnformation 1s laid on the Table of the
House {[Placed mm Libra=y. See No.
LT-11003/76].

Indian Credit for Rall Construction in
Iran

121 SHRI INDRAJIT GUPTA;
SHRI R. K. SINHA:

Will the Munister of RAILWAYS
pleased to state



() whether Irap hag sought Rs, 800
crore credit from ‘india te finance the
construction of railway line in
which will complete the rall link
between the two countries; and

£

dgb) it so, the sallent features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRi
BUTA SINGH): (a) No.

(b) Does not arise,

Committees to keep watch on Crimi-
nal Cases pending in Courls

122, SHRI D. K. PANDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Centre has asked
the States to set up Monitoring Com-
mittees at District and State levels to
keep watch on the number of pend-
ing criminal cases in courts;

(b) if so, States’ response thereto;
and

(c) whether the disposal of the
cases has been gpeeded up as a result
of this measure?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes, Sir.

(r) Monitonng Committeer have
been set up In Bihar., Mampur,
Meghalaya, Nagaland, Uttar Pradesh,
Andaman & Nicohar Islands, Goa,
Daman and Diu. Pondicherry and
Lakshdweep. The matter of setting
up such Committees is under the active
consideration of the Governments of
Andhra Pradesh, Assam, Gujarat,
Haryana, Kamnataka. Maharashtir,
Orissa, Tamil Nadu and Delhi

(c) The suggestion for seiling up
Committees was conveyed only in
February, 1976; it is too early to
expect refills.

wmmm‘

123, SHRIMATI BHARGAVI THAN.
KAPPAN: Wil the Minister - of
PETROLEUM be pleased to giate:

(a) whether any attempt has baen
made by the Central Govermmast to
explore oil in Kerala; and

(b) it s0, the progress made s0 fur?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRT
ZIAUR RAHMAN ANSARD): (a) Yes,
Sir.

(b) No sedimentary sequence favour.
able for accumulation of hydro-
carbons has been encountered.

Proposal for Betting up of Chemical
Plants In Kerala

124. SHRIMATI BHARGAVI THAN-
KAPPAN: Wil the Minister of
CHEMICALS AND FERTILIZFRS be
pleased to state:

{(a) whether the State Government
of Kerala have submitted any propo-
<al to the Central Government for
setting up of chemical plants

th) if so, the broad feature: there-
of, location-wize; and

(¢) the reaction of Central Govern.
ment thereto and decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FFRTILIZERS (SHRI C. P. MAJHD)-
(a) to (¢). In the Ministry of Chemicals
and Fertilizers a proposal submitted
by Kerala Slate Drugs & Pharma-
ceuticals Ltd,, Alleppy foxr the estab.
lishment of a new undertaking at
Ambalapuzhia in the State of Kerala
for the manufacture of Vitamin A with
an anpual capacity of 30 MMU is
under consideration of Covernment.



Corporation have also been issued a
latter of intent for a Formaldehyde
Project with a capacity of 7,500 tonnes
per year to be set up in Alleppy
District. The validity of the letter of
intent has been exiended upto 18th
Beptember, 1976.

Expangion of Cochin Refinery

125. SHRIMATI BHARGAV]I THAN-
KAPPAN: Will the Minister of
PETROLEUM be pleaszed to state:

(a) whether Government are con-

sidering to expand the present capa-
city of Cochin refinery jn Kerala;

(b) i so, the broad outlines therc-
of; and

(c¢) how much capacity is likely to
be increased and by what time?

THF, DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARID. (a) In
August. 1973 the capacity of ihe
Cochin Refinery was increased from
2.5 million fonnes to 3.3 million ternes
per annum. Guvernment! at present.
have no proposal 1o further expand
this capacity.

(b) and (<. Do not arise.

Geo-Physical and Seismic Survey

126. SHRI RAJDEO SINGH: Wil
the Minister of PETROLEUM bhe
pleased to state:

(a) whether the promised compre-
hensive geo-physical survey and seis.
mic shooting of geological horizons
across the length and breadth of the
country has since been taken up;

(b) ¥ so, the result thereof;
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(c) whether self-sufficiency in ofl
exploration has been achieved; and

(d) if not, by what time it is ex.
pected?

THE DEPUTY MINISTER IN THF
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (&% and
(b). Yes, Sir. The work is in progress
and the data obtained by the various
survey parties is under process.

(v and (d). Whileg near self-
sufficiency has bheen achieved 1y oil
exploration experiise, services of
foreign experts are obtained in a

limited way wherever found absolutely
essential.

A good deal of equipment has {o be
imported. Effortz are, however, heing
made for the indigenous manufacture
of digital seismic wunits. specialized
logging units, air-borne magnetic
survey equipment and drilling rigs.
ele. It is difficult to say when the
country will be self sufficient in the
production of exploration equipment,

Coal based Fertiliser Factory at
Talcher

127. SHRI RAJDEO SINGH- Will
the Minister of CHEMICALS AND
FERTILIZERS be pleasad to =tate-

(a) whether the Coal based fertili-
zer factory ai Talcher in Orissa when
completed will be the first and bigges:
Coal based Fertilizer Factory not only
in India but in the world;

{b) whether Government are con-
templating to have more fertihizer
plants based on coal in view of a very
big coal deposit; and

(¢) what variety of fertilizers will
the plant at Talcher manufacture?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and {(c). Three coal based
fertilizer plants of identical capacity
of 495,000 tonnes of urea per annum
each are being set up at Talcher.
Ramagundam and Korba. hile the
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Talcher and Ramagundam projects
are in sdvanced stages of implementa-
tion, and the Talcher plant is expected
te be commisgioned by about July,
1977, the Korba project has been
slowed down due to respurce cons-
traints,

A coal based fertilizer plant with a
capacity comparable to Talcher is in
operation of Moderfontein in South
Africa.

(b) It ig Government's policy that
fertilizer production should, to the
extent possible be hased on the locally
available feedstocks, including coal.
taking into account the location and
other techno-economic factors.

Grant of Industrial Licences to Drug
Units

128. SHRI K. S. CHAVDA : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased io state:

(a) what are the bases on which
industrial licences/imported and cana-
lised raw materials are proposed to
be given by Government to the new
units as well as to existing units;

(b) whether for framing any policy
on thig issue, Government will take
into account the overall foreign ex-
change expenditure of a company or
the issue ig likely to be restricted only
to imported raw materials; and

(c) in how many cases industrial
licences have been refused during the
last three years when clear policy in
the Import Trade Control Book already
exists?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). Policy gnterning
the grant of industrial licenves is
contained in the Guidelines for Indus-
tries which is a priced publication
published annually. Import of raw
materials and release of canalised raw
materials is provided for in the Import
Trade Control Policy in force from
time to time. This is published in the
form of a booklet under the above
heading by the Ministry of Commerce.
According to the present Government
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m'“: following measures to
regula expansion of foreign drug
manufacturing units are being taken

(1) They are asked to take up
production of bulk druge from more
basic stages and to make avetlabis
a suitable portion of their bulk drugs
production to non.associated formu-
lators in the country as a condition
for permitting expansion in capacity
or taking up new activity.

(ilf) Progressive reduction of
foreign equity participation with
corresponding increase In the Indian
shareholding i{s imposed when they
are allowed expansiun of their manu-
facturing activities.

As regards the Indian Sector of the
Drug Industry, more liberal policy had
been recommended by the Committes
on Drugs and Pharmaceutical Indusicy
in its reports a copy of which was
laid on the Table of the House on 8th
May, 1475. In order to encourage
Indian companiegs more. Government
has recently adopted the approach that
when considering the fcrmulations
licence applicationg from Indian parties
there is ne need to link such formula-
tions to bulk drug production provided
that their bulk drug production to
formulation activity is in the ratio of
1+ 10. TIndustrial licence applications
are considered in the context of
licensing policy in force One of the.
parameters in examiming such licens-
ing applications concerns the imnort
content contained in the items apphed
for

Wagon for Salt Movement to Orlssa
and Calcutta

120, DR. K. 1. RAO: Wil the
Minister of RAILWAYS be pleased to
siate:

(a) whether the export of salt from
Andhra Pradesh to Orissa and Cal-
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cutts has been stopped due to mon.
availability of Railway wagons; and

{b) ¥ so, the reasons for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) No, According to
the decision of the Government, the
entire gquantity of salt required in
West Bengal is to be moved only by
the sea route. The traffic in salt
offered at salt loading stations in
Andhra Pradesh for destinations in
Orissa is being cleared freely as and
when wagons are demanded.

(b) Does not arise.

Passenger Train Accidents

130. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
Pleased to state:

(a) .total number of passenger train
accidents between January, 1973 and
July, 1976;

(b) total number of people killed
and injured as a result thereof;

{c) the extent of damage caused to
Railways due to these accidents; and

{d) compensation paid to the vic-
tims of these accidents?

THE DEPUTY MINISTER IN TIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
ist January., 1873 1o 15th July. 1876,
there were 1074 train accidents
fnvoiving passenger trains in the
categories of collisions, derailments,
trains running into road traffic at level
crorsings and fireg in trains on the
Indian Government Railways.

(b) In these accidenis, 579 persons
were killed and 1.768 injured,

{¢) The cos! of damage to railway
property such as rolling stock and
permanent way, eic. has been estimated
at approximately Rs. 1,80,89,000,
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(d) (i) An amount of Rs. 84,86,621.02
paise hag #o far been paid to victims
of these train accidents under the
Indian Railways Act, 1890,

(ii) The information. regarding com.
pensation paid to railway employees
killed and injured in these train
accidenis, under Workmen's Compen-
sation Act, is being collected and will
be laid on the Table of the Sabha,

Use of Dye Intermediates fo, Manu-
facture of Bulk Drugs

131. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS AND.
FERTILIZERS be pleased to state:

{(a) what are the dye intermediates:
which are used by foreign firms for
manufacture of bulk drugs;

(b) the names of foreign firms with
more than 26 per cent foreign equity-
manvfacturing bulk drugs and dyes/
pesticides, industrial licences, common
intermediates utilised for dyes/pesti-
cides and bulk drug manufacture and

their production for last three years:
and

(¢) is it o fact that number of dye
intermediates imported for dyes/pesti.
cides with less custom duty are uti-
lised in bulk drug manufacture for
captive consumption; if so, the names
of dye intermediates utilised as such
and how would Government prevent
this unhealthy practice indulged in by
foreign firms?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHU): (a; to (c). Information is
heing collected and wil] be laid on the
Table of the House.

Take-Over of Foreign Oil Companies

132, SARDAR SWARAN SINGH
SOKHI: Wil the Minister of PETRO.
LEUM be pleased to state:
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(a} whether it has beent dacided to
Lake-over all the foreign oil comps.
Jies; and

(b) whether these oil companies
would merge with the nationalised
‘public sector oil Arms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Two
foreign oil companies namely, Esso
and Burmah-Shell, have already been
taken over by Government. Nego.
tiations for the take-over by Govern-
‘ment of the remaining two foreign ofil
companieg namely, Caltex and Assam
‘Oil Company, are in progress,

{b) After all the existing oil com-
panies have come into the public
-sector, restructuring of the oil industry
may become mnecessary in order to
ensure optimum utilisation of the
existing facilities and to maintain a
high standard of service to the con-
sumers. A final view would be taken
after the negouiations with Caltex and
Assam Oil Company are completed

Search of Honses of Railway Engiuneers
in June. 1976

133. SARDAR SWARAN SINGH
SOKHI Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the CBI searched
houses of Railway Executive Engi-
neers early in June, 197€;

(b) if so, the names angd places of
Railway Zones where searches were
carried out;

{¢) whether any top officials of
Railway Board were involved or were
found to have any link or relations
-with the persons involved; and

(d) the outcome of the searchés?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), No search
of houses of any Railway Executive
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Engineers wag vonducted by the CBX
during June, 1095. Howevér, CBI made
a Pross relesse on 3rd Juve,' 1978
regarding search conducied by them
on 1st April, 1876 relating o en
Executive Engineer of the Morthemn
Railway.

(c) No, Bir.

(d) Still under investigation hy the
CBI,

Constitution of Divisional gnd Tenal
Railway Users Consultative Oom-

134. SARDAR SWARAN SINCH
SOKHI- Will the Minister of RAIL~
WAYS be pleased to state;

(a) the names of the Members of
Divisional Railway Users Consulta.
tive Committee and Zonal Railway
Users Consultative Committee in each
division, zone-wise, including the
names of Members of Parliament;

(b) criteria of nomunation to thege
Committees and their constitution:

(c) whether the sitting Members of
Parliament have been left ocut from
these Commattees, and

(d) if so, the reasons therefor?

THF DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (s8) A siatement
giving the snformation is laid on the
Table of the Tiouse |[Placcd in
Library. See No, LT-11004/78].

(b) Nominations 1o the Railway
Users' Consultative Commitiees are
based on the principle of securing
representation to various idenufiable
and important groups of rail users.
Constitution of both the Divisional
Railway Users’ Consultative Committee
and the Zonal Railway Users® Con.
sultative Commitiee is laid on the
Tatle of the House, (Placer in
Labrary. See No. LT-11004/76).
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(¢) and (d). Nominations of the

of Parllament on these
Commiittees are made on the recam-
mendations of the Ministry of Parlia-
meotary Affairs and their reply is
awaited.

Grant of Indusirial Licencey for
Manufacture of Fine Chemicals

135, SHRI NANUBHAI N, PATEL:
‘Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many foreign companies
manufacturing drugs have been grant-
ed industrial licences for the manu-
facture of fine chemicals and whether
they have been given consolidated
capacities;

(b) names of i‘ms of fine chemi-
cals allowed to them in indusrrial
licences, capacities allowed and pro-
duction during last three years; and

(¢) whether there is mo price con.
trol on fine chemicals and these com-

-1

panies have resorted to exorbitart
profits during the last three years; if
8o, facts of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJII):
(a) The following foreign companies
manufacturing drugs have been grantecd
Industrial Licence for the manufacture
of Fine Chemicals:

(i) M/s. Glaxo Laboratories (India)
Ltd.. Bombay.

(ii) M/s. E Merck (India, Pvt.
Ltd., Bombay.

(iii) M/s. Richardson Hindustan
Lid., Bombay.

(iv) M/s. Sandoz
Bombay.

{India) Ltd.,

(b) Name of items of Fine Chemicals
alloweq to them in Industrial Licence
capacities allowed and production
during last three years is indicated
below —

Name of the
Comparjcs

Name of the item and
capreirics

Production

1973 1974 1975

)(éh Laboratories Labaoratry Chemiuh
India)

Lid., Bombay.
Organic
tronic
Solvents  for

Bio-Chemicals an

tor
Annum..m"

Mfs. B. Metck (India)

Pwvt. Ltd., B 'mbay.

Fine, Technical and Pharma- Solid
ceutical Chea::.:lh Relgtnts s{:o,é

Reagents 131240 Kg. 1954 20Kg. 130010 Kg,

Inorganic Mmll:c Salts, (7 months) (11 morths)
Chemicals, Elee-
Grade Chemicals and

CITOS COPY's
Indica-
Tonnes/

os78 Kg. 7812Kg.

cros copical Stans and Ind.i- :!ouLti 658g0Lrs. §5146L1s.

cator Papers,
Annum.

200 Tonnesf

.Richardson Hindustan Mmtholmomlh 147 Tonnes] 84301 Kg. 50326 Kg. 56260 Kg

» Bombay.

Wmm Ltd., Thioghycolic Acid 60 Tonnes! Not ye ¢ reported any production-
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(c) There is no price control on Fine
Chemicals. No case of exorbitant
profits on Fine Chemicals made by
these Companies during last three

Years has come to the notice of the

Government.

Prices of Drugs under Drug Price
Caonitrol Order

136, SHRI NANUBHAI N. PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to slate:

(a) in how many cases of bulk
drugs, Pfizer, Ciba Geigy, Cynamide,
Wyeth, Organon and IDPL have their
declared prices under D.P.C.O. 1970;

(b) when were these prices declar-
ed and whether any changes in prices
have been effected subseguently based
on cost-examination by BICP,;

{c) whether the prices declared are
exorbitant and Government have any
proposal to get these drugs examined
in near future; and

(d) if so, facts thcreof”

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): (a) The number of bulk drugs
in respect of which the prices were
deciared by the concerned companies
under the provisions of Drugs (Prices
Control) Order, 1970 either at the time
of promulgation of the said mder or
subsequently are as foMows:—

Plizer . . . . 4
Ciba Gaigy . 27
Cynamide . . 2
Wyeth . . . 19
Organon " . . . 14
IDPL . . 3 . 2t

(b) A statement showing declared
prices of bulk drugs under Drugs
(Prices Control) Order, 1970 in respect
o! {hege companies as also the prices
©f other bulk drugs declared and
revised subsequently on the basis of
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cos! escalation of the raw materials as
approved by the Govermment hased on
the recommendationg of BICP iz Iaid
on the Table of the House. [Placed
in Library, See No. LT.11008/76],

(c) and (d). The need for costing the
buik drugs manufactured by the above-
mentioned six companiey is also being
gone into,

Preposals for Expansien of Pable
Sector Units of Drugs

117. SHRI NANUBHAI N. PATEL:
‘Will the Minister of CHEMICALS AND
FERTILIZERS he pleased to state:

{a) what are the proposals for ex-
pansion of public sectior units manw.
facturing drugs during Fifth Five
Year Plan;

(b) whether Government have con.
ducted any rost benefit anralysis of
these projects and if so, facts thereof:
and

(c) what is the present position of
Vitamun ‘C’ project of Hindustan Anti-
biotics Limited in regatd to nature
of technology and establishment of
commercial production?

THE MINISTER OF CIlIEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) The two public scctor
undertakings manufacturing drugs wviz.,
Indian Drugs & Pharmaceuticals
Limited (IDPL) and Hindustan Anti-
bioties Limited (HAL) have submitted
the following proposals for expansion
during the Fifth Five Year Plan:—

IDPL 1. Formulstion Unit (New)
8. Nicotingmide Plant (New)
3. Antibiotics Plant Expansion
4. Synthetic Deugs Plant Bxpansion
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Of these proposals the establishment
of the Nicotinamide Plant and S.D.P.
Expansion (Phase II) have already
been approved by the Government.

1. Erythromycin

2. Streptomycin  Bxpansion
3. Formulation Plant 11

4- Penicillin Expansion

S- Ampicillin Expansion

6. Gentamycin

7. Industrial Bnyzmes
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(b) Before a scheme is approved hy
the Govermment, the project is examin.
ed in all its perspectives such as
availability, cost benefits,
savings in foreign exchange, import
substitution, In respect of the
Nicotinamide project and SDP Phase I1
Expansion approved by the Goverw-
ment, the cost benefits as envisaged
are indicated below:—

demand,

etec.

Interral Return on Rurn ot
Project rate of capital cquity
return employed
(IRR)
SDP Expansion Phase II . . 20% 12°1% 30-7%
Nicotinanude Plant . 9 31% 15-15% 35-39%

{¢) For the production c;t Vitamin C_—

HAL have adopled the technology
developed bhy National Chemical
Laboratory, Poona. Since HAL were
facing certain technological probiems,
cerain privale sector companies have
offered ip supply technological assist-
ance to HAL for achieving rated
capacaty of their Vitamun C Plant.
Some preliminary work in this regard
has already been done by Technical
experts.

Broad Garge Line hetween Bangajore
angd Guntakal

138. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
siate:

(a} the progress made in laying a
broad gauge line between Bangalore
and Guntakal; and

{b) the reasong for the d:lay in the
execution of the work?

THE DEPUTY MINISTER IN THE
MIMISTRY OF RAILWAYS (SHRI

-

BUTA SINGH): (a) Overall progress
iz 42 per cent.

(b) The work is in progress and is
expected ‘o "ie compicted by 1980 on
account of the simited availalility of
funds.

Preveniion of River and Sea Water
from Poliutien by Mangalore Fertili-
zers and Chemicals Limited

139. SHRI P. R. SHENOY; Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the arrangements made by the
Mangalore Fertilizers and Chemicals
Ltd. to prevent river and sea water
pollution; and

(b) whether Government have
found these arrangements to be ade-
quate?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The effluenis
from the Mangalore Ferlilizer plant
are being treateg so as to ensure that
the standards laid down by ISI for
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discharge of efftuents into jnland
waters are coaformed to, After

The arrengements made by the
company for the treatment and dis-
posal of efMuents have been approved
by the Karnataka State Board for pre-
ventwon and Control of Water Pollu-
tion and the Karnatuka Government.
Continuous mointoring is also being
‘arrieg out by the College of Fishe-
rles. Mangalore to ensure that there
is no ecological disturbance or pollu-
tion in the sea.

Provision of Finances for Iaying new
Railway Lines and for Konkan Ratl
Project

140. SHR] VASANT SATHE: will
the Mimsier of RAILWAYS be plees-
ed to state:

{(a; whether no new railway lines
can be coanstructed during the 3th
plan for reasons of resource CoOns.
traints;

(b) whether Planning Commission
has been approached in the matter and
if so, salient features ot the proposal
made recently and reaction of the
Planning Commission thereto;

(e) what efforts are made to ensure
that the work on Konkan Rail project
does not nuffer for want of finances;
and

(d) what are the prospects of get-
ting the 1equired finance to execute
the projec’ as scneduled?

THE DI'PUTY MINISTZR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). In the
5th Plan an amount of Rs. 100 crores
tmy been allocated by the Planning
Commission for the construstion of
pew raiway lines. This amount
would, hc wever, be insufficient even
for the lhies required for meeting the
transport needs of the core sector of
the scomoiny and to meet the firm
commitments which include the
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tarownforward works from the Pourth
Plan and the works sanctioned In the
Sth Plan 30 far. The Planning Comi-
mission were, addrested to alloy addi-
'ﬁomimnd;tothahmeot%:.ﬂ
croreg for the construction of new
lines in the backward areas in the
country, They have, ‘however, baen
unable to do so,

(c) and (d). Surveys have already
been completed for the coms-
truction of the proposed rail
Ink form Apta to Dasgaon
and are in progress form Dasgaon
to Mangalore, It i3 also proposeg to
carry out an__Engineering-cum-trafie
and financial appraisal of Apta-Das-
gaon rail link during the current fin-
ancial year. The propasal for the rail
link from Apta to Mangaolre was in-
cluded in the list of new rail links
sent to the Planning Commission, for
being taken up during the Fifth Five
Year Plan for the development of
backward areas and they were requi-
ested to allot additional funds for
them. The 5th Five Year Plan is yet
to he finalised by the Planinng Com-
mission. The prospects of geting the
requisite funds for the scheme will be
known only after the Fifth Five Year
Plan is finalised and approved.

Proposal to introduce Janta FExPross
on Bombay-Nagpur-Calcutts Lime

141. SHRI VASANT SATHE, Will
the Minister of RAILWAYS be pleas-
ed to state:

(3) whether Government propose to
introduce Janata Express to cater to
the transport requirements of 2nd
class passengers on Bombay-Nagpur-
Calcutta line of Central Railway s
view of the heavy trafiic;

(b) it so, the salient features there-
of;

(¢) the extent of increass in pas~
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"(d) steps taken or proposed to be
taken to cope up with the increasing
traffic on this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Does not .rise,

(¢) Section-wise passenger earnings
are not maintained separately.

(d) 20/30 Bombay-Howrah Ex-
press have been deselised and load
augmented by 3 coaches. It is propos-
ed to increase the frequency of 133/
134 Howrah-Ahmedabad Express from
weekly to bi-weekly from 1.10-76
which wili serve the major part of the
route viz. Bhusaval-Howrah.

Prices ot Essential Drugs

142. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of CHEML
CALS AND FERTILIZERS be pleased
to state:

(a) whether the prices of essential
drugs, patent drugs and other rare
drugs manufactured by multinational
corporations have largely been in-
creased during Emergency but the
supply in the market is very poor:

{(b) if sp, what steps have been
taken in the matter; and

(c) the price Lst of important drugs
manufactured by the multi-national
units before and after Emergency?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI! P. C.
SETHI): (a) and (b). Prices of drugs
are statutorily controlled under Drug
(Price Contro]) Ocder, 1870. This
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public gector, the India sectors, as also
to companies with foreign equity ex-
ceeding 40% gince the imposition of
Emergency in accordance with the
above formula. In addition to the
above, manufacturers were also allow-
ed to revise the retail prices of
medicines and medicinal preparations
to the extent of additional element
of duty o fexcise levied with effect
from 16th March, 1976,

The cumulative effect of increase
allowed on the monthly averages of
wholesale index of drugs and medi-
cines form July, 1975 to June, 1976
1s given below:—

Morth Index
July, 1975 . . . . 2136
March, 1976 . . . 2138
April, 1976 . 2366
May, 1976 . . . . 237.2
June, 1976 . . 243-0

No complaint of acute or peneral
shortage of drugs has been received.
However, sometimes some complaints
about shortage of supplies of
some individual preparations are

. received from State Drug Con-

troller and based thereupon
matter is taken up by the
Government with the manufacturers
concerned and situation met on &an
emergent basis.

(c) There are about 65 drug manu-
facturing companieg having some me.
asure of foreign equity. Drug for-
mulations manufactured by these
companies run into thousands It is,
therefore, not possible to furnish the
details of prices prevailing for indi-
vidual drugs before and after Emer-
gency, The manufacturerg or import-
ers are however, required to furnish
price list of thve formulations intended
for sale to the dealers showing the
price at which formulations are soid
to a retailer.
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Diversiication of Operatioms rejating
to Indusirial Exptesives by Forilliser
Corporation of Indix

143, SHRI RAM PRAKASH: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Fertihzer Corporation
of India propases to diversify its ope-
rations relating to industrial explo-
sives; and

(b) ¥ so, the reasons and facts
thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1I P. C.
SETHI). (a) and (b The Fertilizer
Corporation of India already Thave

facilities for the manufacture
of ammonium nitrate (explo-
sives  grade) at Sindri The

Corporation 4 now considering
setting up of a plant for the mmnutens

14. SHRI RAM PRAKASH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether campaign for sppre-
hending ticketiess travellers has re-
sulted in realisation of good smount of
revenue during 1976; and

(b) 1if s0, the extent thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAIL.WAYS (SHRI
BUTA SINGH)- (a) Yes

(b) Result; of tiwcket checking drives during the permog 1st January,
1976 to 30th June, 1978 as compared with the corresponding period of last
year

1-1-197§ 1-1-1976 to

30-6~1975 3c-6-1976

1. No. of p-rions detected trav ling without tickets or

with impraoper tickets . . . ) . p 9:49,953 12,28,161
2 Amount of rarlway dues gralised . . . Rs. 1,3642.510 Rs. 1,77,51,753
3. No. of unbooked luggage cas s detected . . 5,87,320 ~87,799
4 Amount realised from unbooked luggage cascs Rs. 46,29,222 Rs. 66,27.631
5. No of p~réons prosccuted . 99,699 1,43,730
6. No of p rsons jal*d . . . . 58,386 86,889
7 Amourt of judicial fine rer] oed . . Rs 8,882,252 Re. 15,322,701

Unmanped Raiway Crossings in
Haryana

145, SHRI RAM PRAKASH- Wil
the Minster of RAILWAYS be pleased
to state:

, &) the number of unmanned rail-
way crossings in Harysna State; and

(b) the steps proposed to be taken

by Government to 1educe this nume
ber”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS
BUTA SINGH): (a) There are 384
‘C’ cless unmanned level crossings in
Hgryana Siste.
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ning ot all these unmanned leve)
cxossings would cost, gocording to the

The Rallways carry out periodical
census of traffic to review the need

in consultation with the State Gov-
ernment taking into account various
factors like density of traffic, visi-
bility, accident proneness, etc. as also

ned level crossings situated in all the
States including Haryans.

Decision to raise Marriage Age of
Boys aad Giris

u SHRI RAM PRAKASH: Wil

the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
state:

(a) whether Centra! Government
have decided to raise the minimum
marriage age for boys to 21 and for
girls to 1B years, and

(b) i so, the zalient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V, A.
SEYID MUHAMMAD): (a) Yes, Sir.

Discovery of Oil dwring 1975

147. SHRI ARJUN SETHI: Wil
the Minister of PETROLEUM be
pleased to state:

(a) the number of places where il
wasg struck during the year 1875 anli
the stage at which each well stands
at present;

(b) whether any more wells are
likely to be drilled in the near future;
and

ie) if so, the broad features therc-
of”?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM (SHR§
ZIAUR RAHMAN ANSARI): (a) to
(¢). During 1975, oil hag been dis-
covered at two places, namely, Sanna.
okhurd and Nandasan, both in Gujarat
O1f the five wells drilled at Sannaokh-
urd one has been found oil-bearing,
one gas-bearing, two have proved dry
and the fifth is to be further fully
tested. At Nandassn only one well
has been drilled and tested in which
the presence of oil has been indicated.

One more well each at Sannaokh-
urd and Nandasan is planned fo be
drilled during 1876-77. Additionally
both ONGC and ¢il India Lamiied are
to drill a number of wells in their are-
ag of operations in the country.

Reduction in Salaries of Executive of
HPC and Bharat Reflneries

148. SHRIN E HORO: Will the
Minister of PETROLEUM be pleased
to stote:

a) whether Government have re-
ceatly reduced the salaries of =ome
top executives in the Hndustan
Petroleum Corporation and Bhaat
Refineries formerly known as ESSQ
and Burmah Shell;

(b) if so, to what extent and ‘he
broad outlines of the agreement rca-
ched with these foreign oil compan-
ies at the time of their take-over; and
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(¢c) whether the executives earning
less than 4,000 rupees per month have
also been affected and if so, the facts
thareol?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) %o
(c). Under the Acts for the ‘Acquisi-
tion of Undertakings in India’ of
ESSO and Burmah-Shell and the
agreemenis with these companieg at
the time of their take-over, the terms
and conditions of the erstwhile emp-
loyees shall be continued, unless and
until these are altered by the Cen-
tral Government or the Government
company, or such employment is duly
terminated. In the case of Hindustan
Petroleum Corporation (HPCL), ma-
noagement-staff eaming a salary of
more than Rs. 4000/- have not been
allowed any further increases beyond
the pav drawn by them as on 1-8.74.
in respect of other management-siaff
progression upto a maximum of Rs
4,000/ Is being allowed in the scales
af pay applicable to the erstwhile Lube
India. In the case of Bharat Refineries
Limijted, as an interim measure and
pending further consideration, the
Bame principles agin thecaseof Hin-
dusian Petroleum Corporation Limited
have been brought into force with
effect from 1-8-1976, with the diffe-
refice that those drawing less than Rs.
4,000/- will progresy toward thig ceil-
ing with increments of reduced quan-
tum or at increased intervals.
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ORDINANCES PROMULGATFD DURING THE
#ENOD {TH JUNE TO 2ND AUCUST, 1978

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFTFAIRS (SHRI X RAGHU RAMA-
IAH): I beg to lay on tha Table a
oopy each of the following Ordinsnces
(Hindi ang English versions), under
provisions of article 123(2) (a) of the
Constitution:—
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(1) The Antiquities and Art Trea-
sutey (Ametiiment) Ordinance, 1976
(No. 4 uf 19%8) promuigated by the
President on the 4th June, 1976,

(2) The Maintenance of Internal
Security (Amendment) Ordinance,
1976 (No. 5 of 1976) promulgated by
the President on the 16th June, 1976,

(3) The Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities (Amendment) Ordi-
nance, 1978, (No. 8 of 1978) pro-
mulgated by the President on the
16fh Junc, 1976.

(4) The Braithwaile and Com-
pany (India) Limiteg (Acquisition
and Transfer of Undertakings)
Ordinance, 1976 (Nu. 7 of 1976)
promulgated by the President on the
23rd June, 1976.

(6) The Burn Company and
Indian Standarg Wagon Company
(Nationalisation) Ordinance, 1976
(No 8 of 1976) promulgated by the
Pre-ident on the 22rd June, 1076.

(8) The Labour Provident Furd
Laws (Amendment) Ordinance,
1976 (No 9 of 1976) premulgated
by the President on the 1Tth July,
1976.

{7) The Indian Iron and Stoe‘l
Company (Acquisition of Shares
Orvd:‘n.:nZe. 1976 (No. 10 of 1976)
promuilgated by the President on the
17th July, 1976.

(8) The Laxmirattan ang Ather-
ton West Cotton Mills (Taking Over
of Management) Ordipance, 1976
(No. 11 of 1976) promulgsted by the
President an the 10th July, 1976.

(9) The Metal Corporation of
India (Nationalisation and Miscel-
laneoug Provisions) Ordinance, 1976
(No. 12 of 1976) promulgated by the
President on the 2nd August, 1990
{Placed in Library. See No, LT-
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008 or CRIMINAL PROCEDURE (GUJIARAT
’ Anp AMNDT.) Acr, 1076

SHRI K, RAGHU RAMAIAH: On
behalf of Shri Om Mehta, I beg to lay
an the Table a copy (Hindi and
English versions) of the Code of Cni-
minsl Procedure (Gujarat Secund
Amendment) Act, 1976 (President's
Act No. 30 of 1876) published n
Gazetts of India dateq the 7th July,
1976, under sub-section (3) of section
3 of the Gujarat State Legislature
{Delegation of Powers) Act, 1976.
[Placed in Labriry See No LT-
10867/76].

GrsT or VARIOUs CENTi\[. AND STATE
ENACTMENTS ADDED 10 THg NIATH
ScHEDUTE OF THE CONSTITUTION, NOTI-
FICATION UNDER ILEPRESENTATIONW O THL
PropLe AcT. REGCISTRATION OF ELFCTORS
(AmMnpT )Y RUIES, 1576, CONDUCT OF
AsSSEMBLY EI1ECTINN s (SIKKIM) RULES,
19768, REPORT ON GEERaAL Ei ECTIONS TO
GUJARAT ASSEMBELY, 1475 anp Tamio
Napu HiNp RELICIOUs AND Cl'ARITABLF
ENDOWMENTs (AMNDT aND SPFCIAL
ProvisioNs) Act, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V A
SEYID MUHAMMAD) I heg to lay
an the Table: —

(I A statement (Hind: and
English versions) giving the gict of
various Centra) ond Stiate enact-
ments added to the Ninth Schedule
to thia Constitution and the reasons
for their inclusion jn pursuance of
th, direction siven by the Spcaker
during discusion on. the Constitution
(Forty-second Amendment) Bill,
1876.

(20 A copy of Notification No.
SO 387(E) (Hindi ang English
versions) pubhished in the Gazctte
of Indig dated the 25th May. 1876,
jssued under cub-.section (1) of
section BA of the Repre<entation of
the People Act, 1951

13y A copv of the Registration of
Flectors (Amend-ent) Rules, 1976
(Hindi angd Englich versions) pub-
lished in Notidcation No. S.0.
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425(E) in Gazette of India dated the
23rd June, 1976, under sub-section
(3) of section 28 of the Represen-
tation of the People Act, 1950,

(4) A copy of the Conduct. of
Assembly Elections (Sikkim) Rules,
1976 (Hind, and English versions)
published in Notification No. S.0.
426 (E) in Gazette of India dated the
23rq June, 1976, under sub-secticn
(3) of section 169 of the Represen-
tation of the People Act, 1951,

(5) A copy of the Report (Hindi
and English versions) on General
Election to Gujarat Legiglative
Assembly, 1975—Statistical,

(8) A copy of the Tamil Nadu
Hindu Relgious and Charitable En-
dowments (Amendment and Special
Provisions) Act, 1976 (Hindi and
Er<li.ny versions) (President's Act
Ne 24 of 1976) publisheg in Gazette
of India dated the lst June, 1976,
under sub-section (3) of section 3

of the Tami! Nadu State Legislature
{Delegation of Powers) Act, 1976
[Placed iv Librery. See No. LT-
10958 /761

RIPORTS ON WORKIWG OF THE NatTion-
ALISED BanKs anD Auprr REPORTS,
THTRFON TOR THE YEAR 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE {SHRI-
MATI SUSHILA ROHATGI): On be-
half of Shr:1 Pranabh Kumar Mukher-
Jee, I bag to lay on the Table a copy
e~ch of *he folluwing Reports (Hinda
and English versions) under sub-
section (B) of section 10 of the Bank-
ing Companies (Acquisition and
Transft r of Undertakings) Act, 1970- —

11y Report on the working and
activities of the Central Bank of
India for the year ended the 3Ist
Deacember, 1975 along with the Ac-
counts and Auditor's Report there-
on.

(%Y Reoort om the working and
activities of the Bunk of India for
the year ended tne 31st Decemter,
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1976 alomg with the Adcounts and
thw.wm

(3) Report on the working and
activities of the Punjab National
Bank for the year endag the 3lst
December, 1875 along with the Ac-
county and the Auditor's Report
thereon

(4) Report on the working and
activities of the Bank of Baroda for
the yea; ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report theieon

(3) Report on the working and
activitreg of the United Commercial
Bank for the vear ended the 3lst
Decembe1, 1975 along wath the
Accounts and Auditor’s Report
thereon

(6) Report on the working and
aclivities of the Canara Bank for
the year ended the 31st December,
1875 along with the Accounts and
the Auditor’s Report thereon,

(7) Report on the working and
activities of the Umted Bank of
India for the year endei the 3lst
December, 1975 along with the Ac-
count: gnd the Auditor’s Report
theireon

(8) Report on tne working and
activitiegs of the Dena Bank fer the
yeay ended the 21st December. 1975
along with the Accounts ang the
Auditor’s Report thereun

(8) Report on the working and
activities of the Synduiata Banl, for
the year ended the 31st Decembol,
1975 along with the Accounts and
the Audstor's Report thereon

(10) Report on the working and
activities of the Union Ban« of India
for the year ended the 31st Decem-
ber, 1975 along with the Accounts
and the Auditor's Report thereon

(11) Report on the working ¢nd
sctivitics of the Allahabad Bank for
the year ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report thereon,

thereon. ([Placed in Library See
No. LT-10859/76).

NOTIFICATIONS UNDER INDIAN RAILWAYS

Act, 1880

THE MINITER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI)- I
beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications (ITinds and
English  wversions)  1ssued
under scelion 47 of the
Indian Rav'ways Act, 1890 —

(1) The Railwuys Red Tanff
(Fifth  Amendment) Rules,
1976, published ;n Notfica-
tion No GSR 47 n
Gazette of India dated the
28th May, 1978

(1) The Railways Red Tariif
(Sixth Amendmeni' Rules
1976, published 'y Notifica-
tion No. GSR 1013 1n
Gazette of India dated the
10th July, 1976

(in) The Bombay Port Trust
Railways (Demurrage and
Warfage) Rules, 1878, pub-
lished in Notification No.
S.0. 2812 in Gazette of
:l;#l dated the 31st July,



iPlaced in Library. See No. LT-
10080/78].

NomricaTioNs AMENDING THE TAMIL
Napv Kxroseng (RaGULATION oOF
Trape) OmoEr, 1873

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): 1 beg
to lay on the Table a copy of Noti-
fication No 345/A-1/76-a (Hind: and
English versions) published in Tamil
Nadu Government Gazette dated the
24th January, 1876 making certain
amendments to the Tami] Nadv Kero-
sene (Regulmtion of Tradey Order,
1873, under sub-section (6} of section
3 of the Essential Commuad:lies Act,
1885 read with clause rc)(iv) of the
Proclamation dated the 31=t January,
1976 issued hy the President in rela-
tion tn the State of Tamil Nadu.
[Placegd in Library. See No LT-
10961/76].

COMPANIES - (ACCFPTANCE OF DEPOSIIS)
Ampr, RULES. 1976, MONOPOLIES AND
RestricTIVE TRADE PRACTICES COVIMIS-
sioN (CuNDITIONS ©OF SERVICE  OF
CHAIRMAN AND MgMBERS) AMDT.
Rures, 1976 Axp DR\FT “cOTIFICATION
unper ComPaNies AcTt, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SH{P1 BEDA-
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the Companies
(Acceptunce of Deposits)
Amendment Rules, 1976

(Hindi and Eglish versions)
published in Nolification No.
GS8SR,_ 421(E) in Gazette of
India dated the 30th June,
1076, under sub-section (3)
of section 642 of the Compa-
nieg Ac, 1058, [Placed in

Library. See No, LT-10982/
7¢).

(3 A copy of the Monopelies
and Restrictive Trade Prac-
tices Commiission (Conditions
of Service of Chairman and
Members) Amendment Rules,
1076 (Hindi and English ver-
sions) published in Notifica-
tion No. GSR. 448(E) in
Gazette of Indig duateq the
12th July, 1976, under sub-
section (3) of section 67 of
the Monopolies and Restric~
tive Trade Practices Act,
1869. [Pleced in Library. See
No, LT-10963/78).

(3) A copy of Dreft Notification
No. 20/4/76-1GC (Hind; and
Enghsh versziong) to he jssued
under sub-section (1) of sec-
tion 620 of the Compamus
Act, 1856 making certain
amendment to Notification
Nn. S RO. 355 dated the 17th
January, 1857, under cub-sec-
tion (2) of section 620 of the
-aid Act. [Pla~eq in Librory
See No. LT-10944/761

NOTIFCATIONg  UNDER GOVERNMFNT
SaAVINGs CERTIFICATES AcT, 1959, P. O
Savinos BaANKs (2yp AmNDT.) RULES.
1976, NoTiFICATIONs UNDFR  (GENERAL
INSURANCE BUSINESS (NATIONALISA-
TION) ACT, 1972 AND UNDER EMERCERCY
Risxs (Goops) INsuraxce AcT. 1871
EsmracrNcy RISKs (UNDERTAKINGS}
InsuraNcE  Acr, 1971, Trommuy Lanp
RFVENUE  (GUJARAT ANINDT)  A-T,
1976, ETC. uTC

SHRIMAT! SUSHILA ROHATGIL
I beg to lay on the Table—

(1) A copy each of the follow-
e Notifications (Hindi and
English versions) under sub-
section 12 of the Government
Savings  Certificaleg Act,
1959: —

(i) The Post Ovfice Savings
Certificates  7Second Am-
endment) Rules, 1976. pub-
lshed dn Notiication Wo.
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G.5.R. 95¢ in Gazette of
India dated the 3rd July,
1976.

(ii) The National Savings Cer-
tificates (Fourth Issue)
(Third Amendment) Rules,
1976, published in Nolfi-
cation No. G.S.R. 9855 in
Gazette of India dated the
3rd July, 1976.

(1li) The National Savings Cer-

tificateg  (Fourth Issue)
(Fourth Amendment) Rules
1876, published in Not:fi-
cation No. GSR 968 in
Gazette of India dated the
3rd July, 1976.

(1v) The National Savings Cer-

tificates  (F+fth Issue)
(Second Amendment) Rutes
1976, published in Notifi-
cation No. GS.R. 857 1n
Gazette of India dated the
3rd July, 1976

[{Placed i Library See No LT-

10965/76).

{2) A copy of the Vg5t Office

Savings Banks (Second Am-
endment) Rules, 1976 (Hind:
and Enghsh versions) pub-
lished 'n Notfication No
G.SR. 953 1n Gazett~ of India
dated the 3rd July, 1976,
under sub-section (3} of
section 15 of the Government
Savings Bank Act, 1873
{Placed in Ltbrary See No.
LT-10068/76).

(3) A copy each nf the following

Notificationg (Hind: and Eng-
lish wversions) under section
17 of the General Insurance
Business {Nationahsation)

Act, 1972:—

(i) The General Insurance
(Rationalisation of Pay
Scaleg and Other Condi-
tiong of Service of Officers)
Amendment Scheme, 1876,
published in  Notification
No. 8.0. 389(E) in Gazette

AUGUST 19, 1978

of India dated the 1st June,
198,

(ii) The General Insurance

(Rationalisatioy of Revi-
sion of Pay Scales and
other Conditiong of Service
of Supervisory, Clerical
and Subordinate Staff)
Amendment Bcheme, 1976,
published in Notification
No. S.0. 380(E) in Gazette
of India dated the 1st June,
1976.

{Placed in Library. See No. LT-

10967/76]

(4) A copy each of the following

Notifications (Hind) ang Eng-
lish versions) under pub-sec-
tion (6) of section 5 of tne
Emergency Risks (Goods)
Insurance Act, 1871:--

(i) The Emergency Risks
(Qoods) Inurance (Second
Amendmenty Scheme, 1976,
published 1n  Notification
No S5.0. 409 (E) in Gazette
of India dated the Tth June,
1976.

(i1) The Emergency  Risks

(Goods) Insurance (Third
Amendment: Schome 1678,
published m Notification
No SO0. 2211 ;n Gazette of
India deted the 3rd July,
1978.

[Plnced 1n Library See No LT-

10968/76].

(6) A copy each of the following

Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (7) of section 3 of the
Emergency Risks (Undertak.
ings) Insurance Act, 1971:—

(I The Emergency Risks

Scheme, 1976 published in
Notification Nc S.0 410(E)
in Gazette of India dated
the Tth June, 1976.
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Risks
(Undertakings) Insurance
(Thivrd - Amendment)
Scheme, 1976, published :n
Notification No. S.0. 2212
in Gazette of India dated
the 3rq July, 1976.

Rirks
(Undertakings) Insurance
(Fourth Amendment)
Scheme, 1076, published in
Notification No S.0, 2213
in Gazette of India dated
the 3rd July, 1976.

[Placed in Library. See No. LT-
10969/76].
A copy of the Bombay Land

6

(7

(8)

Revenue (Gujarat Amend-
ment) Aet, 1976 (Hindx and
English versions) (President’s
Act No. 26 of 1976} publish-
ed in Gazette of India dated
the 16th Junec. 1976, under
sub-section (3) of sect:on 3
of the Gujarat State Legisla-
ture (Delegation of Powers)
Act 1976, (Plvced in Lib-
rary. See No LT-10070/76]

A copy of *he Renort (Himndi
ang English ver-ions) of (he
Comptroller and  Auditor
General of India for the vear
1974-75, Government of
Union Territory of Poudi-
cherry, under section 48 of
the Government of Union
Territories Act. 1063 1ead
with para (b)fij) of the
Presidential Order dateq the
28th March, 1974 n relation
to the Uninan Territory of
Pondicherry. [Placed in i.ib-
rary. See No. LT-10971/
763.

A copy of the Appropriation
Accounts of the Government
of Uniop Terntory of Pondi-
cherry for the year 1974-75
(Hindi and English versions)
{Placed in Library. See No.
LT-10072/761,
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{(9) A copy of the Finunce Ac-
counts of the Government of
Union Territory of Tondi-
cherry for the year 1974-75
(Hindj and Englisy versions),
[Pilaced in Library. Sc* No.
LT-10973/786).

(1) A copy of the Keport (Hindi
and English versions) of the
Comptioller and Auditor
General of India for the year
1976 —Union Government
(Commercial) Pdrt I—Intro-
duction, under article 151(1)
of the Constutution. ;Placed
in Library. See No. LT-10974/

768].
A stafement (Hindi and
English versions) indicating

the result of the market loan
Aoated by the Government of
India 1in July, 1976. [Placed

m Library. See No. LT-
10975, 76].
Dermt (MiLK ANp MILKE Propbucis)

ConNtrOL OmDER 1976, AND AMENLUMEFNT
TUHERETO

THE DEPUTY MINSTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 PRARBRHUDAS
PATEL)- 1 bex to lay on the Table
a copy each of the following Notifca-
tions (Hindi and English versions)
under sub-section (6) of sectien 3 of
the Essential Commodities Act, 1955:-

(1) The Delhi (Milk and Milk
Preducts)  Control Order,
1976, published 1in Notifica-
tion No, S.0O 360(E) m
Gazette of India dated the
21st May, 1976.

€2: The Delhi (Milk and Milk
Produ-ts) Contro] (Ameod-
ment) Order. 1976, puthshed
in Notification No. 5.0 439E)
in Gazette of India da‘ed the
29th June, 1976. [Placed in
Library, Se~ Nn. 1.7-1.476/
76}.
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12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RISE IN PRICES OF FOODGRAINS,
SUGAR AND OTHER ESSINTIAL
COMMODITIES

SHRI INDRAJIT GUPTA (Alipore):
I call the attention of the Minister of
Civil Supplies ang Co-operation to the
following matter of urgent public
imporiance ang request that he may
make a statement thereon:

“Reported rise in prices of food-

grains, sugar and other essential
commodities throughout the
country.”

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND COOPERATION (SHRI
A. C. GEORGE): Sir, I rige to make a
statement with reference to the Call-
ing Attention Notice given by S/Shri
Indrajit Gupta, Kalyana Sundaram,
Bhogendra Jha and S. M. Banerjee and
Smt. Parvati Krishna on rise in prices
of foodgrains, sugar and other essen-
tial commodities.

As the Hon’ble Members are aware,
the first and the foremost point in-
cluded in the 20-Point Programme an-
nounced by the Prime Minister last
year related to measures for stream-
lining of arrangements for distribu-
tion of essential commodities and for
maintenance of price stability. In
fact, one of the significant gains of
. the Emergency was on the price front.
In the week immediately preceding

the declaration of the Emergency, i.e.,

week ending 21st June, 1975, the in-
. dex of wholesale prices stood at 312.9.
By the last week of March 1976, this
index had declined to 283.1. In other
words, there was a reduction in
wholesale prices by more than 9 per
. ¢ent. This trend was also reflected in
the consumer price indices. The in-
dex for industrial workers declined by
over 12 per cent between July 1975
ang March, 1976.

AUGUST 10, 1976

Prices of Foodgrains,
Sugar ete. (C.A.)

Between April and June, there was
undoubtedly an increase in all-com-~
modities wholesale price index by
about 4.7 per cent. In respect of some
essential commodities, this reflected a
recovery from a rather low level to
which the prices of these commodities
haq fallen by March, 1976. For ins-
tance, Government itself decided that
the prices of barley had gone down to
unremunerative level and, therefore,
a support price of Rs. 65 per quintal
was announced. Similarly, the prices
ol groundnut oil had slumped very
low and the S.T.C. was asked to step
in and export 5000 tones of oil with a
view to helping in firming wup the
prices.
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As Hon’ble Members are aware,
during the lean period beginning from
May, there is a normal tendency for
the prices to move up, specially in the
case of kharif crops. This year, the
uptrend was accentuated due to delay
in the onset of monsoon and deficient
rainfall in the earlier part of the rainy
season. Speculators and anti-social
elements tendeq to take advantage of
this situation and push up the prices.

I may also point out that the in-
crease in the prices has largely been
confined to a few commodities like
oilseeds, groundnut ¢il, raw cotton
and hides and skins. The prices of a
number of other essential commodi-
ties such as wheat, maize, several va-
rieties of pulses, spices, soaps and
kerosene oil have remained more or
less stable or witnessed only a margi-
nal fincrease. That is why, between
April and June, 1976, the consumer
price index for industrial workers
moved up by only 1.7 per cent.
ing the same period, the index for
agricultural workers also increased
only marginally by 0.4 per cent.

I have given above details in order
that the recent price situation is seen
in the proper perspective and no exag-
gerated inferences are drawn. At
the same time, Government has taken "™
due note of the price rise in the spe-
cified commodities mentioned above

Dur- v

AY



Edible Qilg

(1) To relieve the pressure on in-
digenous olls, vanaspati ma-
nufacturers have been direct-
ed to compulsorily use im-
ported oils to the extent of 50
per cent with effect from 15th
July, 1976 For this purpose,
the industry will be suprlied
with imported oil of nearly
1.25 lakhs tonnes, coOnsisting
of palm. soyabean, rape-zeed
and Sunflower oils.

(if) Further exports of HPS
Groundnuts have been ban-
ned.

(ii1) The State Governments have
been asked to intensify action
agamst prardin of ol geeds/
edible oils. The States have
also been askeq to reintroduce
suitable procedures so as to
monitor information on stocks
and movement of edible oils.

As a result of various measures, the
index of wholesale prices which had
been steudilv msing from Apnl cn-
wards recorded a fal] in the week
ending 17th July, 1976. The fall was
of the order of 0.7 per cent. This has
been followed by a further welcome
fzl] of 1.2 per cent for the week end-
ing 24th July, 1978. This is the week
for which, o far, the latest price in-
dex is available. It will thus be seen

necessary remedial action to discipline
the prices

SHRI INDRAJIT GUPTA- I do not
find anywhcre in this quite lengthy
stnlement any expression of concern
on the part of the Government. Ac-
cording to them everything is perfect-
ly under control They are having
confidence ‘There should not be any
exaggerated views and panic. Of
course, we are against spreading panic
and exaggerated views But on read-
ing the newspapers we find statements
made during this inter-session period
by Government spokesmen including
the Mimster of Foodq & Agriculture,
the Minister of Industry and Ciwil
Supphes and so on, which lertanly
dig not give me an impression that
thev were so complacent, they seemed
to be concerned about it. But I am
glad my friend from Kerala is brim-
ming over with confidence. It is a
good thing. I am not bothered so
much about the figure having declin-
ed or a rise in that in a particular
week or a particular month. Index
fipures—wholesale or consumer—do
move up and come down like that. We
are concerned about the emergence or
the occurrence of a particular trend
at a particular point of time. That
is why I wanted the Government to
analyse for us properly and tell us as



that time it was not possible for any
soothsayers to say that the monsoon
is going to be delayed. But the price
rise had already begun. Secondly,
Sir, he has attributed a little part of
thiz to the activities of speculators,
hoarders and so on. Well, that of
course, is true But the question that
1 would like to ask him is this Is it
possible to state these superficial fea-
tures and ignore the deeper things
which are quite disturbing, because,
it 15 admitteg that the foodgrain pro-
duction last year has been an gll-
time high? It has been stated to be
118 million tonnes. It is the figure of
the Ministry of Food. This is an all-
time record About 15 million tonnes
are held in stock, whether you call it
buffer stock or any other stock This
is in Government stock anyway. As
far as groundnuis are concerned, last
year, there was a bumper crop and
there has been hiberal import of vari-
ous kinds of vegetable oil, as the Mi-
nister himself has been admitting
And in gpite of these fealures we want
o know why from rmd-May to Mid-
July, in these two months, for exam-
ple, there was a 25 per cent increase
in the price of vanaspati and between
the 12th of June and the 10th of July
the average of whaolesale grain prices
has gone up by 4.2 per cent. This is
much more marked in the case of
course grains consumed by poorer
sections of people like ragi, maize,
jowar, etc. But this is also there in
the case of rice and also in the case of
wheat. Why? When there is a hum-
per crop and when there is g big stock,
why is this taking place?

Sir, the price rise in the case of
groundntit, cotton, sugar, cereals and
some pulses started from mid-March,
as I have said, just after the budget

| AUGUST 16, 1978  Prices
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proposals were placeg and Jong before
anybody could prophesy that thers is
going to be any Yrregularity or delay
in the onset of the monsoon.

In the staiement it has been stated
that the index figure immediately pre-
ceding the declaration of emergancy
went down substantislly. This is a
welcome feature and it is quite cor-
rectly stated here that this price sta-
bility question was one of the big
gains of the emergency in the initial
stages and we want that that ghould
confinue We don't want that to be
dissipated because otherwise it will
have very undesirable consequences
for the country. It is also true that
ihe wholessle price in March 1076 this
vear is still 80 per cent higher than
in March. 1973 when this present pre-
emergency galloping inflation began.
Now we find in March, 1878, from
the index figures, that despite every-
thing that has happened since the
emergency. this is still 30 per cent
higher than what it was in March,
1973. I am saying all these things be-
cause there should not be any sense
of complacency on the part of the
government In fact the only major
agricultural commodity where the
price continues to decline is @ raw
jute And that is because obviously
it is 1n the interests of the jute mill-
owner=s that the price should not go
ng

Now, Sir. the question T would like
to ask the Minister are these—] am
rlad that the Minister of Finance 18
also here—because 1 think—this is an
inter-connected question and it can-
not be seen in isolation. Is it not a
faci that between the end of March
and the Middle of June, the money
supply in this country had also gone
up by nearly Rs. 1,000 crores? Every
Economic Journal has admitted this
fact and pointed this gut—the theory
which the Finance Minister propound-
ed 50 many times in this House. He
has told us about the dire conseguen-
ces that would follow from the ex~
cess of cash Hquidity in money mar~
ket which will push the prices up.
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This was a big argument for taking
away the bonus of the workers and
introducing the Compulsory Deposit
+ Scheme ag far as the workers' DA. and
80 on were concerned. All those
steps were taken mueh carlier. That
money in the hands of the workers, it
was apprehended, will push up ihe
prices. That apprehension was taken
care of by changing the bonus law and
by introducing the Compulsory Deposit
Scheme. After that, the prices had
risen. Why” At least on thin score.
the workers are not to blame—they
cannot be blamed. The measures
which were taken in respect of them
had come into operation long ago. 50
we wanl to know 1if it was a fact or
not thut from March-end to June-mid.
dle, the money supply went up by
nearly Rs. 1,000 crores. Also I want
to know whether it was a fact or not
that tn this peried, the bank credit
to the non-Guvernment commercial
sector had risen by Rs. 408 crores and
whether 1t had any beuring or not on
the general inflationary position and
the price level. I also want to know
whether it was a fact or not that the
increase 1n income of the rich seclions
in the countryside—rich farmers—
had put more liquid funds in their
hands? Ang are these not encourag-
ing them to hold back the supplies
from the market? Is it a fact or not
that the lowering of taxes which Mr.

Subramanlam brought about this year
‘on the richer section and the voluntary
diselosure scheme has made them

much more respectable by putting
frhite money in the hands of the black

mprket operators?

Sugar ete. (C.A.)

Then, during the inter.sesgion
period, though the bonus had been cut,
there was removal of restriction of

dividends. Is it not a fact that the
curbs that were put on the issuing of
bontis shares have been removed? All
these combined have put large
amounts of liquid money in the hands
of the corporate sector, of rich people
and of the higher ircome groups in-
cluding the rich furmers? The undis-
closed black money in the country
which is still thers in the economv 1=
leacding to a fresh spurt in speculs-
tion, in hoarding and cornering. These
developments. 1 am just pointing out.
show that even in  the days of emer-
gency how strong and powerful these

forces are, He has said something
about production in his statement. But

I find that in eleven out of fourteen
items of listed essential commodities,
the production has fallen in the first
guarter of this year Will you please
explain this” Who is to blame for that
1 shull concluda by asking this ques-
tion whether the Finance Minister
would give any second thought or not
to this matter” Is this not actually
leading to a fall in the purchasing
power of the ordinary consumers? Is
this not leading fo the consumers’
capacity soing down? Shrinkage
domesfic market is also taking place.
Industries now complain of recession

and unsold stocks and so on. This
18 leading to  shrinkage of domestic
market. I do not want to hear from
him again that in order {0 combat the
inflationary trend now the Plan again
will have to be pruned. We congra-

tulated him at the time of the budget
on the outlay on the plan. But 1
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M tmm the resources m .

going to ceme. He has not fold us
about that. Now the resources are
being left in the hands of the rich
people in the corporate sector. You
can bring in g supplementary budget
again 1o mop up the excess liquid
‘funds. If you do not do it, then the
only alternative left eventually will
be t0 say that regretfully we now
have to prune the Plan again in order
to avoid inflation’. 1 think they will
not go that way.

Regarding sugar, there is one point.
There are two paragraphs here in his
statement as to what they have done,
Just now they have announced the
average rise of Rs. 10 per quintal in
the levy sugar ©price for the sugar
millowners and the open market price

.of sugar has gone up to over Rs. 5.
Sir, you must be knowing this because

you must also have been buying your
household things every day. Instead

of pumping the sugar into the public
distribution system  and leaving less
sugar for the open market sale, they
have now given an extra Rs. 10 per
quintal in the levy price to the sugar
miflowners. | would like to know
‘why when we had made a good start
-one year ago instead of allowing il to
be frittered away we should not have
‘taken some firm policy steps?Why not
take over this sugar businesg since
Ahere has been demand for it time
and again by all the sections in this
House. Whv not state trading be done
An these essential commodities!

‘THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Sir, it
has becomne almost a general debate

.on the ‘econnmic situation and not a -

-«mncaﬁmtlunﬂnﬁudtotheplﬂi-

mm 10. :m " Pces of.

ma‘.w;

g euhruqnﬂ. rmsﬁmumm '
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MR. SPEAKER: Genuinely com a
terned with the. price mﬁcm

SHRI C. mm:a And we
are taking all necessary measures for
theé purpose of this under
contro!, and s I was pointed ouy: by
my colleague it has shown results also.
The rising trend has now been revers-
ed and for two consecutive weeks—one
week it was 0.7 per cent and andther
week it was 1.2 per cent—a perceptible
decrease has been shown. But still as
the hon. Member pointed out it is the
trend which is rather disturbing—the
trend of increasing prices from March
till we took the steps. Naturally, the
price depends upon the supply position
of the goods and the demand which is
represented by the money supply.
These two will have to be balanced.
The hon. Member mentioned a very
high figure of Rs. 1,000 crores extra
credit having been made available.
Yes, it is s0, because for the first thme
we have gone into procurement of the
highest order possible and therefore
about Rs. 2,400 crores had to be given
for the purpose of procurement apera-
tion alone, which is a record figure,
and naturally this pets reflected. All
this was purchased at the support
price. The hon, Member might say
even the support price ghould not be
paid to the farmers, It is easy to say.

SHRI INDRAJIT GUPTA; It is paid
everywhere else except in the case of
jute.

SHRI C. SUBRAMANIAM: I will
come to jute. The pointi for conaidera.
tion is thai as a matier of fact there
was a hue and cry that the support
price operation is not even adequate at
this level of about Re. 2400 crores and
you now have 17.5 million. tohnes of
wheat, rice and some . codrse grains
with: lhom! ‘Naturally,. this
amount which has been distributed to
the farmers gets reflected as mionay

~ supply in the whole system. mwm.
_.muummm o
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out how far those limits have been
observed and how far the money
supply could be curtailed. This is
one aspect.

Then the real spurt took place—even
though the hon. Member wanted to
minimise the importance of it—even
now whether it be the Finance Minis-
ter or the Government as a whole we
have to look to the gkies. We depend
on the monsoons. When the maonsoon
wag not playing fair, for quite a
number of weeks, naturally the
speculators came juto the picture.
This is wherg I do agree that in spite
of all the disclosures etc. that thers
is still black money available withm
the system has been proved. That
is why we are now agan trying to
tighten up these messures and seeing
that the hoarders and speculators are
taken care of A large number of
pecple have been arrested gnd put In
detention under MISA. It had a very
salutary effect, particularly with
regard to edible oll and ollseeds

As regards the patitern of increase,
in what commiodities this increase
M%ﬂmﬂu bon. member

Sugar stc. (C.A)

that is not the main area where the
price index had gone up. It had
gone up mainly, first In edible oil,
second in the raw material of edible
ofl, oilieeds—there also 1t has gooe
up—and then more than that, cotton,
another area Wwhere speculation is
always rife. It is not always merely
the traders who are nvolved in it
Unfortunately, in thig the trade has
linke with industry also; that is the
real trouble. Unlesg we find a solu-
tfion to that

SHR1 INDRAJIT GUPTA: Has not
Sugar price gone up?

SHRI ¢ SUBRAMANIAM: 1 am
coming to that.

SHRI INDRAJIT
named only three.

GUPTA: Yaou

THE MINISTER OF STEEL AND
MINFS (SHRI CHANDRAJIT
YADAV): He is jusl eiaborating,

MR, SPEAKER: He will come fto
sugar ann jute later

SHRI C. SUBRAMANIAM: There-
fore, we are looking nilo the coifom
position. It iz not as if the producer got
a higher price. As a matler of fact,
everything had been purchased from
the priducer. It is a case of transter
from une trader to another, then pro-
1 ably to anoiher trader; this goes on
changing hands four or five times,
and by that time the price has shot
up. That is why now we are taking
action {o see that the trader could sell
anly to the mulls and not to another
trader. These sre all various steps
which have been taken. These steps
could probably have been taken earlier,
but we at least woke up a little late
and have taken these steps,

As far ag sugar is concerned, the
hon, member might be aware that
production has gone down by 6 lakh
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tonnes this year. From 48 lakh
tonnes 1t has gone down to 42
We had &t that time 5 heavy pro-
giamme of exports also, Taking these
things together, naturaally the prices
went up a little.

The hon, member mentioned about
increase in the price of levy sugar.
The cost accouts organisation went
imto it and tried to find out, because
many of the mills were becoming
sick. They went into the question of
the price that should be paid to the
sugarcane. The same Iobby which
want: a higher price to be paid to
the cane at the same time wants the
price of sugar also to come down: one
is contradicting the other. But
taking into account the sugarcane
price and the ordinary conversion
charges eic, they had to fix some
price and they did fix the price. But
then we did not want the increase o
gel reflected in the sale price. That
is why we have cut down the excise
duty from 20 to 15 per cent so that the
entire increase is borne by Goverun-
mént rather than passed on to the
comsumer, Therefore, ag far as levy
sugar is concerned, there is absolutely
np increase in the price. It is the
shme price as prevailed before

But as far gs the price of upen
market sugar is concerned, it depends
upon availability, not only avsilabi-
§iy but the seasons also. For example,
fa Kerala during Onam, there is an
fncrease in demand and there & a
slight increage in price. Therefore,
the fact that this season, particularly
September-October are going to be

val months, will have to be taken
account. Even in his owm State,

re will be Puja and various other
festivals You cannot say that you
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s0 that critical areas are taken care
of, particularly areas like Bombay,
Dethi, Cnlcuita, etc. and various other
indusirial contres also,

As Tir as jule is concerned today
the problem is noi the price of jute;
it is a question of stockg moving from
the jute mills; that jg the problem
with which we are faced; some 60,000
bales or tonnes, I do not know, had
arcumuiatied and there is no demand
outside —jute is dependent upon ex-
ports --and internal consumption is
limiteu So, when exportg fall, there
is nc demand for it. So. the question
arises when there is no demand what
shouid be done. I do not think that
the hon, Member would say that we
should purchase all that, whatever
may happen, because it aftects West
Bengal, one should try to see whether
some kind of buffer stock operation
could he undertaken even in regard to
this. I am sure, on the other side, on
the industrial relations side, he will be
saying that there should be no lay-off
and everybody should be given em.-
ployment. If that has to be taken into
account, naturally, the jute industry
will have to be taken care of in &
particular way, We are dealing witk
this situation and we hope to take a
decision in the next two or three days.
Jute is a commodity by itself; it goes
up and down. One year they produce
much more thanp what is required;
next year they swiich over to rice
because in the previous year the price
had falen. ¥ am sure the speaker is
much more conversant with the jute
situation than I could ever concelve
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of. This is the situation that has come
shout and the hon, Member naturally
brings in his own ideological overtones
with regard to various measures which

problem I am prepared to nationalise
everything including hon Members.
We have to consider what policies
should be undertaken,

As far as the corporate sector is
concerned, we have not given any con-
cesgions (o them. On the other hand,
the 35 per cent gurcharge which they
were paying, they had been asked to
deposit in IDBI. As far as bonus
share iz concerned, it does not increase
the resources; it is converted into
equity and so it is available ac a
reserve or ax equity it does not in-
crease liquidity. On the other hand.
i the hon, Member wants this also to
be distributed as dividend, it will
increase liquidity.

SHRI INDRAJIT GUPTA: But divi-
dend will be paid on those shares

SHRI C, SUBRAMANIAM : Later on
only, It it is not converted into equity

Sugar ete. (C.A)

country. Therefore to the best of our
ability—Otf course I cannot match
Inderjit's intslligence and analysis—and
to the extent possible we are anslysing
the situation and are trying to find out
the factors which are operating today
and take all possible measures for the
purpaose of controlling the situation....
(Interruptions)

MR. SPEAKER : We have spent more
than half an hour on it,

SHRI S. M. BANERJEE (Kanpur): It
was a battle of inteiligence; we have
now to put questions.

MR, SPEAKER: Please he brief.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I am sorry that the
question of ideclogy had been hrought
in here. What causes us concern is the
fact that in lhig statement there is no
reflection of any serious concern or any
urgent or dynamic steps being taken.
That is why we have brought up this
matter. We have been told of ‘re-
medial action’. They have stated in
the statement that “speculators and
anti-social elements tended to take ad-
vantage of this situation and push up
the prices”. It shows that the govern-
ment is aware of what the disease is
and where the trouble lies.

You keep on reciting the 20 point
programme like a mantram but the
first point in that programme is to
keep up the steps taken to bring
down the prices. If that is so, why
has this sudden trend come up? There
15 something wrong.. Following the
same pattern is not going to help.
We find the same arguments being
repeated as before. The minister
said, “we have arrested some people
who are speculators” In Tamilnadu,
when it was pointed out that there
were certain people who were hoard-
ers of edible oils, they were arrested
one night but released mext day.
Whenever such people are arrested,
people of a certain ideology, which
the minister appreciates, step inte
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thie fray and they are released the
next day. Is this the way td desl

with it?

After all what is the emergency
for? The emergency, which we also
supported, was directed against those
anti-social] and anti-natiomals who
are operating to disrupt our national
economy and also disrupt the life of
the people, If that is so, how is it
that the speculators and anti-social
elementy are a'lowed to run not
from June onwards and be a party to
the pushing up of prices? Why is it
that you only talk in Biblical and
sanctimonious language of “remedial.”
measures which have been repeated
year after year and which have not
yielded the desired results? The
disease is still there. While you may
be taking some curstive measures,
you are not taking any prophylactic
measures which are necessary, as
mentioned by my colleague, Shn
Indrajit Gupta.

The Minister said that the prices
of foodgrains have mot gone up to
that extent. I have just come back
from Tamilnadu and 1 can tell you
that the prices of rice have gone up.
The wholesale prices have gone wup.
There 15 a marked difference between
the price of rice gold in the fair price
shops and that sold m the open
market, The hoteliers were asked to
bring down the prices to a certain
level and they were told that other-
wise action would be taken against
them, This was also welcomeg by
the people. But if suddenly the
wholesale prices go up, what will
happen to théem? If they raise their
price even a little bit, immediately
MISA is directed against them, but not
againgt those speculators, anti-social
elements and others who disrupt the
national economy. It is directed only
against thosp who are observing the
regulations laid down by the govern-
ment.

We would like to know whether the
government is going to take more
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far-reaching measupes, particularly
with regard to essentia]l commoditjss.

What effective steps are You going to
take against the speculators and anti-
social ang anti-national elemoeata?
He said, in Bombay where speculstors
are there in larger numbers, prices
g0 up and down. How js it that they
are being allowed to go scotfree? It
is amazing that one year after the
emergency, we should be told this
thing. It is not a quesflon of mere
ideology, it 1s not a debating point.
All of us have to go into it seriously
and not brush it aside in 5 light-
hearteq manner. Our point is that
the measures taken by the goveérn-
ment are not sufficient,

SHRI A C. GEORGE: I am sorry
if the hon. member got the impression
from the statemeng that there 18 &
sense of complacency, Our only in-
tention was not to create any pauic
because there is no reascn for panic.
I was anly trying to say that the gov-
ernment is approaching the problem
with confidence. because the result
during the past two or three weeks
has really shown that the situation 13
well under control. I do agree with
the hon. Member that there was a
tendency for the edible o1l prices,
especaally groundnut oil prices, +to
g0 up. But this year we had a pecu-
liar phenomenon; we had 3 super
bumper crop of groundnut {o the ex-
tent of 60.01 lakh tonnes or naarly
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mpport price had to be raised, be-
cause the groundnut oil price had
eome down to Rs. 3,800 per tonne.
There was also a demand for export
of groundnut and groundnut oil, and
that s why the SIC
was asked to step in, So, at one time,
because of the super bumper crop,
which was rather unusual, there was
a demand from many groundnut pro-
ducing States that the situation had
1o be relieved, the quota has to be
removed and that the farmer must get
a higher remunerative price. Even
though in some quarters there is cri-
ticism of export, we exported only
15 lakh tonnes, which is three per
of last year's production. This
@8 soon as we noticed a tendency
the prices to rise, immediately
the Finance Minister convened a
conference of all the concerned de-

4

16th July results
were shown. This is why next week
we had a fall in the price in-
dex by 0.7 per cent and in the subse-
quent week by 1.2 per cent. The
latesy indications are that the prices
are still going down.

From this year's experience we have
decided that, instead of faking ad hoc
measures for a vital item like edible oil
we should have a national plan. By
September we will have a firm indica-
tion of the likely production and we
will have an assessment of the require.
ments. We will also be knowing the
requirements of they vanaspati industry
and how much we can realise by ex-
port of high-priced mustard oil and
linseeq oil Taking into account the
import possibilities and exports. we
will draw up towards Seplember a
comprehensive national plan for vege-
table oil or edible oil, and this will be
a permanent feature instead of being
an od hoc measure. Because of the
experience of this year of a few weeks'
delay in the monscon and the super
bumper crop in the major groundnut
producing areas this situation has
arissn, From this experience we have
decided to have a national plan. There
is me complacency. The only thing is

a8 a last measure .
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that we do not want to have a scnse
of panic. We want to  say that the
couniry is confident that it can tackle
the situation.

SHRI M. KALYANASUNDARAM:
(Tiruchirapalli): Neither the Sstale-
ment, nor the reply given by the Ciwil
Suppl:es Minister now wall give any
confidence to the consumer that the:e
will be any serious attempt to stabi-
lise the prices, If the speculators and
the hoarders listen to the non-iceolo-
gical speech of the Finance Minister,
they will be amused because he said
that he will allow the prices o rise
till they reach the level that was pre-
vailing at the time of declaration of
emergency. That seems (o be the
position of the Government

Coming to Tamil Nadu, the real
emergency came there only after the
removal of DMK from power. Then
the prices came down. But what 1s
the position today? The prices have ag-
ain gone up to the old ievel. What will
be the impression whickh the people
will get? Does the Government exhi-
bit any seriousness in this statement?
No. The Civil Supplies Commirsioner
and the Advisers are repeatedly saying
that there is no real scarcity. It is
good because 1t will give some confi.
dence to the people. But that confi-
dence alone wil! not do. Today no
shop sells  groundnut o'l which is
the most ponular edible ol for the
poorer scciion of the societv. Ig this
how they are going 10 protect the wea-
ker sections of society during the emer-
gency. from the cultches of the hoar-
ders” Govermment is aware that th's
scarcity and high prices are due to
hoarding. In so far as | can spexk
about Tam:l. Nadu,K I am sure it is due
to hoarding and not real scarcily
And why do you attribute this to the
small quantity that was allowed to be
exported? The statement is a plea
for the hoarders and blackmarketeers
to justify their conduct,

MR. SPEAKER: In his reply he has
stated that only three per cent was ex-
ported, but because of the activities
of the hoarders and others, the prices



273  Reported Rise in

have gone up. He has zald the same
thing.

SHR] M, XKALYANASUNDARAM:
If that is go, what is the action?

MR. SPEAKER: The action Is the
national plan.

SHRI M. KALYANASUNDARAM
So, the hoarders can thrive until the

lack of a national plan. What are
the steps you are going to take im-
mediately to unearth the hoarded
stock and give it to the people at the
prices fined by the Government them-
seives?. That is very important with
regard to edible ol particularly
groundnut o1l

In rice Government has got ample
stocks, which i1s reassuring, but why
should prices go up bke this? Im-
mediately after President's rule was
proclaimed, in Tamil Nadu rice price
came down and rice was available
everywhere. Procurement was made
at a price lower than what had pre
vailed dunng tYe DMK regime by
Rs. 10 per quintal Now, the pomtion
18 that the price of rice 1s rising very
much. Again, the reason 1z that the
wholesale traders who were banned
immediately after President’'s rule
heve been now activised and they are
cornering the rice. So, what is the
action they are going to take?

Coming to sugar, the levy price has
been increased to some extent, but not
for all the States. To offset the in.
crease, the excise duty has been re-
duced on sugar. Both ways the sugar
manufacturers have been henefited
without rehef either to the cane
growers or to the consumers That is
my point. 8o far as Tamil Nadu is
concerned, there may be a slight re.
duction in the levy price, but the cane
price there is th- lowest in the count.
ry, Why don’t you at least sco that the
relie? given to the sugar factory
owners is shared by ihe consumers
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we are quite confident...

SHRI M. KALYANASUNDRAM:
We are not getting oil. Even the
Super Bazar doeg nol have groundnut
oill. Do you believe me or not? ¥For
the past two weeks it has not been
available.

SHRI A. C. GEORGE. 1 was In
Madras day before yesterday, nobody
told me about it

We are keeping 3 complete monitor-
ing of information from all over the
country. There are 61 important
centres in the country from where
we get information every 24 hours.
However, since the hon, Member has
pointed thig out, we are preparsd lo
l-ok into this matter, but thig wil
only creats panic that no groundnut
o1l iz available 1n Tamil Nadu though
actually it is a surplus State and 8
feeding even Maharashira.

About rice, we have hlm-d the

quota to Tamij Nadu and the pasilion
inx comfortable, If any more remedial
mensuteg need to by uhnn. Govern-
ment will not Iag behind in Hat
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Emergency, mostly the
agricultural productg came do

i
8%a

also—during harvest
ment went to the market very late;
by that time, the vast majority of the
foiling kisans had been looted; the
rural hoarders, that is, the big pro-
ducers and the urban hoarders had
cornered the stocks of paddy. In
regard to wheat also, the same thing
happened: 1 myself visited Gujarst,
Punjab, Haryana and Western U.P.
and went to geveral] mandis and we
saw that the Food Corporation people
rejected the wheat brought by the
peasants; after waiting for three or
four days. the peasants had to sell
that to the traders at a much lower
price than the support price, and
from thore traders that very wheat
was purchased by the Food Corpora-
tion at the support price. When our
people resisted, they were arrested:
some known Communist leaderg of
Kurukshetrg dustrict, well knowm
lenders and Sikhs, have been charged
with opposing the ban on RSS. In
my presence, they were arrested, and
for the last three or four months, they
are in jail; they have not been releas-
ed even on bail. All this is bhecause
they resisted the attempis of the
traders and the corrup! officers, and
the FC] pecple and the traders have
been sharing it fAfty-ffty between
them. No benefit has gone to the
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out of personal experience; I had gone
to Punjab and other places and 1
perscnally went to the mandis. Here,
I would like to know what 138 the
policy of the Government. The
peasant producers are being looted
doubly; at the time of harvestmg.
their crops are not taken by the FCI,
by the time the FCI enters the market.
most of the actual producerg had been
Iooted by bhaving been compelleg to
make distresg sale. Afterwards, most
of these poor peasants bave to
purchase these very foodgraing at =
much hugher price by selling their land.
When the price index is prepared, we
have to take into account thig also
1 would like to know whether Gov-
ernment has a policy to ensure that
the actual peasant producers get the
price, at least the support price,
which Government claimg that it
wanis to ensure, and whether that
prite is going to be made slable for
the whole year or not. Afterwaris,
when priceg nse, you will blame ths
monsoon for that If the monsoon is
to be blamedq for price rise, thep tke
same monsoon has to be praised for
the slight fall in price also—in the
s»ond fortnight of July,

1 wouid lLike to ask a few questions
with regard (o industrial goods and
raw materials—jute, cotton and sugar
The cane prires were not raised. The
Finance Mimster was very much
worried about the cane lobby. The
House is almost unamimous on that
but, you know. the visible lobby of
the sugar mill-owners is very power
ful here I would like to know
whether the question of the supply
and demand which is a discarded
theory of the capitalist economies and
which 18 very much in the mind of
our Finance Minister is controlling
the Government's understanding also.
Then, it there iz an abundance of
jute and if there is no market outmde,
then, in that case, may we know
whether the prices of finished goods of
jute have come down? The prices of
raw malterials have gone down, the
peasants are being looted but have



the prices of finished jpoode gude
aowpn proportionately?

Sunilarly, when the raw cotlon
prites have gone down, the Cotton
Corporation of India 13 not givem
funds ..

MR, SPEAKER, As an argument
you can say that but thig question is
a specific one about foodgrains, sugar
and other essential commodities As
an srgument you can mention parity
of prices but it cannot be a substantive
poict

SHR1 BROGENDRA JHA It is
not a question of argument 1 only
war' to know whether, when the
cotton prices went down and the
pea<antg were looted the prices of
text.Je goods also went down pro-
portionately Now, the cotton prices
have gone up the peasant-producers
have already solg their stocks and the
huarders are getung profite and
consumerg are being looted Here 18
the crux of the very uncommitted
ideology propounded by the Finance
Minister being too much committed
but in favour of big hoarders and
mmdustmaliste. Here 13 a full-fledged
loot of the peasant producers, a full-
fledged loot of the consumers and ail
profits have gone to the hoaiders
hlack-marketeers and mill-nwners
Thig uncommitted ideology 15 wvarv
much committed

1 would ke to know in thi< situa
tion whether throughout the country
a smingle hoarder or a single black-
marketeer 15 being or has been proce
eded against under Section 110
Crunmal Procedure Code which has
provided that they can be charged for
bad livelihood.

For the last few years it is 1n
operstion and I would like to know
it = single individual black-marketeer
has betm proceeded sgainst even In

ducers and to  help
national economy.

Thirdly [ would Iike to know as to
what is the policy of the Government
to ensure that the prices are stabilis-
ed at the pre-emergency level or they
are to be brought down to the 1973
level or even 1871 level when you
went to the country when we,
along with vou went to the
country ang told the entire people In
the 1971 Elections that hoarders and
black-marketeerg will be put down
with & firm hand Peoplc are still
waiting and they want to know
whether we are going to [fulfil the
promises or not We want to know
what 18 your policy? 1Is 1t to stabilise
the prices at their higest level or to
bring them down for the benefit ct
the consumers?

MR SPEAKER You answer the
three questions
SHRI A C GEORGE: Thes Bbon

Member huasg answers for some of hit
ouwn question He raised a valld pown
about remunerative price to the far
mer Ax the Finance Minister pointec
out quite often it ‘happens that the
prices start going up ance the agricul
tural eommeddities pass on from  th
hands of the real producer 1o tin
trader That 15 why In the courge 2
my earlier reply | have pointed out
that i1n a vital agricultural commodity
Lke edible oil seeds, g plan has to be
evolved and we are formulating that
plan so that we will be knowing the
requirements of the country, the ap-
proximate or rellabls figure of pro-



duction, wns! may be the import re-
quireirents and how much We can ex-
port also, ...

SHRI BEOGENDRA JHA: Just to
help him. The edible ofl prices have
gone up by 40 per cent. He is for-
getting thus.

SHRI A, C. GEORGE: From the
latest information from Calcutta
market, [ find that for the past three
weeky it ig only [n edible oils that a
steady tren:l :; 1oticeable,

SHRI INDRAJIT GUPTA: At what
level?

S8HRI A C. GEORGE: Rs. 5.80.
(Interruptions)

) SHRI BriCGENDRA JHA: It is sel-
ling at Rs, 9.50 per kilo in Delhi.

13 hrs.

SHRI A. C, GEORGE: I was men-
tioning about Calcutta. As the hon.
Member would concede, we are taking
care of these problems. Edible oil is
an important item, an essential item of
mass consun:ntion. As ! told the House,
we are evolving a plan ‘whereby we
will be knowing what will be the
annual situation, what will be the
total requirements, what will be the
total picture about demand and pro-
duction and in regard to export and
import also. There is also another
thing which I wouyld like to mention
that in spite of the stringent measures
taken against the blackmarketeers, we
bave not arrested a single one. 1 do
appreciate the concern expressed by
the hon. Member. Government is also
equally concerned and I have outlined
the steps 'which have been taken by
the Government. I am thankful to the
hon. Members for having brought this
subject of price situation on the first
day’s sitling of this House.. As I have
already stated, we have taken various
measures and we will not allow the
situation to go out of comirol and in
respect of important commodities like
foodgrains and edible cils the greatest
care will be taken,

SHRI BHOGENDRA JHA: What is
he doing to bring down the price?

MR. SPEAKER: Wait for the natinn-
al plan.

SHRI BHOGENDRA JHA: Only for
the edibig oil, not for the other things.

SHRI 8. M. BANERJEE (Kanpur):
I am talking from personal experience.
I go to the market, and purchase all
essential commodities. If I go with a
statement and say that the price of
mustard ofl, postman or dalda has not
been increased, I would be beaten by
the people. The price of a two-kilo tin
of mustard oil has gone up by Rs. 2/50
per tin, postman by Rs. 1/50 for 2 kilo
tin and Dzida has also gone up by
Rs. 2 per tin. My hon. friend Shri
H. K. L. Bhagat invited the manufac.
turers, wholesalerg and retailers on the
eve of the anniversary of the emer-
gency and appealed to them to reduce
the prices from & per cent to 10 per cent.
The retaflers immediately agreed and
reduced upto 10 per cent. Wholesalers
also agreed, ol course, with some bit-
terness. But the manufacturers did
not agree to do so. The Branch Man-
ager and Branch Accountant of Hia.
dustan Lever did not agree to reduce
the price saying that they have al-
ready reduced the price. They had
the cheak to oppose the Minister's
request. Many times I have brought
hefore the House how Hindustan Lever
has been making fabulous profit at the
cost of the consumers. But their
Branch Manager and Branch Account-
ant said like this that they are not
prepared to reduce the price on the
plea that they have already reduced
the price. But as luck would have it,
the Branch Manager and the Branch
Accountant were arrested for misap-
propriation.

He has been arrested. Bui that has
not been published in any of the news.
papers. The, have also arrested smug-
glers and hoarders. But the news
about the arrest of the Branch Man.
ager of the Hindustan Lever wasg not
al all published in any newspaper.
Probably, this news has been censored,
because he happeng to be the Branch
Manager of Hindustan Lever —a mulli-
national Corporation!
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Of course, the price hes been reduced
by 2 per cent ar s0. We are only ask-
ing the retailers to reduce the price.
If you go to the retailers in the market,
they will tell you that they have been
asked to reduce their price. But, what
about the manufacturers? I would like
to know from government about this.
Of course, Mr. George said that he was
doing his best. I know that Shri George
goes on making many statements here
about the price. He is an energetic
person and of course, he is asking the
retailers tp reduce their prices in Delhi.
Will he do the same thing in other
places aiso? And will he ask the
manufacturers also to reduce the price
on the basis of ascertaining their pro-
duction cost? I want to know from
him what specific action he has taken
in this regard.

SHRI A. C. GEORGE: Sir, in the
process of bringing down the prices
and stabilising the same at a reason.
able level, we are not sparing anvbody
concerned. During the past five or
four months, we have held meetings
and dialogues with the yarious manu-
facturergs and during the past two
weeks or <o, prices on some ilems have
voluntarily come down., The major
hiscuit manufacturers like Brntannia.
Parley and Dallma whp had got 18 per
cent of production had brought down
the prices. (Interruptions)

SHRI S. M. BANERJEE- He |Is
giving us other examples,

SHR! A C GEORGE We had a
meeting with the soap manufacturers
who have also reduced their price of
soap by 15 paise or 10 paise We are
having a constant dislogue with im-
portant manufgcturers of this item
which are of concern to the ordinary
man and it would be our endeavour to
continu, that process and ‘wherever
we find a bit of leeway to reduce the
price, we Wil. never be failing in that.

SHRI 8. .7. BANERJXE: 1 am here
concerned with Hiz dustan Level. Whe-
they they have reduced the prices of

S0Rp or not—we are not concernsd
with others

SHRI A. C. GEORGE; They have
reduced the price of soap by 15 paise
or 8 paise.

SHRI 8, M, BANERJEE;: Several
manufacturers have said that they
would do that. But, with regard to
those who have refused to do it, have
they been arrested?

MR. SPEAKER: Obviously he has
not been informed about it.

13.64 hrn
RESIGNATIONS BY MEMBERS

MR. SPEAKER: I now agk the
House to sit a few nunutes more to
complete this business.

I have 1o inform the House that an
the 26th May, 1976 I received a letter
from Shr. Baburao Jangluji Kale, an
elected Member from Jalna constitu-
ency of Maharashtira, remgning his seat
in Lok Sabha with effect from the 3lst
May, 1876 ©On the 27th May, 1978 [
accepted luis resygnation with effect
from the 31st Muay, 1976,

I have alsg to inform the House that
1 received a letter dated the 13th July.
1976 from Shmn Arjun Shripat Kasture,
an elected Member fromn Khamgaon
Constituency of Maharashtra, resigning
his seat in Lok Sabha with effect from
the 16th July, 1976. On the 14th July.
1976 I accepled his resignation with
effect from the 16th July. 1978.

SHRI INDRAJIT GUPTA (Alipore)
Sir, have they given any reasons n
their letlers of resignation?

MR. SPEAKER: Yes, They have
Riven reasoms.

SHRI INDRAJIT GUPTA: Are they
not to be disclosed?

MR. SPEAKER: 1 have verifled they
are genuine and voluntary. As far as
1 remember they have been elected to
the Council there and both of them are
in the Council of Ministers.
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STATEMENT RE: FLOOD SITUA.
TION IN THE COUNTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHEI KEDAR NATH
SINGH): Sir, during the year 1976...

MR. SPEAKER : If it is a long state-
ment, you may lay it on the Table.

SHRI KEDAR NATH BINGH: Sir,
I lay the statement on the flood situa-

tion in the country on the Table of the
Houge.

Itatement

During the year 187¢ the South
West monsoon had been somewhat
!.ndiﬂeunt to beglp with but of late,
it has generally pickeq up The cumu_
lative monsoon rainfall upto August
4, was normal or exCes; in Most parts
of the country, except Arunachal
Pradesh, Gangetic West Bengal,
Orissa, Bihar, FEast Uttar Pradesh,
hills of West Uttar Pradesh and
Kerala where it was deficient. Dur-
ing the last couple of days some parts
of the country have been cxperienc-
ing heavy rainfal} specially Jammu
and Kashmir and Punjab.

According to the reports received
from the State Governments floods
causing considerable damage have
occurred in parts of Andhra Pradesh,
Assam, Gujaret, Manipur, Maharash-
tra and Tripura. Floods have occur-
req in the Jhelum causing flooding
in the Kashmir Valley. A few of the
rivers in Bihar, Uttar Pradesh and
West Bengal were also in floods.
Gujarat und Maharashtra were hit by
severe cyclones resulting in heavy
rains and floods in early June.

Andhra Pradesh:

During the low flood in Godavari,
which occurreq in the Arst week of

the breached portion has been taken
up by the State Government. During
the subsequent medium flood of July
21 to 25 the river crossed the danger
level in the upper reaches. On July
23, Madhavayapalam outfal] sluice at
Km. 74/0 of Vasmista Godavari embank-
ment mnear Narsapuram collapsed,
which is being attended to.

Assam:

Three waves of flood cccurred in
Brahmaputra basin during the months
of June and July, 1976. The first
wave lasted for 9 dayg fro.n June
12 ang the second wave extended into
the third one covering the period
June 28 to July 21. The fourth wave
of flood in Brahmaputra commenced
from 4th of August, 1976 and was
continuing when the last reports
came in. The northern tributaries of
Brahmaputra, the Puthimari the Pag-
ladiya, the Manas an4 the Beki and
the Scuthern tributaries Burhidhing,
the Kopilli and the Dhansiri along
with the main river were in moderate
floodg during these different spells.

During the first wave, there vas a
breach on the Burhidhing retired em-
bankment at Telpani in Dibrugarh
district and the left bank of Bhaira-
tolajan in Kamrup district. There
were also dgamages to the Check dam
on the spill channel on Dhansirj south
in Sibsagar district, and erosion near
Tezpur railway stalior. During the
second wave of floods erosion occur-
red at a few placeg including Kamla-
bari Mouza of Majuli Island. two
spans of the Puthimar; bridge at
Chimalibidia road we«re washed away
and the Brahmaputra river spilled
over its bank at a few places. During
the third wave of floods the miver
Bhogodoi surpassed its previous high-
est recorded level of 90.892 metres at
Jorhat. Breaches tock place at two
places on its left bank and one place
in the right bank. There were
breaches between Diara and Kalapani
in the embankment on Jinjirara river,
a tributary of Brahmaputra in Dhubri



[Shri Kedar Kath Singh]

sub-division and damages o the 1a1l-
way guide bund in Dhemaji sub-
division.

The Barak walley in Asgsam ex-
perienced severe flood damage under
the three waves of flood during the
periods from June 11 to 18, June 30
to July 14 and July 17 to 31. The
river Barak attained the maximum
level of 21.06 metre; on June 185,
against the danger level of 19.83
metres at Silchar (Annapurnughat),
the maximum level ever recorded at
thig site being 21.04 metres in June
1969. At Lakhipur, the level re-
corded on 15th June wag about a
metre above the previous bhighest
recorded level in Juna, 19686, The
floods in Barek and its tributaries in
early June caused seriou: flood situa-
tion almost throughout the entire
valley. There were seven breaches
in the embankment sysiem of the
Barak basin during the first wave of
floods—three in the Barak embank-
ment and three in the Longai em.
bankments and one in Shingla Al-
most half of Silchar, headquarters of
Cachar district was under water. The
district was completelv cut-off from
the rest of the country due to disrup-
tion of road, rail and air communica-
tions.

The State Governmen: undertook
rescue and relief operation: in the
affected areas with assistance from
the Army The State Government
sanctioned He 19835 lakhs are gra-
tuitous relief for cash doles food and
clothing, Rs. 9 lakhz for medical
relief, Rs. 5.18 lakhs for supply of
seeds free of cost and Rs. 040 lakhs
for cattle fodder. Buildmg materials
worth Rs_ 1375 lakhs wag also made
available free of cost for repmirs of
the damageq houses.

Cujarat:

Consequent to the severe cyclonic
storm that hit Gujarat on June 3 and
4 there was heavy rainfall in some
pariz; of the State The districts

" affected wers Ahmedabed

Khada,
Bhavanagar, Brosch, Barofs; Saben-
der Nagar, Surat, Jupagsdh, Rajkot,
Amreli, Bulsar, and Pauchmahals.
Road and tele-corhmunications wers
disrupted and power supply to Broach
broke down. Baroda city experienc-
ed a rainfull of 183 ceptimstres on
July 11 resulting in high' inflowy iato
Ajwa lake requiring heavy release of -
water. The water thus released,
affectey Baroda city and 18 villages
on the banks cf river Vishwamitri in
Baroda district.

Due to heavy rainfall of 90 centi-
metres during July 20 to 31 in Bulsar
district and its viclaity, a number of
rivers including Daman-Ganga were
in high floods. Low lying areas of
Bulsar town were floodeq and the
deck of the railway bridge on Daman-
Ganga river near Vapi was washed
away. Road and railway communi-
cations betweep, Bombav gnd Ahme-
dabag were disruptel. In Surat dis-
trict a number of rivers were in high
floods affecting four tehsils and also
the highway in the area. Rescue
and relief operationg were under-
taken by the State guthorities.

Jammu and Kashmur,

Widespread rainfall occurred
Kashmir Vallev betweep, July 26 to
August 2, resulting in river Jhelum
surpassing its previous highest re-
corded level at Sangam on August 1.
Once again continuous rainfall was
experienced in the valley from
August 5 onwards. Flood embhank-
ments have breached at s number of
places inundating extensive areas in
Anantnag and Srinedar districts in-
cluding the towns of Anenthag and
Bijbiara. Extensive damage has been
reported to roads, culverts ang 1lift
irrigation schemes. Portion of the
Nationral Highway from Jammu to
Srinagar and other roads connecting
major towns were under water, affect-
ing road communicationz. On August
8 and 9, the weather was clear at
Srinagar and alse the level of river



Due tp the cyclone ang resultant
heavy raing during the first week of
June districts of Thane, Kolaba, Pune,
Ahmednagar, Sangli, Satara, Bombsy
suburban, Nasik Sholapur and Dhule
were affected. In Than, a bridge at
Pandhartora was washed away There
have been damages to the Alaswan
bund and Bhandwadi tank and an
earthen dam at Naigaon.Degaon. Due
to ficods in Godavari and ils tribu-
taries }nw lying areas were flooded in
Bangamner, Akola and Nagar towns
and road communications disrupted.
The State Government undertook
rescuec and relief operations in the

affected areag and provided cash
relief.

Tripura and Manipur:

Due to unprecedented rainfal! dur-
ing June T to 15 in Tripura there
were cxtensive damaces in a numkter
of subdivisions, most affected DLeing
Kamslpur. Kailashahar, Belonia and
Khowai. Large arca: nf land were
inundat2g aofTectang stand.ng crons
roads and bridges, During the second
and third spell of flood; during the
first and second wevci of July there
was further devastation in the already
affected areas. The Stats Govern-
ment undertook reliel measures by
opening 75 ramps and an amount of
Rs 1.8 lakhs were ganctioned towarris
relief works,

In Maniour, the rivers Imphal
Nambul, Thouhal and Iril were in
floods during the second week of
June. Two breaches occurred in each
of the embankments of Imphal and
Nambul end one breach in Thouba'
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embankment. The State Gouvernments
undertook immediate relief and res-
cue operations.

Member (Floods), Centra] Water
Commission, Governmen: of India,
accompanied by the concerned State
Government officers inspected affect-
ed areag to advise on the immediate
engineering measures to be taken up.

Other States:

There were medium floods in Teesta,
Jaldhaka and other North Bengal
rivers resulting in damages in Jalpai-
guri, Darjeeling an@ Cooch Behar
districts. The Staie Government

undertook rescue and relief opera-
tions.

The Bagmati, Kamla Balan, the
Burhi-Gandak, the Adhwara Group
of rivers and Mahananda were in
floods jn North Bihar during the last
week of June and first half of July.

The Ganga and itg tributaries, the
Sarda. the Rapti. the Gomti and
Ghaghra in Utter Pradesh were in
low to moderate floods.

In Kerala, there were land slides
and rock bursts in Trichur, Idukki
and Kozhikode districtg resulting in
20 deaths

In Madhva Pradesh, the Tiver
Indravati, a tributary of the Godavari
was in floods on July 21 for a short
duration, dislocating road communica.
tions between Jagdalpur and Raipur.

In Punjab, the rivers Ravi. Beas
and Sutlej were in floods during the
first week of August which, however,
were effectively contained by the
flood protection works. In the earlier
filoods of July 25 in Sutlej a breach
occurred in the embankinent at Mako-
wal and :n & hund on Budkinadi.

The river Yamuna was in floods
and crossed the danger level at the
railway bridge at Delhi on August I,
affecting a few marginal villages. It
is again in flood from August 7,
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Damage due to floods:

Clegr picture of the magnitude of
the losaseg caused by the floods would
be available after detailed assessment
iy made by the Stale Governments.
Thig would be possible only after the

AUGUST 10, 1078  Floed situgtion (St

floods recede.

However, preliminary

assessments made by the States so Iar
indicate that during the fizgt halt it
the monsoon this year damage .-dgye
to floods has not been Wrybun‘;
The enclosed statement givey the
preliminary assessment State-wise as
reported by the State Governments.

STATEMENT OF FLOOD DAMAGES DURING 1976 (As upto 9-8-1976)

Total
Name of State A.m‘ P%pg- Damage to Db::ua t muu Hm-n o to
affecte Crope "o Fll“l CIOps,
e, Tt “hem Veaein Ve T 2 pe
nlakh R ™ ke e e
lakhs Tlakhs “’-?-.'5:3?'
m Jakie
T 2 3 + 5 6 7 ] 9 10 4
Andhrs Pradssh - I3 1 47 o 21 I 1y 7Ty Ay <3 ;7 4 233 77 36z %)
Asesm, . 68 1216 o063 rodz7a %3337 a:m 13 10¥7 62 o 54 138436
Cujuest . ©'43  24'89 043 126'00 61301 393'70 30944 96 1083'00 2sBa-70
Jsmmu & Kasbmr . e———NRy——e 0 25 NR. 410 N,R, NR, 33 NR.  NR.
Kerala . MRy 2 NR. NR
Maharashirs o200 77 o003 671 mnBig 738y 7968 33 T4 13403
Manipur . ©o-IB o 30 o 1B $30°02 4993 72-02 2 1 702 6900
M* NPe Re———— 30 9 N R, s
‘Tirpura . 0 4 30 o-19 187 02 s733 12 59% 6 TI6603 35984
West Benpl oo7 o071 NR, o062 460 124 NR. NR, 200 495
Towar . 949 4'S0 1498 1944'32 1402:96 7BI-27 43599 234 153814 39363

N® ~Not reported
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287 Wi

PRESIDENT'S PENSION (AMEND.
) MENT) BILL*

THE MINISTER OF HOME APF-

FAIRS (BHRI K. BRAHMANANDA
REDDY): 8ir, I beg Lo move for leave
to introduce a Bill further to amend
the President’s Pension Act, 1851.

MR. SPEAKER: The question is:

“That leave be granted 1o intro-
duce a Bill further to amend the
Prezident’s Pension Act, 1931."

The Motion was adopted.

BHRI K. BRAHMANANDA REDDY :
I introducet the BjH.

1108 hrs.

MAINTENANCE OF INTERNAL
SECURITY (SECOND AMEND-
MENT) BILL*

THE MINISTER OF HOME AF.
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, I beg to move for leave
to introduce a Bill further to amend
the Maintenance of Internal Security
Act, 1971.

MR SPEAKER: Motion moved-

“That leave be granted to intro-
duce a Bill further to amend the
Maintenance of Interna! Security
Act, 1971

SHRI 8. M, BANERJEE (Kanpun).
Mr. Speaker, Sir, I rise to oppose this
Bill even at the introduction stage.
MISA after numercus amendments
.during 1975.76 became so draconian
that it w2 sdmitted by the Attorney
General himself that there was no
femedy against mola fide detention

Bills introduced 222

and hence we thought whenever Gov-
ernment wants to extend life of this
draconian Act it must make a review
in Perliament of how it has been used
or misused and how the bureaucracy
is implementing and whether the ex-
perience justified some safegusrds for
innocent persons. The present amend-
ing Bill which the hon. Minister, Shri
Brahmananda Reddy hap introduced is
nol accompanied by any such objective
review or assurance by the Govern.
ment. We can appreciate that powers
of detention may be necessitated by
special circumstances so that anti-
national, anti-social, communal and
pro-imperialist forces are prevented
from gubverting democracy or carrying
out de-stabilisation plots. But, Sir, we
can never gupport the misuse of MISA,
1 give certain instances to show as to
how MISA was misused or is being
misused by bureaucracy which has
been invested with unprecedented
powers. We are opposing the intro-
duction of this Bill because we find
MISA is being grosslv misused against
those very forces which have bean
consistently fighting the rightisis and
reactionaries and also which have
persistently supported the 20-point pro-
gramme. You are aware. Sir, during
that time when the selfstyled Lok
Nayak led the right reactionary forces
in Bihar it was our comrade who had
fought back to the wall and ultimately
defeated and made the sinister plans
of these forces abortive. And what is
the position toAay! More than two
dozen of our activists who pledged
their support to the Emergency and
20-point programme are behind the
“ars and have been arresled under
MISA in Bihar itself. 1 am not talking
of those who are detained under DIR.
They are more than one thousand. Sir.
the All India Defence Employees Fe-

deration of which I am the President
supported the 20.point programme and
the Emergency. They stood like one

spublished in Gazette of India Extraordinary, Part 1I, section 2, dated

10.-8-78.

Y

+Introduced with the recommendation of the President.
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man during the external aggression
What is the outcome of that! Our four
employees in Ambamath Machine Tool
Factory and QOrdinance Factory are de-
tained undey MISA and seven under
DIR. Two employees of Ordnance
faciory, Katni, Madhya Pradesh who
are the Union representativeg have
heen, detained under MISA. Then in
the faclory at Avad:i, the General
Secretary of our Unfon has been de-
tained. In Heavy Vehicle Factory
where Vijayanta Tank wag produced
and where the workers were congra-
tulated even by the Prime Minister and
Detence Chief our three employees
who are the best artisans have been
detained under MISA. In Kanpur the
General Secretary of the Karamchari
Sangh in the IIT has been detained
under MISA. Not only this, even in
the Korba Mines and other places they
are detained under MISA

When we go to the Defence Mimstry
when we go to the DG of Ordinance
Factorleg or other Mimstries concern
ed, they tell us that there are reports
of the local admumstration, of the
local police The police have misused
MISA with the help of the hureaucrats
in the country. They have used 1t not
against the anti-national forceg not
against smugglers, hoarders and black-
marketeers, but I am constrained to say
they are using it against genuine trade
union workers, against social workers
and peasant leader~ It has heen
misused grossly by them.

So our opposition 15 based on this
ground that the life of MISA 15 being
sought to be extended not to punish
and keep behind bars those who are
responsible for creating chaos in the
country or those who are responsible
for hoarding, smuggling and other
activities, but to use it againsi our own
people, against the democratic forces
who are fighting the sinister plans of
Right reactionary forces

1 want to Jnow this from the hon.
Minisier. I have given enough

AUGUST 10, 1978
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instances. [ have written Jetters and
I say here in all aincerity with courage
and conviction that all those employees,
all those workers and representativos
of trade unions and leaders who
belong to our Red Flag unions are as
honest as any honest man in this
world. They hate honestly tried fo
implement the 20-point programme,
and the result is that they are behiod
bars. We are not afraid to go to jail.
We know what jail means. Our Red
Flag will iy and we shall alwgys court
arres, if MISA is misused,

I want 1o know from the hon.
Minmster what he has done when we
pointed out these things, At the ume
MISA was being discussed here, Shri
Indrajit Gupta and others had pointed
out how this would be misused This
fear and apprebension in our mnds
was expressed by all our comrades
and friends here Then the hon.
Minister sald that it would not be
misused The PM gave several
assurances that arbitrary action will
not he allowed and it must be stopped.
But the police 1s creating an atmos.
phere of terror Do we want an
atmosphere of terror in the country”
What is bemng done now? After all.
do we want to place so much power
m the hands of the police® They go
with blank signed warrants and arrest
people indiscriminately Do we want
this 1o continue® If this is to continue,
what is gomng to be the fate of this
country” Any man with a purse will
be left untouched No police will
arrest him  Corruption hag increased;
f can say with confidence that in the

emergencv as far as the police
administration i{s concerned, it has
increased

AN HON MEMBER: That is true

SHRI § M. BANERJEE, This MISA
was brought to do something to curb
the nctivities of the Right reactionary
forces, the hoarders, blackmarketeers
and others, but unfortunately it iIs
being used agrinst us, 8o ¥ want &
solemn assurance from the hon.
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Minfatey that thoss cases wilt be
Teviewed and those people will be
relensed and this MISA will not be
used indiscriminately. Those officers
who bave taken action in violation of
the assurance given here should he
punished. So I oppose this and request
ihe hon. Minister to make a statement
and give us an assurance that it will
not be misused,

SHRI SOMNATH CHATTERJEE
{Burdwan): On a point of order.

MR. SPEAKER: It ig a plea for
opposition. Do not circumvent the
rules, It it 1s a genuine point of
order, 1 can hear st.

SHRI SOMNATH CHATTERJEE

I will not take unnecessary time.
¥ want to bring to your notice and the
notice of the hon. House that this Bill
seeks 10 replace the Ordinance whereby
the period of detention has been
increased from 12 months to 24 months
in respect of detention arders under
s. 1A of the Act. Therefore, the
question ig about the period of deten-
tion. When the original Bill was being
discussed the hon. Minister while
introducing the Bill said: *“as I have
fubmitted yesterday. the maximum
life of clause 16A is 12 months” That
was the definite basis on which he
asked for the support of the House

MR. SPEAKER: It is a mafter of
substance; it is nct a point of order;
wyou can raise this matter when the
Bill comes up.

SHRI SOMNATH CHATTERJEE:
That was & point on which a clear
assurance wag given; that was in
January, and In Aprili Mr. Mohsin
while replying to the debate on the
Defenice of India (Amendment) Bill
reiterated that the maximum period
was one year, Without sticking to that
assurance, they pass an Ordinance and
face Parliament with a fait. accompli
the House is not being treated fairly.
The Bupreme Court held,
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MR. mm: YCI.I can m.’k all
that when the Bill comes up. There
is no point of order.

SHRI K. BRAHMANANDA REDDY :
With reference to allegations of mis.
use of MISA which were made by my
friend Mr. Banerjee, I have said time
and again during discussions in this
House, that several precautiong have
been taken by the government to
prevent possible misuse at lower levels.
When such things are brought to our
notice by hon. Members or others we
go into the matter and agk the State
gRovernments the reasons why a person
was detained and then we come to
some conclusions. All possible pre-
cautions continue t0 be taken to
prevent misuse... (Interruptions). Sao
far as C.P.I. members are concerned.
it is true that they had brought to
our notice some cases; my friend
Mr. Bhupesh Gupta had written to us
and as I szaid it had been gone into.
The State governments concerned had
heen consulted and ] have also written
back to Mr Bhupesh Gupta. There.
fore. 1 submit that if it is said that
some indiscriminate defentions have
been made I do not want to. (An
Hon. Member: contradict) I cannof
agree to that. At the same time, I car
assure the hon. Member that I will o
into the case again if some particular
case is orought to our notice,

SHRT RAMAVATAR SHASTRI
{Patna)- I have brought to your notice
about what happened in Bihar.

SHRI K. BRAHMANANDA REDDY -
Why dn you presume thal we have
kept quiet> We have consulted State
governments and the State government
feel differently.

SHRI S. M. BANERJEE. I did not
mention the case of CPI workers:
I mentioned the case of workers in
Ordnance factories; four or five of
them. Thoev had nothing to do with
politics,. They had been arrested at
the instization of somebody. will you
discuss those cases? It is due fo the
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prejudice of a particutar officer; it has
nothing te do with anti-natiomal
activities,

MR. SPEAKER: He says that the
Vijayanta tank producer was also
arrested.

SHRI X. BRAHMANANDA REDDY:
It My, Baperjee writes to me, certainly
1 shail go into that gquestion.

SHRI 8. M. BANERJEE: I will come
to you, -

SHRI K. BRAHMANANDA REDDY:
1 do not think s0, but even now he
can make a representation. and cer-
tainly I will go into it. The Bill is
coming up for consideration tomorrow

SHR1 C. K, CHANDRAFPAN
(Tellicherry): Still, Anwar Ali Khan
at Himacha] Pradesh is in jail.

MR. SPEAKER: We will deal with
it tomorrow,
The guestion is:

“That leave be granted to intro
duce a BIN further tp amend the
Maintenance of Internal Security
Act, 1871."

The Lnk Sabha ditvided,
AYES
Divisien No 1)

Aga, Shri Syed Ahmed
Alagesan, Shri O. V.

Arvind Netam. Shn

Austin, Dr. Henry

Azsd, Shri Bhagwat Jha

Aziz Imam, Shri

Banerjl, Shrimati Mukul
Barman, Shri R. N.
Bhargava, Shri Bashesbwar Nath
Bhatia, Shri Raghunandan Lal
Bheeshmadev, Shri M.

Bist, Bhri Narendra Singh
Chandralar, Shet Chandulal

[13 31 hrs.

Chaturvedi, Bhri Rohan Lul

Dharamgaj Singh, Shri

Dixit, sari G, C.

Dube, Bbrl J. P,

Gange Devi, Shrimati

Gogol, Shri Tarun

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Hari Singh, Shri
Jamilurrahman, Shri Md.
Joshi, Shri Popatlal M,
Kadam, Shri J. G.

Kamla Kumari. Kumari
Karan Singh, Dr.

Kaul, Shnmati Sheila

Kavde, 8hri B. R.

Khan, Shri 1. H.

Kotoki., Shri Liladhar
Kotrashetti, Shri A. K.
Kureel, Shri B. N,

Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. 8.
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Mehta, Dr Mahipatray
Munsi, Shri Priya Ranjan Das
Nahata. Shri Amrit

Naik, 8hri B. V

Orson, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoomanand
Palodkar, Shri Masnikreo
Pandey, Shrl Krishma Chandea
Pandey, Shwi Narsingh Narsin
Pandey, Shri R, 8. -
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P -':'"'" Bhsl Sudhaleesr Swaran Singh Bhri
Pantarald Tarkeehwar Tayyab Hussain, Shri
Shri Chintamant Tiwari, Shri R, G.
Pant, Bhri K. C, Tiwary, Shri D. N.
Parashar, Prof. Narain Chand Tula Ram, Shri
Patel a’ ' A Mtagat Uikey, Shri M. G.
M. Vekaria, Shri
i Anantrao Yadav, Shri D. P.
Patil, Shri Krishnarao
Patil, Shri 8 B.
Patnafk, Shri J. B, NOES
Peje, Shri S. L.
Raghu Ramai Shri
Y o = Bhattacharyya, Shri Dinen
Raj Bahadur, Shri
Singt Bhattacharyya, Shri S, P.
_— ot Chandra Shekhar Singh, Shri
Bao, Shrimati B. Radhaba; A.
Chandrappan, Shri C. K.
Rao, Shri Jagannath o
Rao. Shri Pattabhi Ram Chatterjee, Shri Somnath
' : Chaudhuri, Shri Trdib
Raut. Shri Bhoia :
Richhariya Dr. Govind D Das, Shri R, P.
. & Deshpande. Shrimati Roza
Roy, Shri Bishwanath .
Rudra Pratap Singh. Dr Dutta, Shry Biren
’ Goswami, Shrimati Bibha Ghosh
Saini, Shri Mulk: Raj : .
Savitr: Shy. : Gupta. Shri Indrajit
@, Shrimat Halder, Shri Krishna Chandra
Sethi, Shri Arjun ' ’
Hazra, Shri Manoranjan
Shambhu Nath, Shri ]
Joarder, Shr:1 Dinesh
Shankaranand. Shri B. )
Monamm it Isranl, Shri
Sharma Shri R. R.
Mukherjee, Shr1 Samar
Sharma. Dr Shanker Dayal .
Roy, D1. Saradish
Shastri, Shri Biswanarayan Saha Shrs Afit Kumar
S . . th: Shri Gadadhar
Shukla. Shri B R. *
Shukla, Shri Vidya Charan MR. SPEAKER: The result® of the
Biddbeshwar Prasad, Prof, diviston is: Ayes 108; Noes 18.
m' Shri Nawal Kishore The motion was adopted.
Sohan Lal, Shri T.

SHRI K. BRAHMANANDA REDDY:

Sokhi. Sardar Swaran Singh
i introduce the Bill

Surysnarayana, Shri K.
Swamy, Shri Sidrameshwar

*The following Members also re corded their votes for AYES:—
Sarvshri K. G. Deshmukh, Sheo Pujen Shastri and S. C. Samanta.
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REDDY). I beg to lay on the Table
an explanatory statement (Hindi and
English versions) g.ving ressoms for
unmediate legislation by the Mainte-
nance of Interna]l Security (Amend-
ment) Ordinance, 1976

1326 hrs

CONSERVATION OF FOREIGN EX-

CHANGE AND PREVENTION OF

SMUGGLING ACTIVITIES (SECOND
AMENDMENT) BILL®

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE) I beg to move for leave to in-
troduce a Bill further to amend the
Conservation of Foreign Exchenge and
Prevention of Smugghng Activities
Act, 1874

MR SPEAKER The question 18

“That leave be granted to intro-
duce a Bill further to amend the
Conservation of Foreign Exchange
and Prevention of Smugghng Ach-
vities Act, 1974

The motion w3 adopted

SHRI PRANAB KUMAR MUKHER-
JEE- I introducy the Bill

———

STATEMENT RE. CONSERVATION

X beg to }ay on the Table ai explana-
ia:'m;t‘ (Hindi and English
L

[M» Dspurv-Spsaxsz in the Chair]

MOTION RE NATIONAL POLICY
FOR CHILDREN--Contd

MR. DEPUTY-SPEAKER We re-

sume discussion on thg National Puhcy
on Children

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South) Mr
Deputy-Speaker, Sir, the recom-
mendation on certain observations of
the Boarg with regmid t> the policy

hesird the views and the policy as
they were expresseqd by our hon De-
puty Mmister on the last day of the
previous session ] also congratulate
lum for hus attitude towards the chil-

and
*Published in Gazette of India Extrsordinary, Peet II, Section 3, dated

10-8-78
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heen made
partners in all our work. This was also
the thinking of Lerun in Soviet Russia.
Immedistely after the revolution,
Lenin used to speak about children
on all occssions—even in the Com-

Pioneers’ Group for children between
the ages of 6 and 14, in Soviet Union
and other socialist countries. In all
the socislist countries, this group is
recognized, engineered, financed and
by the governmerts and
given highest priority in the matter
of development—after the youth,

|

gEeify
i
: :EEEE
5348 i;
LA
s iLef]

E*f
%
i
¥

sls
§E§

H

!8'

1
%% |

¥
i
{

it

5:?
it
i
4
iii Ecf

] object.
masses pay § paise per individua] per
year, we can have a very gizeable
buidget and a very comstructive and
comprehensive policy—both at the
Centre and in the States.

In my State, Tagore was another
great man who dreamt of the well-
being of the children and had compos-
ed almost half of his dramas, poems
and folk tales for the children, We
have the Tagore Children Group and
the institution aamed after Abanin-
dranath Tagore, known as the Ab-
hanindra Mahal, The secong one Is
possibly one of the largest child cen-
tres in India. It has already received
a lot of appreciation ang awards. But
it is an orgenization depending om
funds from a few people. W2 have
many plans but we have No resources,
So, wa cannot do much.

When a child grows into a young
man he talks of sports and games.

Look at the budget allocation for
sports and games, which would help
the development of the mental and
physical potential of the youth of our
country. It iz a small amount, in
comparison to what they spend in
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after of the youth and children should
be the basic pillar of the policy of
the country.

What is the position in our country?
The children are badly neglected.
They do not know even their own
parents. In the words of Panditji,
when a child is born in thig country,
it should consider the country as its
mother and the country  should con-
sider the children as their own. Do
our children think of our country in
that way now?

Today the looking after of children
is done by Mother 'Theresa, or some
sanyasi of some ashram or the father
of a church, becauss they feel that
that is the way to serve God. Some-
times we give them prizes, or we re-
commeng their names to the UNO or
other  authorities for the award  of
Nobel or some other prize. But do
you think that a country like ours
should depend on Mother Theresa, the
father of a church or the sanyasji of
an ashram for the welfare of our
children? The moment a chilg is
born in a hospital in our country,
should it not be the responsibility of
the country, and particularly of the

ruling party, under our Constitution
and the rule of law as it obtains
today?

Let us see some of the observations
made here, The first one says that all
children shall be covered by a com-
prehensive health programme. Only
two weeks back I had been to the
Sunderbans area of West Bengal to
watch the progress of the 20-Point
Eeconomie Programme, You will bhe
surprised to know that children of the
age-group four to eight cry for a glass
of milk (powdersd milk, of course}
when the van of the CARE, UNICEF
or Red Crosg go there once g week.
Tt generally goes once a week in the
winter months, Now it goes once in
two months, The children of the age-
group four to eight look at this milk,
like sof.c people look at gold or dia-
mond, because this is the only fime

they get that milk. Their parents are

. AUGUST 10, 1976
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poor ang they cannot afford to give
their children milk. I have witnessed
not less than 500 children of the
fishermen communmity of this age-
group waiting for their quoty of milk
when this van makes itg appearance,

‘When I made enquiries in that area I

found that this is the only mik they
got, and that too once in iwo months.

So far ag the Health Centre is
concerned, it cannot provida even
simple medicines. I reporteq this both
to the Chief Minister and the Health
Minister. The BDOs say that they
have no programme for the children.
The SDO also says that they have no
special programme for children ex-
cept thie distribution of biseuits snd
oranges on the Republic Day and the
Independence Day. This i the situa-
tion.

While phanning of family should be
there, and in fact the control of popu-
lation by family planning must be
made compulsory in our country fo
create a situation in the country
whereby we can overcome the gen-
uine economic difficulties, at the same
time, the existing chiidren should be
given adequate care through a policy
of Government finance and suppori so
that they can become useful citizens
of our country of the future. If we
neglect this aspect, it will result in the
complete degeneration of the minds of
the youth ang children of this coun-

try.

To give the example of my own cily
of Calcutta, all the children who take
birth in the footpath, by this iime they
are 10 to 12 years old, become pucca
criminals or parf-time criminals.
Their- parents cannot afford to look
after them ang so they are engaged in
this typs of activities. If you go to
the Presidency Magistrate’s Court on
any Friday or Monday you will find
a large number of children of this age
group facing trial for one offence or
another. They admit frankly that
this is what is happening. And they
are professional criminals within 15
to 17 years of age.

;
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:,;,j_a\ peculiar problem which
» solved by people sitting in
in Delhi or Calcutta. After the
. in the Congress, at the session
/in Bombay in 1970, the Congress
s v took the first step about the
mﬁn s welfare programme, and our
beloved Prime Minister, _Shrlmatl
Indira Gandhi also ad.opted many pro-
grammes for children in consultation
‘with various State Governments.
However, can these recommendations
: which have come to us become fruitful
without the  suppdfc of finance,
without adequate support of the State
Government?

In the International Women's Year

a few million rupees might have been

spent, Women should get much more,

but the glory of the woman is her

childyen, her dream is fulfilled through

i her children, What is the provision

made for the children of the country?

If, the children are not taken care of,

what is the use of giving priority to

womet!? So, I appeal to the hon. Mini-

ster -that apart from the recommenda-

tions und a general discussion in this

House, if he takes this matter seri-

ously, there should be a genuine poli-

cy. year after year for the welfare of

- children with due financial support
from the Planning Commission.

' “The Report also says:

“Twe State shall take sieps to pro-
vide free and compulsory education
for all children up to the age of 14
for which a time-bound programme
will be drawn up consistent with
the availapility of resources, Special
efforts will be made to reduce the
prevailing wastage and stagnation
in schools, particularly in the case
‘of givls and children of the weaker
sections of society. The programme
of informal education for pre-school
childven fronmi such sections will
also be taken up.”

If you takg Delhi, Bombay, Calcutta,
Madras, bangalore or Ahmedabad,

% there are three types of children go-
ing to schools. Firstly, the children of
Government officials and private offi-

cials; secondly, the children of the
middle class; thirdly the children of
the weaker sections. The first group
go to convent schools, the secong gro-
up go to the general public schools,
and the third to the corporation and
municipal schools. TUnder the same
blue sky, under the same tricolour of
the national flag, under the same
emblem of the Ashoka Chakra, under
ithe same motto satyam-eva jayate,
there are three types of schools. The
last type has no roof; its capacity is
50 but admission is 200. In the middle
public school “the capacity is 40 and
students are 35, the arrangements
are good. In the convent school, the
capacity is 20 and the students are
20. It is a good, palatial building. At
lunch time, the convent school child-
ren go to a luxurious canteen. The
middle school children go to a kitch-
en. The children in the corporation
and municipal schools go to the street,
throw stones and come back. This is.
the pattern ali over the country.

In Calcutta city, during my sfudent
agitation days I have seen boys throw-
ing stones at trams anq buses. You
may not like it, but they are not the
boys who take degrees and become
officials, Secretary or Deputy Secre-
tary, in the North or South Block.
They consider that their education
is over with the tenth standard at
the most. ] '

So, I feel that there is enough hig-
her education now. Why should every
bovy go to M.Sc. even if he cannot
pass? Better spend money on expand-
ing primary and free primary educa-
tion for the children. Treble the am-
ount given for that purpose. At least
let them feel that they are being
taught and educated. ‘ )

Now I will come to the last point.
No child beloyw the age of 14 years
shall be permitted to be engaged in
hazardous type of occuption and be
made to undertake heavy work. If you
go to the Haldia Port in Calcutta; you
will find how the contractors are work-
ing there. It is not very far away from
here, The Education Minister can send
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his officials there. You go and see bow
the contractors are doing their work.
The Hindustan Construction Company
ia itg job there. Then the Tara-

I feeyq if these recommendations are
real, then they should be implement-
eq accordingly and fnancial support
should be given for them. As far as
the Government's approach towards
the policy is concerned. let the country
educate the children for building up
future generation. Let the ‘Government
initiate a brigade called ‘Chacha Nehru
Pioneer Brigade' Let the Govermment
engo]l rich and poor children at the
age of 5 and call 1t Chacha Nehru.
Polneer Brigade. as you have formed
Chacha Nehru Centre. Let everybody
fee} that he is in g country where
Nehru gave ug thinking and lead and
that his ideag were for the children.
Slowly and gradually they will come
up in their life. After that, let them go
to the Chacha Nehru Centre and then
come iuto the main stream of life.

*SHRI R. N. BARMAN (Balurghat):
Mr Depaty.Speaker, Sir, We are discus-
sing the resolution on the National
Policy for children. The subject matter
of our discussion is such where we
can set aside our political differences
of idiologies and can put forth our
individua] views and if we can fully
utilise the present opportunity then I
would consider that we have not only

Avtﬂmn:m

Children (M) 240
properly utilised this opportmnity but

have dote something geod Tor the
betterment of our own children,

ren of our country. Under

;
[
:
§
i

“childhood and

and matenal abadonment” Again un-
der sub-Section (E) of the same arti-
cle it has been said, “the tender age of
children are not abused and that citi-
zens are not to enter avocation unsuit-
ed to their age or strength.” In addi-
tion to these Arficle 45 of the Consti-
tution provides for free primary educa-
tion for our children Apart from these

have succeeded in achleving the lau-
dable objectives of the Constitution
and also the enactments made by the
State Governments.

1 have no hegitation in my mind to
sgy and acknowledge that we bave not
been able to do ag much for our child-
ren ac is due to them. The contry has
no doubt progressed in many spheres

UNICEF has conducted 5 survey
they have stated that 17 per cent of

*“The original speech was delivered In Bengull.
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the children agre born premature, the
rate of infant mortality is quite severe
bétween the age group of ¢-2¢ months,
@5 per ocent of the toddlers suffer from
malnutrition and little over 4 crores of
«<hildren are exposed to the possibility
of polio attack. It {4 true that because
af development in medica] sclence we
in India have succeeded in lowering
the death rate but we are not yet in a
position to say that those who survive
finally enjoy good health or get nouri-
shing food. While discussing the
question of child health, the
lacuna that comes immediately to our
notice ig that there iz no one single de.
partment which is responsible for this
important tesk. As a result. the coordi-
nation between the different depart-
ments responsible remain very slack
ang the plans for child welfare are
pursued haltingly and m an ineffective
manner. A Workshop discussion of the
Integrated Child Development Schemes
wag held in Delln in the month of
April It was stateg during the course
of discussion that 3/4th of the pro-
grammes of the schemes pertain to
health and malnutrition but the sche-
mes were being directed by the Social
Welfare Department As a result of thig
the scheme; are not implemented pro-
perlv and I would requuest the hon
Minister to kindly ensure better
coordination between all those de-
partments, who are responsible for the
imniementation of child we]far:_
schemes.

Now, let us teke up education. I
have already stated that the Constitu-
tion provides for free primary educa-
tion for our children and some useful
work has no doubt been done in States
also, But the whole scheme suffers
from the snag that there 1s no legal
compulsion to send children to schools
Ag a result of this two types of diffi-
cultiez have arisen. Firstly, s}l children
of schoal going age are not actually go-
ing to schools and the number of those
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fourth or Afth standard. The number
of drop outs 15 80 coloasal in our coun-

afraid we may not be able to make
any headway in this sphere.

It 18 perhaps equally important to
mention & few words about the gcheme
for mid-day meals In Dellu, parents
drawing a salary of Rs 350/- can have
the benefit of mid-day meals for their
chuldren. Similar schemes have been
introduced in different States a so
But the National Institute of Public
Cooperation and Child Development
eonducted a gurvey in March 1976
about this scheme and they found
that the food meant for the childern
1s consumed by elderly people and
proper accounts are not maintained
for the food that is purchased and
distributed amomg the children. Can
there be anything more shameful than
such a smtuation where milk and loaf
meant for children are stolen and
consumed by elders, But what hap-
pened to the 2bove observations of
the survey? We are yet to kmow the
action taken by the Government aga-

about it
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mic curricular. In cities a primary
school ig housed in a 3-4 room house,
There is no play ground for the stu-
dents Even there are higher secondary
schools which have no play grounds of
their own. You can well imagine Sir,

said anything about it. Contrasting to
this when birds were killed while be-
ing carrieq m the Air Indizs plane
there was a world wide commotion and
finally the Air India took a decision not
10 export birds. I am refering to these
incidentg only to show that we do mot
pay adeguate attention to our children
as they deserve it

I would like to say a few words about
the Child Act. The Act needs amend-
ment. Incidentally I may mention that
Bihar, Orissa, Meghalay, Nagaland and
Tripura are yet to pass thig Acf. In
this Act it has been stated that the
de inquents wil] be taken care of bv
the Children's Court while the pre-
delinquents will be dealt with by t(he
Chily Welfare Board. I personally
feel that there is a very thin lhine
that separales a delingquent from the
pre-delinquent and there should be
only one organisation which can take
rare of such children.

AUGUST 10, 1978
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workers who are considered
to be the hest in the trade. As a
result, the tea garden owners also like
to employ child workerg because
they gain financially. But this has
got a serious financial xmpheation As
long as the rural folk have to depend
on the earmings of their children, they
would not be able to appreciate the

§

not be spontaneous ‘Therefore, in
order to make the family planmng
programmes successful in the rural

of their children. Minimum wages
have heen fixed for the farm labour
but this is not being implemented and
unless thig is done I am afraig the
work of family planning in the rura
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areay will not make adequate progress,
1 am sure the bon, Minister would like
to have this issue straighiened out
with his colleagues in the Cabinet.

In the end I would congratulate the
hon. Minister .for introducing this
resolution and 1 sincerely wish that
he may be successful in bringing about
improvement in the imp'ementation of
child welfare schemes and introduce
many new ones for our future genera-
tions.

1§ hre

SHRY C. K. CHANDRAPPAN
(Tellicherry): Sir, this Resolution on
the National Policy for Children is a
good Resolutlon. But 1 would like ¢o
draw the attention of this House to
some of the very important facts
relating to the life of children in our
country hecause when I said that
the Resolution is g good Resolutiom,
it is good 1o the extent that it wishea
very good things to happen in our
country, But I doubt very much
whether we are fully aware of the
magnitude cf the problem that we
are called upon to tackle. 1 doubt
it very much because this Resolution
does not have that operative part.
It is merely a question of the adop-
tion of some more Resolutions but it
requiré= ajs¢ an enormous effort to
aroass resources for fighting the vari-
ous problems that children are facing
in our country today.

First of all, 'ast year the population
in our couniry was 615 miliun, of
which 82 per cent were children and
expectant and nursing mothers. If
you work it out, if will come to 375
million. So, a Resolution of this kind
is naturally deualing with this wvast
section which is more than nearly 62
per c¢2npi of the population. and the
probiems they are faced with.

My previous speaker pointed out
that the problem of poverty is the
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problem c¢ children also. It is a
fact that in our country nearly 50
per cent of the population is living
below the poverty line—and I need
not explain what the poverty line 18
ang what the condition of people
living below the poveriy line is. But
I fai] to understand how, by adopting
a Resolution of this kind you are
going to bring about big changes in
the life of this vast number of peo~
ple who are living below the poverty
line and who have children with no
means to support them.

Now, coming to certain specific
problems whith children are facing
today, 1 would like to point oul some
of them. First comes the question
of malnutrition. According to
UNESCO’s statistics, as many as 18
per cent of the children suffereg from
grade III malnutrition, that is, weight
deficit is 40 per cent or more. A®
high as 10 to 15 per cent of the
children suffering from acute mal-
nutrition did not survive. 17 per cent
of the births in India were premature,
wrought by malnutrition.

So, that is the situation in regard
to mahutrition and if yoy are ¢o
tackle even that single problem,
crores and crores of rupees will have
to be foung by the Government, I
don't know how the Government 1s
going to do it.

Now, there are certain other pro-
blems which are also problems wvery
acutely affecting children. One of
them is tha' of juvenile delinquency.
It is most tragic to find from the
figures that of the 98,848 juvenile de-
linquentis apprehended in 1970, as
many as 11,405 belonged to the age
group of seven to twelve. These,
again are U.N. statistics, Now, how
does this happen? Our children are
not born criminals, but the environ-
ment and circumstances under which
they are living compel them to be-
come criminals. So, we have to eli-
minate the environment. I do not
find how that is going to happen.
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Then there are certain other things.
Take the guestion of dacoity and rob-
bery. Those involved in dacolty,
robbery, house-breaking and theft
numbereq 18,407 while 34,447 child-
rep were apprehended under Gamb-
ling Aect. It iz something like ome
lakh children in one year. This is
another part of the picture..

SHRI M. C. DAGA (Pali): How
many from Kerala?

SHRI C. X. CHANDRAPPAN.
That will not give you any consola-
tion Try to think as an Indian first;
face the problem as an Indian.

Coming to the problem of literacy,
1 wounld like to point out certan
things. Where do we stand today?
Far My, Daga’s information, I may
say that the percentage of illiteracy
in Kerala, which is supposed to be a
highly literate State, ia 33 per cent
and in the State, from which the hon.
Ministar comes, Uttar Pradesh, the
percentage of literacy, 1s less than
that of illiteracy in Kerala, that is,
32 per cent. Again compare the
figures of thes¢ two States in respect
of infant meortality. In Kerala il is
55 per thousand and in UP. 1t

to draw the sttention of this House
to the Constitution which was adopt-
ed by the Constituent Assembly.
There itself, the promise was made
upto the age of 14 would
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tude of the problem that we wre
one could give. Bug I do not
t is neceasary 1o give any more
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completely unrelated to the social
realities that we are facing today, It
the system of society is capitalism—
capitalist soclety, by whatever name
you may cal] that society—it is
bound to exploit every section of that
society for meking more and muse
profits. That is the law of social
deveiopment, In the society, this

illiteracy and all these problems will
continue to ewvist in our soclely as
long as we continue our journey in
the path of capitalist development.
You may ask me whether we should
not do anything before capitalism is
done away with. I am not of that
type, I am not a person who will take
that attitude. There can be many more
positive stepg Government! can take,
For example, 1if the Education and
Social Wellare Ministry had enough
money, they could have done a better
job than what they have done today.
I hope, the Minister will not disagree
with me, when I say that our Gov-
ernment is not considering the pro-
belm of education and the problem of
children with that seriousness with
which it should have been considered,
otherwise you would not have seen
the strange spectacle of the allotment
for Education in the 5th Plan being
slashed down to an absolute minimum
with which you will not be able to
make both ends meet,

Now my friend, Shri Bhaura, has
reminded me about the sports, Ia
Olympics in Montreal, we have seth
suffered.
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the strange debacle that India has
syffered.

.n

not bring credit to our country.
‘We have seen the other side also. As
8hrl Dag Munsi was mentioning, the

pics in Montreal, It was not just ac-
cidental that a country suddenly ap-
peared in the scene and won so many
medals. If you lmow, what they
have heen doing after the Second
World War, in that part of Germany,
you will understand how they could
achieve these victories. They have a
programme, ‘Sports for Millions”., 1
am not taking this opportunity to
explain that programme. There if the
children at the formative stage show
a talent in sports, their responsibility
for treining is taken by the State
The State trains them, the State
spends money on them and looks
after them and feeds them properly
and puts them jn international com-
petitipns. That is how they have won
80 many medals. But what happens
here. In the process of finding out

This is not only true in the sphere
of sports; what is in the
sphere of education? I need not go
into a long speech about it, but my
feeling iz that our education system
even today in spite of all the reforms
that you have made is not a gystem
which will meet the requirements of
a modern deve'oping Country. In
its contents, it is outmoded; some-
times its contents are poisonous and
which go against al] the declared na-
tional goals. In geveral parts of the
country, you can see virus growth,
cancergus growth, which you have
to remove by an operation and esave
the education so that we will have a
healthy education systemm which will
create a new generation,

Last point and I have finished. We
are discussing children, we are dis-
cussing about the well-being of chil-
dren. Here I should mention family
planning also. Some people think
that family planning is the golution,
a panacea for everything ..

SHRI PRIYA RANJAN DAS
MUNSI: How many children do
you have?

SHRI C. K. CHANDRAPPAN: No
such questions please.

Sir, it is good to have a planned
family. That is one thing, but it s
dangeroug to impose family planning
on unwilling people. It is good and
I do not think anybody will say, “You
allow them to produce ag many chil-
dren as they like’, But if the Govern-
ment 1s going to take a policy deeci-
sion by which you will compulsorily
impose family planning on unwilling
population. I do not think that will
in the

With these words, I support this
resolution Though it does not have
an operative part, I wish that the Gov-
ernment will come forward to-day
or tomorrow with a definite idea as to
how they are going to get money,—I
am not going to that part. The thono-
polists, the rich vested interests who
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am. amagssing money, who are keeping
that. money for getting more profit

and. for. doing black marketing—they

are,the enemies of children. Those
enemies should be fought. If you
adopt that policy, this resolution will
have a great 1mpact
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years from the commencement of
this' Constitution, for free and com-
pulsory = education for all children
until they complete the age ‘of four-
teen years.”

T°H Tagr & iF 5 TiEEl
& @O W & 10 W@ F AT WaT

[LITT 14 07 &% F a1 % faT &
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2F4ﬁ EE.% T%:—

“No child below the age of four-
teen years ,shall be employed to
work in any" factory or mine or
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ep_ga-ged in any other
employment.”
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@i gy fmddeargfs
T8t UF & I Fs91 3y o3rd, faew
AR ZfFr &1 aliFr F471 gar § wIT
IT % 437 #1 frq @ =a17 a1 ¥@r
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T FA12 § 18T & ART W L ATAa
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21T H o1 gardr gfsaa 6 &1 w3 €,
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TOT AT )

A0 9#2c17 7 w20 § fx wifaly ag

g Wi wed 99 S g oEW
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FRT X g 73 IAT AN & AT ST B
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A 5 & #ay e &1 40 fawa
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“The State shal] take steps to pro-
vide free and compulsory educa-
tion for all children upto the age of
i4 for which a time bound pro-
gramme will be drawn up consistent
with the availakility of the re-
sources.”

TrfaT R AT FEFCTF AMATEE
wer s 5 adew =30 € AT IF
AT ATIAL | 3T TEATEE AL F TFrae
I L UATT Fra1q 7 G571 R T 0
wig faat smaar fw dar 787 &1
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Heport of the committee for the pre-
paration of programmes for Children
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o AFd 8 AT g 3w IHCE
qut ax fra: 207 1 wanar qA37 4
A qTy g A " WMT qrEAU
qEataEt ¥ g Wi 1 uw Of
farra “faresrg Tgza’ fewart g fundt
wre & o sara fearar SwaT g

B e the most highly skilled
-and highly paid teachers should
teach the lower classes, which sh-
ould be smaller than thoae at the
‘top of the school.”

e E R A e (A )
% | UF 15 FigE @0 S aar @3
2, F1E AT FAT W@ T g1 a0 SHET €I
e Afsg | F50F ws GHAI £ 1
AT FTH T § T @Y Fi graw #r 27
fsrg 25® T BE A qgr% 'q' 'T'a’l'
qT s < aedal g fga g aE g |
§ g=ai % arg fgane #d& g, qg.
FY ALE D VAT AE g | AT
SRS FNO aTed W A A R Ii——

ey

ga sa § 1 gwa gf, Aratew
sive # faeger 33 741 fwar « avaeg

F o ol § -

“QOf course, we talk like politicians
when we talk about system, influ-
ences, objectives or organisations as
though we were talking about edu-
cation, Education takes place in
concrete situations with particular
people and things. A school filled
to the roof with educational mate-
rials and equipment and staffed
with highly trained and qualified
teachers will be an educational
monstrosity if the staff are not lov-
ing, sexually mature and healthy
adults, convinced from their own
-experience that children are born
with all the impulses necessary for
~their full growth as human beings.”
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fags =7 a7 wwar g 7 fraw a2
FT owwST T AT UN W@ @Y,
foima QT8 T3 R FIE T4 E SR
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AT AT WY, ST AT T IEH A
437 & fad | g7 wal ¥ Wl
WR-IH  Jad T wAr Aiey |
zEfRy Hwd e atdy § 78 &—
guragl fe 7 ofaw &z &1 am
Fifs aq §I F THA /W Tg7 QA
aa £ 1 foge-nifgafams a o
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g gt g @ v 19 § ad @4y
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“] have only said all these things
so that this Board does not follow
the rotine patern as most Boards
do and as I started by saying bec-
omes a mere talking shop.”

= w7 wew fag § A7 g faie
A di-—~1968 #, faami fax we
Gt argg ¥ ferr 9r—-§ guIr -
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Tew gaN ey ¥ Ty 7 #1€ www
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wafeg, awmfy o, A7 gE s
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=& Sifag fora®Y w1g ey o7 F wrg
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AT T ared Arey <@t § | AT v.9R
widd § fe o1v ga% w7 ofcadly
ffad of qwii & o7 AT WA
TR i =91 51 whac 72 g a% o
wwv asui &1 whesw g gen aY
gw w1 wisw W gAT
FFT 1w N F G B gAY A
w< gt frwr sTor, & 3 &R-AA
M7 FRT HF I TV v QR | g
§7% & @ 3T 3% fawra gk av
garw wiee Wi 3972 gy gafag
AEH T ATEX W1 Ho Tro TrEA FTET
BIX ART ¥ vedt @ o7 oA &
M wfaeg i w8 wer fas i w1 &m #7
wiaes ssegq grm

€7 Wl % ArY § garcy w3 F o

SHRI S. P. BHATTACHARYYA
(Uluberia): Mr. Chairman, 1 support
the purpose and objective of this
Resolution. I think this question was
first taken up by the Geneva confer-
ence in 1924 and then by the UNO in
1859. Our Government adopted this
Resolution in 1974. The purpose is
to fulfil the objective stated in the
Resolution. You have already stated
that the family should be a unit where
the childrem can properly develop.
This is the first basis where the
family can maintain their children
properly. It is intended to aserve as
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population lives in busteer or Jhom-
pris or whatever it may be. In the

iz the system which is still going on,

families cannot maintain their child-
ren and cannot get employment to
earn their livelihood or make a living.
For the children to grow happily and
healthily into beautiful youth in our
country, the basic peed is to have a
total chenge in the economic system
of our country into real sociahsm. We
learn that our government is going to
add the worq ‘socialism’ jn the consti-
tution. Real gocialism means that
the resources of the country, human
and material, should be fully utilised
for the development of all human
beings of our country. That requires
the abolition of landlordism, mono-
poly controls and annihilation of
foreign control so that euch
family can lead a happy and
realthy lfe. Toddy nearly a
crore of educated young men cannot
get jobs and this condition should
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list coumtries. Iikewise we must

|

can do thatt We see that in our
country the education budget is
curtailed because other things are
considered more important. In socia-
list countries they give the maximum
for education. Therefore, our whole
system must be changed. If we do not
want to cheat ourselves, we must
sincerely try to bring about whatever
change is requireg in the country so
that the objectives contained in this
resolution may be fulfilled. With
these words, I support the resolution
and ask for the real execution, s0
that the objectivezr may be fulfilled in
Teality in our country.

«t ow fag g (%) : wwmfy
agiry, gt Aweg & aewt ¥ werd
¥ fag o<y Aify geaedt A g
sregn fwar §, 99 qe g wyt we @}
& fwr wrelt nfY § 1 g flgx
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12,2
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§ 1 fafrEwz ¥ gl fafverdt oe us-
MNfaw ww wreFer wrew % §, O
@ farerr ofr qdfwTA oYy #F AR
wex § 1 @fex 5g Wy ogi § fr qUR

dza Y x797 & faY fo w5 w3
forwn & s # gur €, 70 wn feat wer
s ¥ APgwT ) ww WP grAY
dzd, wgt gorar g7, ¥ g g

Kangmg e astar axgaz &

fr g2 srwzer &Y fretr w1 oF @A
WY A7 sry Fagr g1 g2 waw famr -
§ f& s Y€ aufer AomT & mar, Ay
ag fofrsr 1 mar | gaX  wwmrar
¥ QF qraT gt aamT ¢ (e3¢
g #lF¥, AT 7T Q¥ ¥A a1 RN
gg wAm fam & & wat o sofer
fed a®@ &, w7 Y 57 &&, qaf
faa faar ol oltar arg w7 &Y, 7
#x 3% € a0 Afew ¥ 3g T
feen w1 amfor aar § a1 «fr, 3971
AT T /AW A4 § WX CF
fawx ofcfeafts ¥ 7g fnq TR W
war ¥, st S oy A § 0 g
fa e ¥ sy o w97 XWAT ]
fafas o\ whafas & 1§ 55 7
t 1 winfaa & @ I w1 *m
war-wifas wsr as3 & afiex tofare
AN ® AWT-RAEEGY ¥ gemr-gsaAr
T effarst qw & 7 anAfas
wr fortr g€ ar smra-wrm &Y Forar
g€ ?

wGk W T ow@ AT o v
wre & ¥ § f oim SYgzdt & anw
# R ¥ fawad ae st s@
Wt T agfaw O & asca QA
3, @ & DAL Wiw wE N T ITET
wfza @ o & X s ERam § W@
g« ¥ o fafwa & v Wy ?
uinfax wrag gar a1 &, e
fafaraeck § t xaw mrer g § fEwre-
adesn ¥ wrf frgw st Sy ug
warar § feo afge s g &1 -
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gran §, wark #3 ofr ardt &, g e e

| wYar sty m'ﬂﬂﬂmfﬁﬁ
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AgF AT g grar §, WY FE WHETOH
Twet ¥ rm §, afww 5% ag § fragt

- Fagy oflaw F wrwtw, WA-AEA W
g 3, 3re wxE & wA¥ SFAA W
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afwa wra ¥ fodr § g7 el w1 e
xar g § o
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@ ¥ & A g e A Twd e
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ot W ww 7§, I AN #) wwr
sy s ot Sgid a=91 &Y wra }7AT,
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8, wt 3 g ol e & 5 e
FT LAWY, %’&a‘ 1 ¥EAars §3 fear
sTan §, ww WY 9T Y S A
wrar §, wife

TS IHTREY WX AHTSATE T AT
ofr ¥ w7 % feder ) o ww
T g | v WY i F AT N & e
Sl (AR ACUR SR GRSl
v § e avd oW & I o
ﬂ‘“ gﬁm w1 yfeandy e
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mmﬂ‘m&&wm e
““ﬂﬂ'“‘ﬁf!l ﬂmﬁ et
s v wlt ek weare K7
T are Y ety fsierd v o
Y1 o gw e g ¥ FF O
¥ g% it 7 wmg, -zjg_-.'som;f :
v i w1 qen X i wwet ¥
m*wﬂm:ﬁfuq’n

™ & gy A% W e
il & wx {1 dfew A v e
¥ Wi WY A W g & e e
2w & aw ¥ fod §oes § ) wig
w1 ¥ 5 garw 2w agT var R AR
“'}mﬂﬂ'ﬂ‘mﬁa, %f%aﬁ
wifear & may, 27t &% ¥ar fesx v
W A gma g v AT R
fr wgi 3 ast = *@ § v
wwi T e Afwr v o
9 ¢ wg faw &) enroandy i ¥
drar fe garoax oY fomr 247 &
W ST WY FrET & g e saweqr
T wraT § o1 avet W grwan o | N
g § & &Y R gewrdd ¥ wrerx gt
ght ) fen aowi #Y Ig@ axwrateaf
Yrkew o« qgt G gf qg @A
twﬁwm@t,

ﬁhmwﬂn@niq!m
v, & w9 agy ay fewr el
W& v f 6 3% few & w=e
% oy f ot & fowaar & o
wriwwr ¥ ofcedx s g, H‘l’“m
!himt‘vﬁm Qe
o e, e wite et ¥ e
ﬁmmtmwt L
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wo wre ¥ s oY § ¢+ sTwear ¥
Ty ¥, Qrercyr & wisaw ¥ ¥ Wi
Fawrr § + 1 foarm § ©@ arv W)
Ew AL gL T Tva Wit g CF
IR ¥ deqew AN |

g

I ) AW wi oW
H AT § @ WY g Aw AN ATy
mat &1 T ANR wY Qv wefgd
I g qw W AT 3w 9 N
weel a3 sw f5 gart e w2
Tox foaeY gn w3y wfaey w1 Foparc
A § & W T ST W A X W
wind A E 1 T Nw & ga AFar
Fifgd o

ofY wigw® W2 (F79¢) ;- wsaw
agre, ey, feardf 2% € srgrdaar
AviinF A erag B L, UG W
AP WA qEET §, wOWT §, TG
XA AW G & W g E ) ww WY
aras: for wrar § faerfedf & o
wrewi & AY F g Ww ww § Y B
oy SETE § fe ard T gart we
® U & g &, far¥r gu, wafey g«
wresfwar § 1 v 2n F ¥ 57w
I AN T ATHOT QW FAPI
w7 AANT XX AW F Iqr gAT &

oY gweT wTw KT wred Jwr fay
ooy § < #ffy, IW w1 giwr 22 gey,
1974 %! xar § WIT ¥ wrw g® JIW
¥ wyge wA ¥ faq arar § 1 wewd

r g § gErd oY aeg Af ¥
ST 75 waTTs: feafe § fa Soowy arer
1974 % 51 W< wry 1976 T Ty
# tA vuw o ¥ Sud HIT WAt

gty

oY gter ¥ @9y F dw faar
§ o oy wwAz R A wnm ¥
fe wrewt H fwerfemi & 0 oY
WERTAAT & SR GEWTAAT &Y
garar & ofcafed w<Ar  Iawt
wearaAr & eTfEd areq Howwx §
o g=iq a8 g8 g1t Arfed fe Fawrsr
#r vafy F ofy qsat &) fagra &
TR vET fRu s w@ifw sAd
SURITAT %% ST Wi ararfay sy
wqifye &< & gwIX W€ 3w HY W
qfF ght | 70 I ¥ wsdeER § ) FaA9
fafrgs sz alm syl WM &
R & A 0

Ta 2w ¥ fog wrae B qfem
vz § A g g, ofers cgw §
ford ox w10 & w9 WA £
T4 EIOQ & A & g9y S Ara,
QR Q% ¥ & TN TA ¥ 31q7 | TN
ofedi, fifes wg ¥ ami & a=%
oA wTEd | W Y ¥ oFwar §, N
aveTya et & Foe Gws & vaTA
¥ fag gard wam™ wat ot & gt
nifur griws anp fogr &, 7= of &
we ¥, qraforat § T wifearfidi & aeay,
TRY & ot w7 ¥R & fag war Fhaar
¥ ? a fae =fafacfvdy ¥ ww
g wriitem ¥ ew E, famr ofve
* aper § & fuey 57 ORAT 61 w7 sqaey
t ? mwmfa o, WY gwas @
wAera grt fe Wi ov wgAw
FTOTT X Aoy graw fawrer § G stread
i § qw wwre § €7 ¥ w7 60 AW
g 1 60 fivopw? wY Qe Ferw aarder ¢
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foor w7 Sy @ § ag o Wm0
faod wii, eww qfcarw & vk wgt wrad
g ¥ fwg agr ow v=a # 60 www
g wxfe war & foaw W Sl ¥
T8 & ) 37 oWy F AV qw wow
60 ¥ g s f wirdx F qw v
% 10-20 ¥ R wWifc @ ¥
afcar<i & wsx &, sTrar qar ¥y § )
TRY TeNY W1 ghagy & frg gy Ay
waure § afea 70t & ao sgr g
Far ae g ? wu vArw ¥ Wi
ol ¢ w1k § fr ow fosw & fag
40 TR wfa® § Faor 20 TR QPN
sfeq 1 frar sz fe 1oa A
wifgq | = R ¥ FrAAz wPrAT
¥ qar wram forer & fr or s=re §
A% A w5 60 ¥ g wifeg ) av
T8 9977 a7 A farardig & SA 9%
% fasc v wifjke | gaF ¥
BTIZAT 5T §US AT @¢T & 1 GE 97
WA 5. TR A5 § = R fat ot 7w w7,
AR e v @ owr IR IWMAY )
veifefer afandl & ssm vezae
TEwaT @, oMW Tazar ¥ §E
qz% 7T § 1 g8 nifdardez & wri ¢, fefaedy
FeTRgal smre XTI E L T W
gu & feU ¢ATSaTg &) a6 v § )
v Ak U ¥ ¥m-ga uify dwm
* 5 o @ 1 W@ & Ffx OxwT LR
REuA TGT & A gqu ¥ ag¥ gard
gw: & A ofeem epm &, A wreaeza §
w73 forg, afemw @ Pefrsga rraza
g TAEY T7 AT P | QTR TET
gfewa: tfei ¥ Q& A5 T 2F WY TA
BHE L) T AT EIACH a9
1§ 9wy v o & e wix
gar? ¥m ®Y 1) graa §, 8o yfgwa «
iy gE f TR grRT wr 3 7
wT% W GxaaTe fix¥ & oY% aer wdw
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W< agrusy & wf veost ¥ wdbe
YD WY 4~6 qQrk nAgh & £ 1

wTx % fie fafran FRw w5 wrps
A ¥ # mry B, FRe W asv wmm #
qF w7 ¥ cark §, I Xw §F wf
o §, agrog # wf wvg Qe f——
X wfegrat ¥ w17 o § 3qeY A
X ®q ¥ ¥rw ¢ wr¥ frwr § oY aw
framme 7 Dz R 30 Y
sreart ¥ wfaw ag faaft &1 ax
T ATAEA~Ty ey g | SUY

ATENIT T B X TRA F wTX AN
®Y ®£7 M

e ATET 22 KAET, 1974 FY
am fear T4 q1, IF 97T Wy 4T
1 @ ¥ ) EWTT WEE? g --AF
wql EIFT 0¥ qrEm F 9T W
FIRIAT qT— 20 7 & AT Iy -
AT T ¥5% WY WA ¥ oqsy 47
EAA NI AN 77 4 AV g § TF aqwY
aAry gfaar TH7T AT HATT W
7 fasra vowr TIEY F--B SRR
g 71 g FE WAy 5dt e,
%a ghe & 72 T T @wsd
afes a 97 was 21 wifwe ) 280
Tooq W Y T Nz & EE
w7 5 W g e W w7 WE )
W §TeT # sergar ¥ N afad
N 3—7 fasgm AarF §—"va d arq
nretfom Ty wqrfas v % fag
WYX soArasT s we wed ¥ fad
T wEATE ®Y gAY w feur & 07 o
geaTe qT Gfe wAy W § WK
T g% 7 AT WS WY ET W g
§ oY o ¥ wger wrm wg g wifgY
fo ¢ ¥w & w1t afvay eper——fgeg
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stoted fedw ot 7 ag wi i
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o sqaeqr W At T G aTere
wgelt § fw i oY ey &% + Twd
Az 9T I ok R s
g fr3 Qv § T ¥ afaw ww
vt 8, 7 ¥ wraye WY formr St oft
oL gt 9t 2 § frft ¥ e
¥ fal gre wrwd & O wgy wrar § fie
wg oY e & et &1 e gt o
¥ $rT A0 W ¥ wifrw of v 3,
RIS WY QAT ST A0 W N
foar mar ¢, &fexr ag wragaw &,
wafas § | a7 W e qivar §—
TR TCE wrawr J@war wrfgy | Lfrard
It ®r @ ST f ¥ feeft o W
frexg oar wifgk, a3 & Al o,
¥ § @ adA 1 oxE IM A WAy
X Ay dmed gyt Gt 0w F—
™ W g ¥ Mei—sga g
fraramAzsEIady fmfm &
T qfeers epet § ad § iz s oy
¥ qrg enel ¥ oY A @
A AT Eyez Y WrqAY

Wt Mo W mmax (wWTWT) :
awefx wgiey, & ofess & ®
sirewz 7Y § ¥t fee Wit G @@ ¥
RN wgr ¢ fo gart ¥ ¥ o afers
e §, TR A W A Wiy, €@
@ % fag & doc afl g oS
e w1 wrewe & i §, O i ww
Fada G « fau § o § Wi(w
W &t forel & a8 7x wreew, A AN
¥o WY =it xw wg N aiE #F, AT
af forer fs & afews enw & o,
m#wgfmwﬁwtmﬁ N
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What is their pursult? It is the pur-
suit of excellence. It 1 the purmfit
of their doty in physioal pecfiete~

2gs Nationa} Policy for

[@ﬂ'ﬂ ¥l W]
Wit 3Nt §, N vaw) ofems ww &

T FCRETATGFATY | gwRAN &
AT, gk 7w & AT T@ WHHT WR
g as fw gart @ & AT e
qifeqrvz Wik gart fear wefr o,
N €5 § 9T gEt wed geg AAY WX
[ET ¥ W7 W, AT CqA AW HT AHFEA
aY §9 a5 a1 | gafag § wgar §
fegakfag v qavmr feea v @
& wic 2oz §1 wrgEdveTE w2 fifwg

Y www WE ﬂTioQoQ‘ﬂ'o ]
qY qfeqs ey & v ar W E

W Ko o Araw T ¥d w1 F4r
AN afoqoqae & A qqaT | Wko ¥
ZET QT | WTAISTEE grewhEeE T
szfodia Wiz &1 3w o 1 347
IXH T FET AT 1 IAF AL AT
Feax qrw qrfaras afy w3y § 7w
A F T Y E L 70T ¥
FfTPI My A Igaarary §1
g 3t 21, S A 9gy aga »qw
Fige NMPEPE IR I qeax @
= W T qgw WgAT ¥ v WK
foapiy & W 43 1 g3faq gawARy
U A A FA W AS@AHA L

ance,

sefifrew Fx & fag §8 * §9 gy
o1fRg |
Kindly understand communism =8

Marx hag understood it. For Heaven's
sake, don't misinterpret Marx.

MR CHAIRMAN: I think it is bet~
ter that you continue in English.

o' fto Mo Maw W AT
wrfge, wafag & fgedt & s wr g
(vawwr) . & va aifad
& a1 X faegy woly oY § qoar wigaT g )
9EAT T & Tar Feorw qefaedt wm
qYANT | IF THWT 9T | IANT W
qraa & fag #a ¥ 1 wiven o fe
WINT W% 97, TRAM 9T 1 IF F A
TIITE §NR gUT ¥ WA SRR
A%Tw qrfed am faT o Twlee
T | ag W1 g tinn a1 witE
#ri7 ¥ e qivz wig & wadr)
ag WY TR 91 |

w7 gg faeya ¥ are § @iy Awaw
arfadt aq & 1 WY Fo eifediew
dx it am STafr @ ?

SHRI JAMBOWANT DHATE (Nag-
pur); It 18 the essence of a capitalis-
tic society.

SHRI B V. NAIK 1 do not believe
that a socialist society is an incompe-

They are below the voting age, ie
upto 14 years of age

1859 hrs.

tent society.

ot 7z %3 § Tw warer & =i
B 9 gEr AATY g N e W
Qeitee & faq wifewr gt wifige 1
a1t wetefew wanst T @, A
gmfwez drargdy afy ww g
wiy ez wiA &) wg wg ¥ 2fey

o agt & gaefigw #r ¥y

(Shri C M Stephen in the Chair).

T nfan & fag Wt sercaTe waer
arg ot & qoar vy § fx fow
T & 91T AT s Wi hefrmen
gy wTvwT aw gw wob WO oy
3w awy wT wgn e ag @ §faw
qr cepitifwa ¥ fag ey
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“This is in the Third List, that is, in
the State List. 3t is not in the Cen-
-2ral List, :

-

e ¥ forg & qur g g e R aaer
arfvet T ey oY § ot fis Fefrdt
urs yew Wik e wm gy
Aol A & gk aR F ey gy
AT W W wgr § —

“will be drawn consistent with the
:availability of resources.” Sir, it 1s
my humble submission that nothing
in any Government can be done with-
out resources. It is the responsibility
of any planner, gducationist, Minister
<or administrator to plan how to iden-
tity the priorities.

17 hrs.

A% WA PT WOA 15 ATEE
Fu= qrfady freelt & afes ot
wifereges & ogifer nferw #
I wEad QI F A F e
2 ag o aw oF OI7 T ¥, UF @A
T FT W & AMA N 15 QAT
®T AMAR WA T & W AR
qrferdY T §, 99 IO WA wW
HIT AL AN F THAT 7§ 93X AN IN-
-afewa) ®Y, w3 § sl & g, g i
¥ &, g weww it & &, Arifaw av
wrffew 1 , gfawpten fwar € 0
N wrE o frgea™ ¥ qa I €,
R ag ot 2 asX §

wet wgreg, ¥ wrewr 6T oF AT
g HT YA AEAT E —

“landmarking o the socialist
progress”.

g vt &g

Give us one uniform and one dresa
It would not cost very much It
wrould not be outside the purview of

your administrative or fiscal compe-
tence. Let all of our children in the
school-going children look alike, at
least till they go out of the adolescent
stage. ‘

HETR WY R W N § e
qr | gATY wyeEi ¥ A W 9T wTEr
e s g | sfenrEam & X F AT
oW dEw ¥ wgr §, 9w¥ ¥ faeypw
wgnaT g |

Very recently I had an opportunity of
addressing the children of the age
group 5 to 10.

ey AgRT, & ww g ¥ agar
9T, ¥A WY W WY 9, IT AN
% oft qgar 91, Wt ® FOF 20-25
|1 9gw 9 § s § q@ar 91, 39 a6
TiWINFA WM RAG, A&
faurfedt &, swsafasmt § W
g ¥ A ¥ o feenfedt & ao
Wl W= g

There is an ocean of difference. I
am not going to believe 1n the cock
and bull story that there is no pro-
gress. There is progress. The younger
children today are smarter. They
have less mucus in the nostrils. The
essential point ja that there is pro-
gress. We cannot deny that.

SHRI SOMNATH CHATTERJEE:
In which direction?

SHRI B. V. NAIK: It can only be
in the positive direction, unless of
course his mind moves in the nega-
tive direction. So, there js progress
in education. But, so far as sports is
concerned, there is a very very great
decline in the interest of the students,
which we have to investigate. There-
fore, kindly take over gll the munici-
pal schools and hand then over in
the State Government as the biggest
employer in the educational fleld.
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There i3 no mesming in. " um,g.
_vately run. schools, since 90 to
P‘rmtdthebbud“mm
from the State coffers. I do not
understand particularly the Govern-
ment of India expressing ita halpless-
ness time and again in regard to the
implementstion of the education
policy. The national policy on child-
ren has the backing of all, but kindly
give us uniforms.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Girldih): It is said that
of all the types of capital in a country,
" the most valuable isthe human capital.
In lidia, unfortunately, in thig present
phase of population explosion, the
population, the pyramid is widen-
ing much faster at the base, in
the zéro to 14/20 age group than at the
top, and whatever efforts we may
make to give equality of opportunity
to the people, because of law's delays,
because of delays in implementation,
because of experimentation, many of
our honest angd honourable intentions
become out of date before they get
off the ground.

The failure to orchestrate a uniform
policy of economic growth resulted
in regional variations. Similarly, un-
less you orchestrate a uniform policy
for children all over India, this
variation will become sharper and
sharper gs the years roll by, and for
that 1 see no way out except bringing
this subject into the Concurrent List.

It is g large task. From pre-natal
to post-natal, the education of child-
ren up to the age of 14, their nutri-
tion, thejr physical build-up, the as-

* avousr ., ims

pollution, to sound pollution. As a
result of working of the loudspeakers

abstract thinking, and to make mat-
terg worse, our films, songs and pos-
ters give them a sort of compulsory
education in sex. What are the hit
songs?

& ¥ dvar e faar, ziw wm &,
e far & xoar war, & g g ¢

These are hit songs. The censor is:
sitting quietly on them as an on
looker. We are helpless or disinterest-
ed spectators. The chickens are com-
ing home to roost in the form of
higher rate of crime in juvenile deli-
nquency. Now we are thinking not:
of the preventive aspect but of hos-
tels, institutions and reformatories.
What happens in reformatories? They
get crime Post-Graduation degrees in
reformatories and in most of these

incharge, be it a school or be it a
hostel or be it an jnstitution.

We are now sitting in the shadow
of the Indian debacls in the world
olympics. That is not & feature in
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4lso regected in  planning in edu-
cation and a particular in our
“implementation of policy of the
children. What is the care that we
take of our children. In America,
the children have gone to the other
extreme. The children gre the mas-
ters of the households. Here, they
hardly exist, If they exist, they have
a peripheral existence in the home. I
am gpeaking of the average family.
‘We have to sirike a mean. That is one
extreme and ours is another extreme.
“There should be a uniform outlook. I
entirely agree with Mr. Naik, that is
‘the least we coulg do. Otherwise, in a
achool, a son of a rich man going
with a terycot bushshirt and pant
createg & lot of discontent among the
other children. That must be avoided.

Secondly, we have suggested equa-
lity of opportunity. It is 2n essen-
tial element of socialistm which we
want to implement. Mr. J. B. S.
Haldane, the famous Physiologist has
said,

“An equality of opportunity over
a period will bring down an in-
herent inequality of man as regards
their aptitude, talent.”

But equality of opportunity is a
must. We have to provide it
Rs. 3000 crores is not such a large
sum to invest for our future.

T welcome this Resolution and sup-
port it, as far as it goes, and I congra-
tulate the hon. Minister for bringing
I,

ot v g qi® (TniE)
awfy wew, & o oW Afy
wrlt (8 XN W wr e f

& oo gt ¥ o
f o g wiw wwfe ¥ weear
¥ ofcier % ¥, N aw ¥ wivs
g aowt w1 Qhar § 1 ey Awew
& e ¥ ot ¢ w7 It § W EETDY
iy I A & ot xw W I
femm 1w Fegromr g -

@ gRrE & vy 7a7 § fw qowTe
o Hify ax Irir s wvaf & aatdor
fwre & fag Iv & ¥ & ¥ AR
T A9 3T § IWTEIE-F W
¥ Iwqwr ¥ ITew W W ) g
afrerc v § fv gora 3w Tl
& wre givar & wmw 2wY & & aq
gart . off § 1 dfew s Sl
faqwar ot dwfor ofom o
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ot ¥ 7 g, o o W g ¥ Ieww
|IEAT *1 IR wTX JT QX AW
& fawrw war fanie o1 srafaear
e § o

ERIE qET 1 AT N 14 WY & T
55 wfawma § O aft Wt T
W w1 wre, §9w Wi afest §
su fefr & o1€ wrowr Ay § i farady
Wt s gt 9w §, 9 & SoEw
¥ WA & W RIA AT BT TG
T

T ¥88 ¥ oar qur fy A ey
¥ sau ufes A § 1 ¥ Ffe
¥ foran & wias sg e w1 R )
srwmfar e aw¥g@d fraa ¥
wreey ¥ -1 wrow gt wifge |
afe waa & wwewr ¥ A gy W
wayey §, @ oy T W
wewy T Y av § frasar e
wfey W T A@EH N
R T WTAEE 1 W A
Fwwrey T §ft IR g faant & gt
g % 3w w1 i T & fag aga
& ferex i AR 2 § fdy @
ITeT ST ¥W N gy § fe e
Fen 1 WAL A AW T AT I
fmi wgum sfear § i 8 ol
s TIg R E LA A W
Yawrw gV, T F AR AR & dY
w AT JA WEAT WL AT 9w A§ ¥,
Qe & o 3= i forar 7 e wrer 4,
feT TMATATN ¥T AT T § ) e
oy W TEY AR Q)
frx gewre € ary wrdt § 9 =t ww
¥ ok gare & gawy faad § 0 fex
Ix € i © fosy O awr vt §,
agk w7 @ ey ey §, 3@ A
avrPowrr ot ary sl § i s

- W
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osfiger o ary wreft &« o awew
oo ¥ wwewy & v 3 Tl wiy w7
webr W &7 &t & gawar § e a7 @
W A ¥ ahfr ot ¥ qy wiw g ¥
ar agE A & fey @ o oft o
ot fis w1 w & wow{ X FaeT wrwr
AE w7 ¥ wenifua fear or + § aouf
N ot ¥ wid frar we ek & Wi
gfea ot ¥ gw a1 wyr 9 iy el
Wt ¥ & wiwsr oftc wbamr Y dwar
&Y o weut %Y wrter & wher Firey wx R
fw 31 & fewlt soor §, ey qead
¢, foad 3q & eopre 8, fondt qwr &,
firek waror ¢, frek & s £ =@
aw afer o 7 & oft | S g A
Touf ¥ @93 |, I ¥ TOTET wT
e gAA € |

U7 STEEOET W1 T § W
¥ 3@ X i ag wfa g€ W a9
oS q —

“The Premdent is. therefore, pleas-
ed to constitute a National Children's
Board consisting of the following mem-
bers

(1) Prime Minister—President

(2) Minuster of PEducation and
Social Wellare—Working Chairman,

(3) Minister of Henlth ang Fami-
ly Planning—Member ...”

AR q% ¥@ s gAY gur F form woft
% FANTT & Ay WY gE Id *) -
wrfeel sfisely (e iy % ay erfee
afrere fargr & fe & o Y weom o
& wt oft § o< garr ol Wt § o e}
¥ ufy war axeq o Wy womr QF
st § Ramwor ff fs ga ®
wiww <tz a'br ey § oY ol s
¥ oo Y dor woft § et & oo
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o7 vesr ey § st e 9w Wt dewT
&t ¢ ¥ sw W g we WA
sy ¥ fie aveft 1 FsT v 9w w1
wouy firsln Wiz b g §, faow
e &, wrerrrcor & e g &, feewry oft
Y srToy W g 8, s & favew,
wife & forcepa o WX araw & e
Qr § oty e g & s, Wi
w7 ¥y wfgsy @ wewaT w@rom ?
X ag T FF Jr w2 Iw qwl
€ T w77 A faew scwfem &4

& walt o wY war 2 wgar §
fis e I WT ST W I A
fafrelY w7 s weaY ¥ aTw AT WK
TR ¥rE Qar caTeT ¥ A Srev A —

“The children shall be covered
by a comprehenmive health prog-
ramme.”

tew, foer, @ewry, e ard
oA i aw s
g w § fw —

“The State shal] take steps to
provide free and compulsory edu-
cation for all chilkdren upto the
age of 14.”

g Rz N Ay oyt § Wy qw oW
R wA gy E i ag gar & 1
WY Qw AT BT NWUTH FATLY, T
weiww & welt i welY qgr €3 g W,
s ot wgt W 0, i we
Y Aoy wraTeT, I8 wETe % fag
ST TR e WX gEOSH SRR
¥ dur offeg 1 ag W w1 IR
wft gan x g) T Qur w1 Quv f1
wIT § oy ww qER WX ¥ fw Ty
gfeard ow » aft s gk § o cawt

warw wr Rffedt e g s et o

yafog w19 wafy grem & fag of Wiy
¥ wErnr ¥ 3w WY waelt avr queATR
% fou o A svr frw fifoe Wy
™ % geryziafadt gr orfeamae dx
# dfa wqY f §2% st eyfee s o
™ dtfy #Y a1 €2 ¥ o e
T EwiT | I w1 wradwT g, Ty
fifag vt wefidea Afau « @@ &7
IX WY woA grw ¥ ey | g
AW ¥ qrET { F T JET T A WY €7
w=AT § AF AT € vowAiy 3, W
fHamefm g @awiFfery ¢,
™ kg A tAfTraaAw e
t:mh"l'tm AT arfgg arfs gar
g

ar fe wgr wr §, g% wga ardx
X T &1 gw T PUT |
o1 w9 @ & fn qoq dut 7 o
Afwa 3 +% 971 §Y 7g ¥ I fag
wTa T8 7g ave € fe gn I -
wTR T W | 4y 3w § fs s
it afy st wifge Ffes I =
21 gY 7 § SwT dmvrer I feer
WY ooy W NARW,  INEY 6T
aafow ¥, Saet sTfRci & 3T
IS FY wTIREAT § ) q@h fow w
o8 T IwT 22 6 g Wer
afsg W7 dar gagnoen A & g
aar cgifan wwT & Nfiog 1 sTewr
AT ¥ ¥ THN NIV FINGIH &1, €A
WTET & & ¥ STORY garz ¥ g |
MR. CHAIRMAN: I have before
me a list of six speakers. The hon.
Minmister was to be called at 5.30 p.on
but, in order to accommodate the hon.

Members, he will now be called at
8 O'clock just to begin,

I now request the hon. Memberg to
keep to the time. The maximum
time allowed is 5§ munutes.

. Now, Mr. Ram Gopal Reddy.
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WY T e 2gd (Franciy)
awfe oy, g W wzrw v g fw
wer & @1} ¥ wiw wawl Fanr Qw
& ardt &, & wnwts § @ g F vy
ow 5t & 3T F wgar § € v @
et firer e @ oy &1 whwavg
¥ qwit at & 3 ¥ wgw are foar ar-
wg ol wyrht § wg feepwaft § 1 xafag
wowut §27 1% & X g wt *F tg-wrw
=l wifgg | X gw R @ Fo
wfwdft arwi s s, g9, asA-gT
TR ¥ N favif w3 Ay wxsh
ot ywg ¥ wg W vg ®rQ NX IR

geks o) faar ¥ o 1 3% o7 wwe
veatsfraf ) K wguy fe N
gw gifawr 91§ gf 3TAY wesr aTN
fasar wifgg afe wX &7 1% &

¥ § aXgy w7 %

Y ogarg ¥ A A dar g
I WA AT A% €y dar Py
£ 7% wav a<g *r fear & Ay
& I avg ¥ IAF el
W Gy g §, 3FF uid W) Sy
TGS 7% ¥y  dw g A &
& wgar g o qdad T xex §f x4k
forg ¥} wdt ¥ wed foar wr pram
g wifge 1+ 37k wa ¥ g Ny Af
dur gt oifge v g s I & §
nER k¥ E) W wr T w
WA AT qr v 4% wro wrnwe,
&afrdar off st gar rofter T Ay
T Ay & gat W A Afefoww
e F § 1 wafag aTm AY AT ¥
T arar § Wrar wIT X o qrA
ge wfygg | ag W dre oft g
fir Fawret epem WX Tfem Tpe W
wrr w% feur a@ wife fodt wgw
Y Wt & qred, WY ¥ ¥ 1A gur
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€ Fuwt wwte wrek o ey wlt §
haw sgy @ W iy Mt o
et W f ol Wew o W
gy | wr wowrd eyt & wravy
wWhwa t fryrd egit¥ Wy
waorry & Ty oft § Tk wprer amerd
wgat ¥ axery € wr oy | fae Y
awr &u¥ fru gt § 1 xwhrg aalt
ofr et # Afqr ot el ¥ womy A |
wga & wqgl o ANt W fawrfon &
e ff Ml fam s §, fwn
I W yur o Peaar A wear o
ceat f & srawpre ¥ oy a7 A qree
@ Y Terww wewr R af war,
Afexr 1s e A Avc A R W
awd & aowt wr war 2 Q@ awr
27 %! fred & fad, wrend & fad g«
& N am moar wigd ax w2
grr wifgd oy ot 2e ¥ ara gt 3¢
) Zrwt vaar wifgd * 9w 2 gf aw
w gfew & woir w3 A wfyd g

! uwegre weR (I7Ar)
qafa A Wi & ameg § Ry
Wifs & ¥ 9T BT L@ AAW AgA
wtd§ ) i far 15 gt o 9R ke
¢ 37 wr g fadwater safey aowdr
wiw, 7 gr feage aft § ¥fes qer
ng § o % gat o) wan & &% =y
arg 1 wf gRra W gw gAY
wyent ¥ g qAT U § @fed
gart ¥ % ow e & vy 447 §-
o & o §, Taat ¥ x § Wi
wQai ¥ o g aTq & [¥WNar },
gicaat & ook § P & fed Y <
wrww 3vvew aff Y-fawe sk &
Wt ¥ & et wawc Wi ¥ e
§—uret sa @R vy AN §,
W reT ¥ frayeongevc N g
@ v e we T Fotr vl
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Ay wwrar e we ¥ §ogr wout
o formtr Wy Wt war sweqy Ry
¥w Wowrgr oty § 1 X7 & warar gArk
¥ wd wo §, fewnir we f-gr
o duur w7 A §, o ww N wd
e f—ga e ¥ vewl ¥ FTT IS
W qyry QY g Ay § ) qred Ay
¥ weit Srw gy mar r-fo AT O wAEe
L f, Wy an F v AmrAg IT WY
ew X Wwr ) wns & sweq aff g
ot 32 & fad-wrg oy ogm wiw
qriaT HYT T W ATATIT TEY I A
weg we Wk | A fad 1 2T AT
& wx Tvew  QF-ga W W07 90w
W aw ¥ ogw W g

o & TR aY ArAT =¥ wIA
e W ey Qar wr g7 g S ¥
qT W &AF §, W S Tq4T F qIW
¥ a7y eura T wifgd We W fawa
wargd fan ¥ 37 & sy & YA
wag w7 A |

e g ® e W §-fea W
“HTRTN o wpr arwr § 1wy
¥ W A xo dar £ ATy § wrw v
¥ war feafer 8, 38 wior &7 feqha
w1 gh §-wT EIE AT | AW
arx ® ag § fe I st & gear
FTH XA R, In o Y 0§ qhawre
nfr fawar 31 ®F AT wr wiwer
foargd | WL X8 AT BT WX G99
+ 3 0 9§ qew e NI -
Iui N ardtew, grafaw ok amifaw
frern @ ¥ O f—38 W A
RraN ¥ U T aFT | YA ATE 9T BT
e ¥ wifgd |

TG AW qONT €7 SqEq WA WY
e §—37 AT F W W7 TG
warew Wf fRe »T qTEIL  apdm
¥ v wow wifgd | wga @

fafeat §—4¥ drfwd, gyowrar
ferfifear—vr watam fmifedt &
werk & fo? arg ¥ B Feqer $ofw wa
1 war warg §- ag wedt F A ¥
waft § §fwx 2t % 7 wr A
frars awm aft §

Wrr F @y Ay wewt §
faq, 70 Mai & ot & fad,
i wfexdt % wx ww wwwi
* fod, shgar «a= #F wrw
nex A AXgA ® asei ¥ fad
7T w7 fxy fdwwr wr
¥ w7 I Ot xgmw e wW
QY MI IA | IR ® Az wrq fear
W wE w30 & ag @t g
g fe faar oF @t wwrc ot &
Wq | WA AF WW qE AR WG
aw av wirt & TSV wigw Av
¥ @t wx 37 Wz wraw
oy TET Wit gdaEl & aest
wt @ foar aff fax oFd
WX waw 34 Af ¥7 AT 0
atdft & aax af § o gl
aAx ol W ww ¥ @ aw
waw XA T By ¥ oaw §
X AT N wfay § ] Fvr A
35 /%A |

afedt qra F & & ¥ ¥
wgrr wgar f fe o wgd §
fo Gar wgr & oo 1 & awear
Ffe gt 2w & wr & w@y
5 gWrLArT  afcare gRnt

is
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Gt 1074 W wrg MY WY

' ar ¥x

¥ owh ®, w\d &
RN AR F 1 aww gaA
WYATUIT Y g7 THAT F W o

feqd omg QT warw §  WwAE
owi Y ot ¥ xfwa <y wwar
o & avewt ¥ fo wg A €@
@fr qT My fevrg A HW

g wrgs & fe or wir Y
ifs gx favarn o¥ M ¥ ¥

wy "9 % feqd =ia 2

3ig

Mg ddarsgt ¥R ca &
w¥w ¥ owrfai wflwe, faor adft
N aYT w1 ax Pra w3 fawre &3
WTT WIT  WEAT BN AL S
w7 wt g fawre § At k@
& fad der wwesT wGT TEAT
®MNT & (a I &7 waar g fr 2w
& gt famm 92 w30 & fag
ag wrwws § fv 3w & qaw asay
w1, g g fodt of & w@i ¥ g
gara wxa< faaar wdgq 1+ wa<
fuwr & qFfa &Y uw gam WY

M F Ary v Iy § Ot gArdy
asig Afa §, fom * wsgwar
war w7 &, sw Aifr T qept
M * amy WA & fag Wy W
AW wEl W W weal W

@A g

@ & AT AR gt wATm-
fe ws¥ ¥ T21 € § o= fomw oy
¥ qud § Wit gul frw g X
qw¥ §1 Q% TIQ AT WIT TN
! Ahgt & oY T qAgh v
el § Wi 5o avw ¥ & far W
a1 gx w1 Fwrw A s &
afer 37 ¥ WA & faq o
it g€ € | wAT WA wwEl [
w1 gary suxn §, faa « gw ¥ wfe
§ ot 33 A srwewr AF ¥ w @
guit 1 20 AN ERIFT W wIET
@t g § fo sat & wst0
gk 1 9T IT W PR ¥
fad wwi & Aify s owt &
fad we w1 wed  wwwst ¥
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foft quRy syrx wwt]

wda, varesr, war, YT T g
¥ sweqr ¥ WA wwaT gaw
s® ® Afx e R

FROP [NARAIN CHAND PARA-
SHAR (Hamirpur)' Sir, I hise to
support the Resolution on the Na-
tional Policy for Children

It 13 very important that the Reso-
Jution shou]d have come at thiy time,
well before 14th November which
happens to be the Children's Day for
India Children are the wealth of
the natiop and there 13 no dQoubt
about ;t It 15 only fit and proper
that the Minister of Education has
come forward with the concept of
National Policy for Children. Chl-
drep have to be looked-after from
three angles—(i) their health, (i)
their education and (1u) their prepa-
ration for becoming useful citizens of
the country If there are any lacunae
in any one ©f the directions, then

“the children suffer and, as a whole,
the society suffers There are
fiftean points which have been put
forward by the hon Minister in this
Resolution. No one can be there to
say that he is mot 1n agreement with
these fifteen poings. In fact, each
one of the points stresses the very

T
i
fEgE
ghaege
egag gigg
i
B EEPE
L‘;Esgf&:gs

tral schools for the rural population

the cities should be protected but to-
day in India if wg compare the rural
child to the urban child it iz the rural
chila which is suffering more.
Whereag the urban child has all the
facilities avajlable, the rural child
has to walk for miles together to ses



317 Naflonal Policy for SRAVANA 19, 1898 (SAKA) Children (M)

Tural gress. Ii iy good thet in this
Zdveation

of uniformity which is ideal for
country. I agree that children
ver

If we cannot collapse all the various
types of gchools, viz., public schools,
private schools and municipal schools
into a uniform pattern, what is the
harm in prescribing one uniform for

ing of tkree Rs. It also means edu-
cation of the heart, mind and educa-
tion of the body. Therefore, it is

318.

@t ser ww fog  (wsw):
ewrafy afew, & @ weww &
e ¥ ¥O WA ¥ wgAT B
wewm w7 § f fen sl (3w
9¢ s &H |

sE 0 Aaraw aff §, wof
wa™ gA A, Iu € WEwMar w7
At g fafv=a & ¥ 3w w1 =t

AT aw Afa w1 aw ¥
qgeT W qg a1 wiigd fr ww
Wit wdix e T wr gy
mmm?mﬁi g
faat 3 = wEr & & wER
ofvere epet & T g ® sqdfew
qatfRwx ¥ AFw g ar §
wfer andi & g W% dw wde
wek wgi Wl SHF AL T ¥
& vt ¥ W e wE g
wwT wiEi & IT FEH wr o foar
& awm wwet st g, ar &
@ wike To TEe WELe o
wao o w8x § |

g i wwws g fv
Wt e & @ fewrt & arw aw
eft woit W frer fowrd amft”
'.f‘a‘ FT W ;fq, qA-1ET,
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[ waT eurer fag)

Wit qrew @1T ST wife e
a grv wifg?, mfe & o3 fow
$T Yyg WAt W awm w O,
wufew W ®W W A W aad

T

WET AT AXXT & GG 8,
9 A qfewd, d9-5% ¥ aTE W@y
sar faar ¢, &faa g% wox ¥
T SwEd ® ¥ ad §)
= & g waw fwde o dafaew
et D) &, S g7 ¥ wxh
w1t fasfamn w1 war fear &, foxr
orq W oA e ¥
T TN WA

ag W swEeqr wT wfEd
for gATY ST ¥ AN KT GO
o @) W T ¥ awTw oF
g, o 9 fad A FA § Wi fadm
wrqr X T faoma wYv ofza
gy wy §, Sfer aU & wNT ®
g ¥ ge s Afrorax § 1 W
st fg=y wY yifwfer gic aifen

v grar &, A sy wrar &

awt & fag o otw wEww fag
g 37 = ¢y Afx & grefsar
faed) w«fga, afe srow & §
avel ¥ STaEwT ovd T
mwftwwi'l’@&ﬂ
ag¥ € | ¥ AT WA AT . Cw”
e ‘o T 1 e
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wE w ¥ ewei’ e ‘wR

%! forar wrqar + & qoww g fe aw
W7 & &7 & & i st W1 wow
¥ ram ¥ oow ) Al W gw
5 WA *Y, qO wifgy

TR & Aq & i wx Afx
WAl €8 WEET W1 gEeT  HTaT

g

SHRI D BASUMATARI (Kokra-
ihar) I am very glad that a Policy
Resolution 1n regard to children has
been adopled by Government Unless
our children become zood citizens, we
cannot develop our country W have
S0 many programmes and policies for
development of the country, but jf
we want to build up the country and
build up the nation, we have to build
up our children

We have seen, for a long time
now that whatever policy we enun-
ciate, after adopling it or adopting
a Bill or passing a Resolution, we
forget ghout it We do not have &
follow-up programmes. That is the
main difficulty with us. That {8 the
headuche that we have Cresteq for
ourselves that we forget about It
after adopling policies, or adopting
resolutions.
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Take, for example, education. Edu-
~cation iz a natiop-building mechinery.
Unless proper education iz there, the
nation cannot be built up. Therefore,
‘wwe should YWive Dbetter education.
Children must be taught from child-
hood. They must be taken care of
‘from the womb. In other countries
they do it. For that the mother
should be taken care of and given
good food (Interruption). We can-
1ot laugh at this. Unless the mother
ig Elven good food, children cannot be
healthy. So from the beginning, the
child must be taken care of when
it iz in the mother's womb, It could
be possible if the growth in popula-
‘tion is stopped; there should be a
decrease in the rate of growth of
population. At the game time, we
shoulg not go out of our country. Let
us gee the schools run by missionaries
and also the schools run by the gov-
ernment. When I compare the re-
sultg, of the government school stu-
dents in the matriculatioy examina-
tion in Assam with the resultg of
the mission schools., I find that the
results of the mission schools and
colleges are much better; it is shame.
ful to fing this. So, we ghould not
adopt the resolution and forget the
whole thing There should he imple-
mentation. I feel that there shculd
be residentim] schools and unless we
bave residential schools we cannot
give good education to the children
who come from the rural areas and
villages. Children coming from poor
strats of society do nov know what
is what and for that purpose residen-
tial schools are necessary to educate
them properly. When we compare
the scales of pay, we find that the
government school teachers are less
pald compared to the mission school
teachers. They pav high and ®et
work. So, I request the hon. Minister
to see that teachers are given proper
remuneration.

One point more, We have a num-
ber of centrsl schools and in some

- GMGIPND—Lino—1282L.5.— 25-8-76—978.

areas there are no primary sections
For example in the central schoo] at
Gauhati there js no primary section.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) There 1s.

SHRI D. BASUMATARI: Yester-
day I was there; I know there is no
primary section. The other point is
that when you have centra] schools
in other states for interview and
appearing in examination why should
they come here? 102 persons ap-
pointed for eastern zone under one
assistant commissioner had been sent
from Delhi; and these appointed or
selecteg candidates are to be sent to
West Bengal, Assam, Manipur, Tri-
pura and Meghalaya. There was hue
ang cry among the people there. You
talk of decentralisation. ™ this hap-
pens, what kind of decentralisation i
this? So, this should also be looked
into and there should be considera-
tion to hold interviews and exami-
nations in the States where the
teachers are to be appointed.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I am
most grateful to the hon. Members
for the support that they have given
to the National Policy Resolution, for
the concern that they expressed for
the children of the country and for
the future of the nation,

MR. CHAIRMAN: The hon. Minis-
ter may continue tomorrow.

The Lok Sabha then adjourned till
—Elepen of the clock on Wednesday,
August 11, 1976/Sravana 20, 1898
(Saka) .



